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INTRODUCTION 

I, the Chainnan of the Estimates Conunittee having been authorised 
by the Committee to submit the Report on their behalf present this Thirty-
Fifth Report on Action Taken by Government on the recommendations 
contained iii the Fifteenth Report of the Estimates Committee (7th Lok 
Sabba) on the Ministry of Defence-Resettlement of Ex-Servicemen. 

2. The Fifteenth Report was presented to Lok Sabha on 30 April, 
1981 Government furnished their replies indicating, action taken on the 
recommendations contained in that report between ~mber 1981 and 
March 1982. The replies were examined by the Study Group I of the 
Estimates Conmlittce (1981-82) at their sitting held on 20th April, 1982. 
The Report was adopted by the Committee on 24th April, 1982. 

3. The Report has been divided into the followin~ Chapters 

(i) Report 
(ii) Recommendations which have been accepted by Government. 

(iii) Recommendations which the Committee do not desire to 
p~e in view of" Government's replies. 

(iv) Recommendations in respect of which replie~ of Government 
have not been accepted by the Committee. 

( v ) Recommendations in respect of which final replies of Govern-
ment are still awaited. 

4. An analysis of action taken by Government on the recommendations 
contained in the Fifteenth Report of the Estimates Committee is given in 
Appendix. It would be observed therefrom that out of 116 recommen-
dations made in the report 86 recommendations i.e. about 74f:j!, have been 
accepted by Government and the Committee do not desire to pursue 
recommendations i.e. about 3 % in view of Government's replies. The 
replies of G0'ifDI!lent in respect of 9 recommendations i.e. about 8% have 
not been accepted by the Committee. Final replies of Government in 
r~pect of 17 recommendations i.e. about 15% are still awaited. 

NEW DELHI: 

April 26, 1982 
Vaisakha 6, 1904 (S.E.) 

(vii) 

S. B. P. PAoTIABHI RAMA RAO, 
Chairman 

Estimates Committee 



CHAPTER I 

REPORT 

].1 This RepOll of the Estimates Committee deals with the action taken 
by Government on the recommendations contained in their 15th Report 
(7th Lok Sabha) on the Ministry of Defence-Resettleml'nt of Ex-
Servicemen. 

1.2 Action taken notes have been received from Government in respect 
of 104 out of 116 recommendations contained in the Report. 

1.3 The action taken notes On the recommendations of the Committee 
have been categorised as follows :-

(i) Recommendations/observations that have been accepted by 
Government. 

SI. Nos. 1, 2, 4 to 19, 22 to 25, 27 to 34, 35 to 40, 42, 45, 46, 50 
to 56, 58 to 60, 62 to 64, 66 to 67, 69, 72 to 74, 76, 77, 82 to 84, 
87, 89, 91 to 104, 107, 108, 112 to 116. 

(Total 86-Chapter II) 
(ii) Recommendations/observations which the Committee do not 

desire to pursue in view of Government's replies :-
SI. Nos. 21, 26, 110, 111 (Total 4--Chapter III). 

(iii) Recommendations/observatio~ in respect of which Govern-
ment's replies have not been accepted by the Committee :-

SI. Nos. 68, 75, 78, 79, 80, 81, 85, 86, 90 
(Total 9-Chapter IV) 

(iv) Recommendations/observations in resp.:ct of which final replies 
of Government are still awaited. 

S1. Nos. 20, 47, 48, 57, 61 (Total 5-Chapter V) 
1. 4 The Committee regret to note that the Ministry has not been abl;: 

to finalise action in respect of as many as 17 recommendations, out of which in 
reSpect of 12 *recommenclations not even an interim reply has been received. 
They would like that action on all these recommendations sbould be taken 
immediately and action taken notes furnished to the Committee at the f'arliest. 

1. 5 The Committee will not deal with the action taken by Government 
on some of their recommendations. 

Re-organisation of Industrial Cell in the Director of Resettlement. 
(Recommendation SI. No. 68 (Para No. 4.63) 

1.6 The Committee w~e informed that the DGR were not equipped to 
prepare project reports of industries for ex-servicemen. They give them only 

*SI. No.3, 41, 43, 44, 49, 65, 70, 71, 88, 105, 106, 109 
I 
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guidance; they procure project profiles of Industrial items required by ex-
servicemen and give them to ex-servicemen to prepare their own project 
reports. Expert gu,idance is arranged with the Small Industrial Services 
Institutes, Ex-servicemen having no background to enter into business or 
procluctio'n field require a more detailed guidance for preparation of projects 
reports than is given at present. The Committee felt that DGR should 
not act merely as a post office, they should involve themselves more 
intimately with the problems of ex-servicemen entrepreneurs, otherwise 
there is no use. of setting up a separate Director of Self-Employment, DGR 
should keep wIth themselves model project reports of indust.9al units of 
various kinds for the benefit of ex-servicemen. They should also have 
experts who can explain to the entrepreneurs the details of industrial pro-
jects and ~ctually help them drawn up project reports and also improve 
them if necessary OOR should also follaw up each contact and see how 
they can resolve the difficulties' which ex-servicemen entrepreneurs might 
be facing in executing their projects. The Committee liked the Ministry 
to reorganise the Directorate of Self-Employment in DGR to make it of real 
practical use to i'nexperienced ex-servicemen entrepreneurs. Such an 
alT311gement will also have to be made at State level for tbe convenience 
of ex-servicemen entrepreneurs. 

1.7 In this reply (Jan., 82), Government has stated that the Industrial 
Cell of the Self-Employment Directorate of the Directorate General Re-
settlement is designed to provide guidance to ex-servicemen entrepreneurs 
on various steps to be taken for setting up industrial units viz. preparation 
of project reports, securing credit at concessional rates and sponsoring 
cases for allotment of sheds/plots in Industrial Estates etc. It is not 
feasible to structure this Cell to render expert service on drawing up project 
reports and complete other formalities relating to the s~tting up of industrial 
ventures. The Central and State Governments have already established 
institutions like Small Industrial Services Institutes, Bra'och Institutes, 
Extension Centres and District Industries Centres, which are manned by 
experts in thc fields of economics, technical guidance, training, marketing, 
credit, raw-material and preparation of project reports. An ex-serviceman 
desirous of establishing an industrial unit can obtain the requisite advice 
and knowledge of the facilities available under one roof in one of these 
organisations. This Ministry is of the opinion that restructuring of the 
Industrial Cell of the Self-Employme'nt Directorate of the Directorate 
General Resettlement on the lines suggested by the Estimates Comm~ttee 
would amount to duplication of the facilities which have already been 
established allover the country. The significant role which this cell can 
play is to give guidance to ex-servicemen entrepreneur to which organisation 
could make available the requisite i'nfonnation to them and help them in 
setting up industrial units. This role is being played by the Cell through 
personal guidance and through bringing out suitable brochures, handouts 
etc. 

1.8 The Committee are not satisfied with the Ministry's reply that 
restructing of the Industrial Cell of tbe Self-Employment in Directorate of the 
DGR would amount to duplication of tbe facilities which have already been 
establisbed all over tbe country. The Committee are of the opiDion that if 
the Industrial Cell of tbe Self Employment Directorate is to serve a useful 
purpose. it should not merely act as a post office. DGR must have with them 
the model pro}~;:t rcp:>rts of industrial units of various kinds and experts to 



3 

explain to the ex:-servicemen entrepreneurs the details of the industrial projects 
and actually help them in drawing up project reports and resolve their difficulties. 
The Committee therefore reiterate their recommendation to re-organise the 
Directorate of Self-Employment in DGR to make it of real practical 
use to inexperienced ex-servicemen entrepreneurs. 

Group Cooperative Schemes 
(Sr No. 75 Para No. 4.72 and 4.73) 

1.9 The Committee welcomed the suggestion that hon-official Defence 
bodies of ex-servicemen should be encouraged to take up group cooperative 
schemes for setting up industrial units as ancillaries to already established 
public sector undertakings. 

1.10 The Committee were happy to note the Defence Secretary also 
considers it necessary to organise such cooperative societies of ex-service-
men. The Committee recommended that the Defence Ministry should draw 
up a model scheme for setting up cooperatives of ex-serviceme'n entrepre-
neurs and make efforts to encourage ex-servicemen to set up cooperative 
ventures. At the same time, the Defence Ministry should issue directives 
to the production and other enterprises under their control to patronise 
the cooperative ventures of ex-servicemen. Without active patronage by 
production ce'ntres, the cooperatives would face the risk of failure which 
the ~:Ijl1istryshould avoid at any cost. 

1.11 In their reply (March 82), Government has stated that the 
cooperative form of organization, particularly industrial cooperatives, have 
not generally proved successful in our country. A large number of indus-
trial cooperatives have gone sick. There is no separate institution for 
fi'nancing the industrial cooperatives and the existing cooperative banks are 
primarily agriculture-oriented. One of the major factors of the poor 
performance of industrial cooperative is poor management. Normally, all 
members in the cooperative do not take equal interest in its working. The 
lad. of common interest on the part of the members leads to its failure. 
Ex-servicemen are generally persons of limited means. It w(ruld not be a 
worth-while proposition for them to put their hard earned money in indus-
trid ventures whose chances of success are limited. It would be in the 
grcater interest of ex-servicemen to provide them with adequate incentives 
for the promotion of individual ancillary industrial units of ex-servicemen 
to lh~' public secto" undertakings. The public sector undertakings under 
the control of the Mi'nistry of Defence have already been requested to do 
thtir best to promote ancillary units of ex-servicemen. 

1. 12 The Committee are surprised at the shifl in the Ministry's 
stand. - During e'fidence the Defence Secretary had himself favoured the sug-
gestion of encouraging formation of cooperatives of ex-servicemen, for setting 
up industrial units as ancillaries to already established public sector undertak-
ings. The Committee are unable to appreciate the arguments now advanced 
by the Ministry against the very concept of cooperatives. The Committee 
reiterate the recommendation that the Defence Mini~ry should draw up a model' 
scheme for setting up such cooperatives of ex-servicemen entrepreneurs and' 
make efforts to encourage ex-servicemen to set up cooperative ventures. . . 
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?ed for Financial Consultancy for Ex-Servicemen Emreprelleurs 
(RecommeadatioD SI. No. 78-81-Paras 4.79-4.81) 

1.13 The Committee felt that the Defence Ministry lIlust bestir them-
:lves to. take stock of the difficulties of ex-servicemen in raising capital 
Ir startl11g self-employment ventures, without which none of the self-
!'pl?y!D7nt scheme formulated by the Ministry will be able to take off. 
he MInistry should first arrange to have financial consultants in the DGR 
'bo can advise the ex-servicemen entrepreneurs 0'11 the formalities for 
pproaching financial institutions with concrete proposals for raising credit 
nd . thereafter help them in chasing their proposals for an early sanction 
redlt. 

1.14 According to the Committee such a.n arrangement at the Centre 
Ilone would not be able to meet the needs of ex-servicemen spread all over 
ndia. Such an expert advise should be provided at least at the State level 
mder the auspices of Rajya Sainik Boards. 

1.15 _ The Committee suggested that the Defence Ministry should 
ilpproach the Ministry of Finance and the Chief Executives of Banks and 
Financial Institutions for making the procedures and formalities of 
ldvancing loans to ex-serviceme'n as simple as these can be consistent with 
requirement of the situation. The formalities of guarantee, security a,1d 
Illargin money would also have to be discussed with these authorities to 
IJlake them less cumbersome. In fact, if schemes formulated by ex-service-
men were sound, viable and productive, the banks and financial i'nstitutiollS 
should be persuaded to show indulgence and not insist on the guarantee or 
margin money rigidly, as had been agreed to by them in the case of certain 
other categories of e'ntrepreneurs. The Committee strongly recommended 
that the ex-servicemen entrepreneurs should be eligible to get credit on most 
favourable terms from banks etc. and should not be denied benefits extended 
to any other category in indentical field. The Committee would judge 
the pcrfOlmance of Defence Ministry in this regard by the results. 

1,16 If Defence Ministry fail to persuade banks or financial institutions 
to waive guarantee or relax conditions of security or margin money, the 
Defence Ministry, in the Committee's view were morally bound to usc the 
reSources and funds at their command to come to the rescue of ex-service-
men entrepreneurs by standing guarantee and providing margin money for 
tbem. It would be sad indeed if a properly formulated, sound and viable 
scheme fails to come off iust for lack of credit, guarantee, security or margin 
money, 

1.17 In their reply (January 1982) Government has stated that Ex-
servicemen desirous of rehabilitating themselves through self-employment 
require loans for running small ~e industries, transport business and other 
commercial activities, There requirements are both for term loan and 
working capital. Normally, the working capital requirements are met by 
the banks and term loan requirements by State Financial Corporations, set 
up by most of the States and Union Territories. The fmancial institutions, 
viz. the Nationalised Banks and State Financial Corporations have already 
been approached to make available soft terms loans with ~ow margin 
requirements to ex-servicemen entrepreneur. So far the State Ba'nk of 
India, Punjab National Bank, Canara Bank and United Commercial Bank 
have agreed to extend the required facilities. Similarly, the Union Terri-
tory ()f· Delhi has also agreed to reduce the requirement of margin money 
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to 10% 0'11 loans upto Rs. 3 lakhs for small scale industries, as against the 
normal requirement of 20% to 25%. The States of Haryana, Himachal 
Pradesh and Orissa have also agreed to lower the margin/rate of loans for 
small scale industries anjl purchase of trucks. Other State Government 
UTs Administration are being cor..stantly urged to fall in line with these 
States. Efforts are also being continued to persuade other Nationalised 
Banks and financial institutions to come forward to assist the ex~ervicemen 
entrepreneurs. It has also been decided that ex-servicemen entrepreneurs 
should be given interest subsidy on loans obtained by them from ba~ . 

. This subsidy is available to individual entrepreneurs upto loans of 
Rs. 25,0001- and Rs. 1 lakh to the industrial cooperatiws of ex-service-
men. 

1.18 The question on making available consultancy services to ex-
servicemen entrcpreneurs at the Ce'ntre as well as in the State capitals has 
been examined carefully. As it is the Centre as well as the State Govern-
ments have already established financial as well as other institutions, from 
where expert advice on preparation of protect reports, obtaining credit and 
other rciated matters could be obtained. Thus, the ex-servicemen c'ntre-
preneurs can avail themselves of expert guidnace in the matter of setting up 
an industrial unit under one roof. It is, therefore, felt that it would 
amount to duplication of efforts if similar facilities are created in the DGR 
or in the Rajya Sainik Boards. The self employment cell of the Directorate 
GeIleral Resettlement and the -Rajya Sainik Boards would, no doubt, 
continue to play the important role of giving guidance to the .l?K-servicemen 
entrepreneurs about the institutions and organisation wherc they could 
ohtain expert advice relating to their self-employment projects. 

1. 19 The Committee do not think DGR can give proper guidance to 
the ex-servicemen in financial matters, as they say they would give, unless they-
have financial consultation at the Centre and in the Rajya Sainik Boards. 
The Committee are therefore unable to accept the position taken by the Minis-
try that the setting up Consultancy Services in DGRand in Rajya Sainik Board 
is not necessary in view such services available elsewhere. The Committee 
feel that ex-servicemen entrepreneurs should be provided financial consultancy 
by and under the auspices of DGR and they should not be made to go from 
pillar to post. The Committee reiterate their recommendation. 

1. 20 The reply of the Ministry has not touched upon the important 
suggestion made by the Committee that the Defence Ministry should use the 
resources and funds at their command to come to the rescue of Ex-Servicemen 
entrepreneurs by standing guarantee and providing margia money for them in 
cases where they fail to persuade the banks or financial institutions to waive 
guarantee and relax conditions of margin money. The Committee reiterate 
their recommendation that the Defence Ministry should feel morally bound to 
help ex-servicemen entrepreneurs in such situations. 

Pension of Ex-servicemen 
(Sr. No. 85, 86 Para No. 5.63, 5.64) 

I .21 The Committee had observed that· they could not be oblivious of 
t~e heartbuming that the disparity-in pensions would be causing to ex-ser-
VIcemen. It was natural in the present day society in which rank structure 
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tIDplies differential emoluments and this was as valid before retirement as 
ilflerwards. The Committee appreciated the limitations placed by the gene-
'al pensions policy on the Defence Ministry which were otherwise fully con-
scious of the unequality that has resulted from this policy. This issue was 
like a thorn in the flesh of ex-servicemen and this 'thorn' /freshens and 
deepens the wound almost every month when an ex-serviceman who had a 
senior appointment in the Armed Forces is chagrined to find that his pocket 
was woefully smaller than that of an ex-serviceman who was many grades 
junior to him. In the Armed Force the pensions are in most cases fixed 
with reference to the rank held and not, as done in the civil side, with refer-
ence to the pay drawn. during the last year. Seen against this background 
what an ex-serviceman desired was that pension after retirement should 
remain related to ranks just as the pensions and pay were related to rank 
before retirement. It was an extension of the well established pre-retire-
ment principle to post-retirement period on' a continuing basis. The Com-
mittee strongly felt that disparity in pensions was inequitable and unfair and 
there was no justification to perpatuate it particularly among ex-servicemen 
where rank structure had always been a principal determinant of emoluments, 
perks and privileges. The Committee recommended, that this matter should 
be examined with a fresh approach as above and a just solution found to end 
the disparity in pensions to the satisfaction of t.ar~ body of ex-servicemen. 

1.22 In their reply (March 82) Government have stated : 
The rates of pension of service personnel are laid down not only with 

reference to rank but also with reference to the maximum pay prescribed for 
each rank. Accordingly, as and when there is a change in their pay scales, 
the rates of pension are also revised. The rates of pension also undergo 
a change whenever there is a change in the formula for determining pen-
sions. The rates of pension of service personnel were, therefore, revised 
several times in the past due to the change in the recknonable pay of eacl~ 
rank or change in the formula for assessment of pension. For example, 
scales of pay of each rank were revised with effect from 1-1-73 as a result 
of the recommendations of Third Pay Commission. Based on the revised 
scales of pay of each rank, rates of pensions of servicemen were also revised. 
As the individuals who had retired prior to 1-1-73 did not draw pay in the 
revised scales of pay, they cannot be made entitled to the revised rates of 
pension which were based on the revised scales of pay. 

1.23 Rates of pension of Government servants, both civilians and 
defence personnel, are regulated as per ~he rules in vogue at the time of 
their retirement. Accordingly, pension once sanctioned as per the rules is 
not enhanced. This has naturally resulted in disparity in the rates of pen-
sion. However, this disparity has been reduced to some extent by grant 
of temporary/ad hoc increase and ad hoc relief to those who retired prior 
to 1-1-73, depending upon their date of retirement. Further, those who 
retired prior to 30-9-1977 are entitled to full periodic relief while in the 
case of those who retired on or after 30-9-77 and have been benefited by 
the merger of dearness pay, are entitled to periodic relief at a reduced rate, 
which is less by 20%. For instance, the former category of pensioners are 
at present entitled to periodic relief at 60% of pension, subject to a mini-
mum of Rs. 65% and maximum of Rs. 251- per month while the later 
category are intitled to periodic relief at 45 % of pension subject to a mini-
mum of Rs. 451- and a maximum of 2251- per month. Again, pen-
SiOJteIS who retired prior to 1-1-73 are entitled to an ad hoc relief ranging 
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from Rs. 15/- to Rs. 90 per month, which is not admissible to those who 
retired on or after this date. 

1.24 The Committee also recommended a fresh approach towards the 
commuw.tion of pensions, especially when certain State Government have 
already agreed to restore commuted value of pension after the expiry of 
certain period. In the Committee view revision of pension rates coupled 
with restoration of a commuted value of pensions <l.fter a ce,rtain period 
would go a long way in creating an atmosphere of goodwill among ex-
servicemen and boosting the moral of services. 

1.25 In their reply (December, 1981) Government has stated that the 
questi9'Il of resto!"ation of commuted portion of pensions of the Armed 
Forces pensioners after they have outlived their expected span of life is not 
peculiar to the Armed Forces pensioners alone, but applies equally to civi-
lian pensioners and has to be considered in the overall context. 'The 
scheme of commutation of pension has to be viewed as part of the package 
which is based on the longevity of the entire lot of retired employees. This 
is in the nature of life insurance, the financial viability of which depends on 
a balance between losses and gains. However, as a result of the demands 
made by pensioners, the request for restoration of the commuted portion of 
the pension is being examined by the Ministry of Finance Department of 
Expenditure. It will take sometime before a final decision is reached. 

1.26 As regards the question of restoration of the commuted portion 
of pension by certain State Governments in respect of their pensioners, it 
may be stated that the State Governments are free to make rules for their 
employees and they do not consult the Central Government. The Central 
Government also do not follow the State Governments in these matters. 

1. 27 The Committee had taken into account all the arguments which 
have now been advanced by the Ministry against restoration of commuted 
value of pension and removal of disparity in pensions. There is nothing new 
which the Ministry has said now. The Committee are, therefore, not at all 
satiSfied with the replies furnished by the Ministry .. The Committee strongly 
reiterate that disparity in pensions of ex-servicemen which is causing great 
heart burning among them should be ended without delay. They also reiterate 
that commuted value of pensions after a certain period should be restored at 
the earliest as has already been done by certain State Governments in respect 
of their employees. 

1.28 The Committee would like to emphasise that they attach the greatest 
importance to the implementation of the recommendations accepted by 
Government. They would, therefore, urge that Government 
should ensure expeditious implementation of the recommendations accep_ 
ted by them. In case where it is not possible to implement the reCommendation 
iD letter and spirit for any reason the matter should be reported to the Committee 
in time with reasons for non-implementation. 

1. 29 The Committee desire that final reply in respect of the recom-
meHation contained in Chapter V of this Report may be finalised and final 

,reply of tbe GoverlUllent furnished to the COMmittee expeditiously. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation Sr. No.1 (Para No.1 ·17) 
The Committee have gone into the ex-servicemen's problems and the 

performance of Defence Ministry in this regard. The Committee feel that 
though a lot has been done for them, they deserve much more. The Com~ 
mittee feel that what is lacking is, not sincerity and sympathy in the Defence 
Ministry which is in fact writ large in each action that they take but corpo-
rate planning, a systematic, ccmcerted and conclusive actio'll, effective c0.-
ordination and regular feed-back. What is, therefore, needed is a hard 
look at the system as a whole with a view to making it methodical, dyn~mic 
and result-oriented. If this is done, individual problems will get automati-
cal1y sorted out. 

Reply of Government 
This ¥inistry attach great importance to the resettlement and welfare 

of ex-servIcemen. Various measures for theIr resettlement are constantly 
under review and new schemes are introduced wherever feasible. 

It is proposed to appoint a Consultant/Study Team to look into the 
staffing pattern and working procedures of the Directorate General Resettle-
ment, so as to suggest ways and means for improvement in its working and 
to enable it to look after the interests of ex-servicemen more efficie·ntly. The 
Mi¢stry has also constituted a high powered committee consisting of Secre-
taries, of the Ministry of Defence, Ministry of Labour & Employment and 
Department of Personnel ~ AR and the Director General Resettlement to 
review the measures taken to resettle ex-servicemen in civilian life periodi-
cally, with a view to making them more effective and fruitful. 

[Ministry of Defencc O.M. No. 18(79) /81 /D(Res) 
dt. 23-1-1982.] 

Recommendation Sr. No.2 (Para No.1 ·18) 
The Committee ea·noot do better than inviting attention to the observa-

tions made by Prime Minister in Lok Sabha on 9 April, 1981 on the ques-
tion of resettlement of ex-servicemen. She stated : "Finding alternative 
occupations for them (ex-servicemen) is a national responsibility. We do 
treat this question with a sense of urgency. A series of measures have been 
taken for the welfare and rehabilitation of ex-servicemen. The State 
Government and the private sector industries have been urged to keep this 
constantly in mind. Our Ex-servicemen are disciplined m1d trained and 

. there is no reason why many of them cannot be gainfully clT'ryloyed in 
various development activities." The Committee would like the Defence 
Ministry to apprise the State Government public and private sector under-
takings of the Prime Minister's observations and urge them to deem it a 
national responsibility to help the ex-servicemen is settling down in jobs and 
occupations with a sense of urgency. 

8 
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Reply of GOl'elDment 

The observations of Prime Minister during her inaugural address at the 
XIVth Meeting of the Kendriya Sainik. Board aDd simi1~ observations on 
other occasions have 'been brought to the notice of State Governments. On~ 
of the important aspects of resettlement and welfare of ex-ser:vicemen 
touched upon by her is reservation of vacancies for ex-servicemen in the jobs 
under the departments of State Governments and p~blic sector un~ertak;iD:gs 
under their control. Rajya Raksha Mantri has wntten to the ChIef Mims-
ters of thoiSe "States where no reservation has been made for ex-servicemen 
or where the reserv~tion accorded for ex-servicemen in various categories of 
posts is low. Simultaneously, the DGR has also taken up the :matter with 
the State Governments with a view to bringing up the reservation of posts 
for ex-servicemen in various categories to the same level as has been done 
in respect of jobs under the Central Government· and Central Public Sector 
Undertakings. 

· For re-employment of ex-servicemen in Central Public Sector Unde~­
takings, the DGR maintains a constant liaison with the Bureau of Public 
Enterprises Suitable instructions have since been issued by the Bure3;u 
of ,Public Enterprises reiterating the need for identification of posts in publIc 
sector undertakings, which can be manned by ex-servicemen with advantage. 

· As regards rehabilitation of ex-servicemen in the private sector, DGR 
has been making concerted efforts to enlarge the scope, of employment assis-
tance in the private sector to retired Defence Services persennel. In and 
around Delhi the DGR maintains constant liaison with various employers 
in the private sector. Similarly, Zonal Directors of Resettlement of the 
DGR located at Army Command Headquat:ters have also established con-
tacts with the private employers lOCated in the States in their jurisdiction. 
DGR has also approached Chrunbers of Onnmerce and Industries in Bom-
bay, Punjab, Haryana, Delhi, Karnataka1. Andhra Pradesh for enlarging the 
scope of re-employment of ex-servicemen in the private sector. 

[Ministry of Defence O.M. No. 18(78)/8l/D(Res) 
dt. 2-12-1981.] 

Recommendation Sr. No.4 (Para NO.1 ,20) 
• The Committee have, m this report, gone into some of the important 

problems concerning, ex-servicemen as a class and made recommendations 
in ~e hope that the Defence Ministry will vieW' them in the spirit 'inwhich 
they have been made and implement them with a sense of seriousness to 
achieve satisfactory and speedy rehabilitatidn of ex-servicemen about whom 
not only the Ministry or the Committee but the whole country is feelin~ 
concerned; and which is necessary not only for the economic well being of 
the ex-servicemen alone but also for keeping up the morale of the serving 
per~el of the Defence Services.' . 

Reply of GoverlilDent 
This Ministry assures the Estimates Committee that the recommenda-

tions of the Committee are being viewed in the spirit in which they have 
been made and appropriate action is being taken to implement such recom-
mendations as could be accepted. . 

2-193 LSS/82 

[Ministry of Defence O.M. No. 18(76)/81/D(Res) 
dt. 31-10-1982.} 
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Iltcommendatioa Sr. No.5 (Para No.1 ,21) 

Defeace Secretary has infocmed the Committee that the method adopted 
to arrive at the figure of 23-24 lakh as the total nwnbec of ex.s«viceJDml ill 
tile country was not satisfactory, it was a kind of patch work to have sp,me 
lwis for planning. This in the Committee's view, is the first lacuna in the 
system. Unless the magnitude of a problem is known fairdy accut*ly 
IOlutiOns canoot be properly plan.oed. . The decision now taken to carry out 
a census of ex-serviemen in the country through the State agencies is a wel-
~ decision. The census is stated to be under way. The Committee 
would expect the Defence Ministry td ensure speedy completion of the 
ceaaus work and use the census figures for a mor~ methodical planning of 
rehabilitation work. 

Reply of Govermnent 

Due to certain technical difficulties the census of ex-servicemen could 
not be incorporated in the general census conducted in 1981. I. t is now pro-
poeed that the Rajya Sainik Boards, in close liaison with the Zila and State 
urth«ities, should undertake the census of ex-servicemen. Secretarie&, 
Rajya Sainik Boards have accordingly been requested to undertake this 
work. Every effott will be made to complete the census of ex-servicemen 
u early as possible. 

[Ministry of Defence O.M. No. 18(82)/81/D(R.es) 
dt. 10-12-1981.] 

ReeoDuuenclaticm Sr. No. (» (para No.1 '11) 

The Committee would expect that the figures arrived at in the CeMas 
~ ex..service~en, which is underway, would be u.pdated from time to tiJllo. 
For this purpose the Defence Ministry may evolve a suitable formula « 
system. 

Reply of GoverDDlent 

The importance to update census of _ ex-servicemen is realised by this 
Ministry. A system already exists under which the number of ex-senice-
men residing within the jurisdiction of a Zila Sainik Board is updated. Under 
this system all Record Offices forward to Zila Sainik Boards concerne4 D. 
monthly return of personnel who are retiredjdischarged and the Board suit-
ably urxIate the da!!l relating to the number of ex-servicemen residing within 
its jurisdiction. 

[Ministry of Defence O.M. No. 18(83)/81/D(1Ue) 
dt. 22-1-1982.] 

ItetoJlHlleaclatioD Sr. No.7 (par. No.1 '23) 

'1be Committee do not see any reason why the authoritieS eonoc:med 
with the deccennial cens~s could not agree to do census of ex-servicemen 
also alonlZWith tbe countrywide enumeration of population done earlier this 
}ftt (1981). The Defence Ministry should arrange with the census autho-
rities to do so in future. 
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Reply of Gol'ernmeJlt 
Due to certain technical difficulties, the Census· of ex-servicemen could 

not be incorporated in the general Census conducted in 1981. The Ce~us 
Commissioner of India who was approached has promised that the question 
,of enumeration of ex-servicemen in the country in the year 1991 Census will 
be taken up for consideration at the appropriate time. 

[Ministry of Defence O.M. No. 18(80)/81/D(Res) 
. ' dated 22-12-1981] 

Recommendation Sr. No.8 (Para No. 1·24) 
The official figures published in the introduction to "Guide to Resettle-

ment of Ex-servicemen (Jan. 1979)" according to which 35 p.c. of ex-
servicemen preferred to go in for self employment or employment in skill-
ed trade are not accurate. The Defence Secretary admitted in eV!i.dence 
that about 90 per cent of the ex-servicemen looking for jobs or self-employ-
ment avenues on retirement would be a realistic figure. The Committee 
would like that official publications should give accurate figures to avoid 
any di:;tortion in the appreciation of the problem. 

Reply of Government 
The suggestion made by the Estimates Committee that the officialpul>-

lications should give accurate figures in regard to preferences of ex-service-
men in connection with the resettlement benefits is accepted and will be 
kept in view for the future. '. 

[Ministry of Defence O.M. No. 18(86)/81/D(Res) 
dated 8-1-1982.J 

Recommendation Sr. No.9 (para No.2 '54) 
The Committee are pained to find that the pre-release training of out-

going Defence personnel has so far remained almost totally neglected. As 
against 70,000 defence personnel of all ranks retiring every year, pre-
release training was organised for less than 2900 personnel in 1979-80 
(400 officers and less than 2500 Joo and jawans). The position was no 
better in previous y~ars. The exp1anation that sufficient number of 
servicemen are not volunteering to fill up the available vacancies cannot 
exonerate the Ministry of tnc charge that training positions arranged by 
them are utterly inadequate. Eyen if the total vacancies arranged by M!n· 
istry which come to 3850 (3450 for JCOs/ORs plus 400 for officers), are 
taken iuto account, pre-release training facilities would be available to a 
maximum of 5.5 per cent of the outgoing force and more than 66,000 of. 
the retiring servicemen (94.5 per cent) would be going out in the highly 
competitive world ~ithout any training or special skill to help them find 
jobs. If, as statetd during evidence, due emphasis had not so far been laid 
on vocational training or serving perso'nnel, the Defence Ministry have to 
explain as why it was not done. . The Cornmitttee are constrained to hold 
the Defence Ministry squarely responsible for the continuing and gross 
neglect of the pre-release training of Defence Personnel for which the 
Committee cannot too strongly deplore them. 

Reply of Germ' eat 
Directorate General Resettlement organizes cOUtSe& to provide vpca-

tiDOa1 training to retiring personnel to improve their entpIoyabiIity in. Gov-
~nt Depa$lCnts/Public SectoJ;" Undertakin!J!l and private induatries 



12 

and also to prepare them for taking up self-employment. These training 
courses have been started sometimes back. It has been the experience 
that the training facilities organised for Junior Commissioned Officers and 
Othter Ranks even on modest scale are not yet fully utilised for the 
reasons given below:- . 

(a) The majority of retirees, particularly from the non-technical 
Arms, do not seem to be aware of the importance of the 
vocational training. They come to re~ the importance 
after they leave the service and experience stiff competition in 
finding employment from civilian counterparts in Government 
and private sectors. . 

(b) In view of their operational and training commitments, Unit 
Commanders are reluctant to'detail the men without relief, 
particularly on long duration resettlement courses. viz. six. 
months and beyond. 

(c) Resettlement training being voluntary, the retirees frequently 
change their mind on advice given to them by ill-informed 
friends and relatives. 

(d) The retirees generally have great attraction of going back home 
immediately on retirement to solve domestic problems and thus 
they do not want to continue their training· beyond their retire-
ment date. 

The situation is now improving and it is being realised by the retiring 
Other Ranks that they have to eqU!P themselves with the training in a trade 
of their choice so that chances of their employment after release from 
service are brightened. The difficulties encountered by them after their 
release in finding ciVil jobs have been an eye opener to them and the 
advantageS of meaningful training in trades/vocations have dawned upon 
them as a result of the frusteration experienced in finding civil employment. 
This has led to progressive increase in the number of volunteers for train-
ing in various trades /vocations. 

[Ministry of Defence O.M. No. 18(34) /81/D(Res)-
dated 14-12-1981] 

Recommendation Sr. No. 10 (Para No.2 ·55) 

The break-up of training vacancies reveals another disturbinj;! featJjre' 
of the training programmes. While 40-45 per cent of the officers get 
some sort of training before retirement, the number of JCOs/and ORs 
getting such an opportunity is hardly 5 per cent. The Ministry have stated 
that the impression that more emphasis is being laid on training of officers 
as compared to ORs is not correct. as 105 courses' have been planned for 
ORs as against 24 courses for officers. This reasoning is blatantly spacious 
and utterly untenable as it is the number of vacancies for officers and ORs 
that is material for comparative study and not the number of courses. The 
Committee regret to observe that instead of owning a lapse and assuring to 
rectify the imbalance the Ministry should be strainin~ to justify it. 

Reply of Gonrnment 
It is true that a much higher percentage of officers get training as 

compared to the percentage of JCOs and ORs. This disparity· is due to' 
the reasons that courses for officers are of short duration, rangining from 
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-4 to 8' weeks and majority of those who undergo training are local officers 
. who utilise their annual leave to attend full time courses in stations other 
than where they are posted. They have also to pay 40% of the course 
fee. On the other hand, for the ORs courses are still under the "Pre-cum-
post release training" scheme under which the second half of. the training 
period is completed after their release from service. With a view to 
imparting particular momentum to training of JCOs ~nd ORs during the 
.current year, a special '011 the Job Training' scheme has been launched. 
The scheme aims at training retiring defence personnel in Public Sector 
Undertakings in 10 selected grades for 9 ,months. ORs are also detailed 
for IT] courses of one year duration (non-technical trades) and two years 
courses (technical trades) under the pre-cum-post release training scheme. 
In both courses, the second half of the training period is completed after 
release from service. The courses nm for DRs are not yet popular even 
though as much as 105 courses have been planned for them. 

The question of non-utilisation of training facilities for Other Ranks has 
since been gone into and remedial measures, as indicated below, have been 
"taken to improve the situation :-

(a) Annual confere·nces of various Arms and Services are being 
addressed by the DGR to apprise all of the measures being 
taken for resettlement of retirees. Special emphasis is laid 
on vocational training programmes and the measures required 
to enhance the utilisation of vacancies reserved for ex-service-
men. 

(b) Instructions have been issued to Record Offices and Centre 
Commandants to intimate their units the details of retiring 
personnel well in advance (1.1/2 to 2 yearS before their date 
of retirement), so that the C01pmanding Officers could plan the 
training of retirees well in advance and fully utilise the training 
vacancies with the right type of personnel. 

(c) Special Army Order on training programmes organi:z:ed for the 
year 1981-82 has been published in October, 1980. 

( d) Adequate publicity is also being given to the training courses 
planned for retiring perso'nnel through Sainik Samachar and 
~ading English and Hindi newspapers. 

A study is now in progress to identify the trades in each Army/Service 
-which have low employment potential, So that a proper plan for retrainin,g 
of the persoOlwl in their trades could be drawn up. It is envisaged that 
with the completion of this study, the training of retirees will be carried on 
scientific lines. This will then be matched with the individual choice and 
the Unit Commander's ability to spare the concerned personnel for train-
ing. 

The three Services Headquarters have been requested to estimate the 
number of retirees who require vocational training and of these the numher 
that can be made available for vocational training without replacement. 
Further expansion of the training programme in future will be considered 
-depending upon the number of retirees that the three Services Head-
quarters make available training. 

[Ministry of Defence O.M. No. 18(17)/81/D(Res) 
dated 14-12-1981] 



14 

Reconunendation Sr. No. 11 (Para No .. 2 '56) 

The explanation offered by the Ministry that sufficient number of ORs: 
are not volunteering to fill up the available vacancies does not carry con-
viction with the Committee especially in view of the statement made by 
DGR during evidence that basic reason for inadequa.!.e response was Unit 
Commander's reluctance to spare ORs for training due to their operatiOnal 
commitments. This problem is not there in the case of officers, 441 of whom 
volunteered in 1979-80 as against 400 vacancies. Similar has been the posi-
tion in earlier years also. The Committee are not happy at the ORs being 
denied training opportunities in the name of operational commitments, when. 
they have in any"case to be released within a: year or so. 

Reply of Government 

This Ministry is fully cObscious of the need to utilise all the available' 
vacancies for training of other Ranks and is making all pos~ible efforts in 
this direction. 1000 personnel are proposed to be deputed to each of the 
tniiJPng courses starting from the 1st May and the IsJ November 1982. 
Army Headquarters are presently conducting surveys to ascertain the pre-
ference of the retiring personnel about the type of courses to be arranged 
fot tbem so that in the future' training courses could be organised as preferred 
by· the retiring personnel It is also proposed to expand the scope of the 
training in subsequent" years to absorb as many retiring personnel as are 
avaDable . 

[Ministry of Defence O.M. No. 18(17)/81/D(Res) 
dt. 20-2-19821 

Recommendation Sr. No. 12 (Para No.2 '57) 

The Committee would strongly recommend that 11. policy' decisions be 
taken at the highest level to provide adequate number of replacements for 
retiring personnel a year earlier than at present for the Unit Commanders to 
be able to relieve the outgoing personnel well in time for training without 
any adverse effect on their operatio'nal efficiency, and all the Unit Com-
manders should be directed not to stand in the way of the personnel desirious 
of· going in for training during the last year of their service. In fact the 
Unit Commanders should be directed to organise a comprehensive programme 
of traini'ng for all the ORs, JCGs and officers, who are due for release, in the 
last year of their service and earn the goodwill of both outgoing and serving 
p~rsonnel. 

R~ld.y of Gover~ent 
The Government had already launched an 'On the Job Training" 

Scheme to train the retiring JCO's and other Ranks for a pel;od of 9 months 
iq 10 selective trades with the help of Central p~C sector undertaldngs. 
The. training is to take place during the last year of service. While review-
ing. th¢ P!o.,gress. of the sche':fie, it came to. the notice of the Governm~nt 
that suffiCIent number Qf. servicemen had not come. forward to take the tram-
ing. It! has, therefore, been. decided that the Colonels (Rese.itleqle'nt) of 
various Commarids would tour the various \Wits. to ascertain the· difficultie~, 
if any faced. by, the. U~it CoIllmanders. in reteasing. the per~nnel for the 
training and: the relucta'nce of· the Jawans to opt for the traIning, so that 
li"uita'b1ereriledi81. measures could be taken. It has also been decided that 
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shortage of personnel would not be allowed· to come in !he way of the 
Jawans who want to take "On the Job Training". 

[Ministry of Defence O.M. No. 18(35)/81/D(Res) 
. dt. 25-1-1982.} 

Recommendation Sr. No. 13 (Para No.2 ·58) 
The Committee were concerned to note that as against a reservatioo. of 

1000 seats in the Industrial Training Institutes for retiring ORs. etc. onl, 
750 seats were utilised in 1980. It is unfortunate that when ITI trainin& 
is so much in demand in the employme..!J.t market, seats reserved for Defence 
Services have gone a begging and have never been fully utilised in the last 
6 years. The Committee would like the Ministry to !Dake sample studies 
of those cases in which Defence pecsOIUlel have refused to volunteer to 
avail of the training facilities with a view to finding the reasons therefore 
l!..nd taking appropriate action. 

Reply of Government 
This Ministry is aware th_at the vacancies reserved for training of retir-

ing service personnel are not utilised to the full extent. This_ is mainly due 
to the fact that volunteers do not come forward to take ·the training in 3ufi.l-
cient number. It is felt that the pre-cum-post release traini~ in the I'ldus< 
trial Training Institutes has not been popular with the retiri~ service per-
1I~1, as h~ the training is done while in service and the other half after 
retirem~t from service. A.fty retirement, ex-servicemen trainees are eligi-
ble for s~nds which are sometimes as low as Rs. 1~/- per month. This 
amomit is inadequate to meet the expenses of the outgoing persOnnel dunng 
training. The State Governments w~h grant stipends to the traininees 
have heen approached to revise a minimum stipend from Rs. 100/- to 
Rs. 250/- per trainee. With the increase in the stipend, it is expectl!d that 
there will not be any shortfall in the utilisation of reserved vacancies for 
training of Other Ranks. 

[Ministry of Defence O.M. No. 18(36)/81/D(Res) 
dt. 8-12-1981] 

RecommendatiOil Sr. No. 14 (Para No.2 '59) 
One of the reasons for under-utilisation of vacancies is that trainees are 

required to do the second half of these courses after retirement when due 
to sudden drop in income, the retired DRs find it difficult to continue. For 
the second part of the COUfM! ... a stipend of Rs. 100-200 per month is paid. 
1De amount must have been to inadequate to meet the training expenses of 
the outgoing personnel otherwise they would not be letting such a good 
training opportunity go. The Committee note the Government's move fo 
raise the stipend to Rs, 250/- p.m. Four States (Kamataki, Guia,rnt, 
Punjab and M.P.) have already done so. The Committee would like the 
Ministry to pursue to matter with all other States to !ncrease the ~tipeJld. 

Reply of the Government 
The suggestion made by the Estimates Committee that this ~try 

should tak.e up the Question of raising the stipends to the trainees hom 
Il~. 100/- to Rs. 250/- is noted. This question has already been taken up 
WIth the State Governments and so far eight StatesfUTs (Punjab. Madhya 
Pradesh, Kamataka, Gujarat, Chandigarh, Jammu &. Kashmir Harya'na aDd 

< ' 
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lJaharasbtra) have agreed to raise the itipend. The question of raising th= 
;tipend is being pursued with the r~ining State Govemme!1CWU.Ts 
~dministration. 

[Ministry of Defence O.M. No. 18(37) /81/D(Res) 
dt. 4-12-1981.] 

Recommendation Sr. No. 15 (Para No.2 '61) 
"On the Job Training" programme starting with 200 personnel hi the 

!irst year (March 1981) and going upto 19,0_00 in the fifth year, will be 
given in various public sector undertakings throughout the country with a 
~iew to ultimately absorbing them in these public sec!9r undertakings and 
Ordna,nce Factories. Necessary Government dir~tives have been issued to 
public sector and departmental undertakings, Ministry of Railways and 
Posts and 'Ielegraphs Department to implement this progr@1Dle. The 
Committee welcome this initiative. The Committee would advise .. be 
Defence Ministry to closely watch and monitor the implementation of this 
programme at all kvels with a view to ensuring this programme which has 
the potential of producing very encouraging results does so in actual practice 
from year to year. 

Reply of Government 
The advice of the Com.m.ittee has been noted for compliance in future. 

The scheme is being closely watched and monitored. The first session of 
"On the Job Training" scheme has commenced in MarchjMay, 1981. 
Wherever necessary for administrative reasons, modifications are made from 
time to time. Efforts are also being ~ to obtain the maximum number 
of seats from the public sector undertakings so as to match Q1em with the 
number of volunteers av:iilable for training. 

[Ministry of Defence O.M. No. 18(38)/81/D(Res) 
dt. 22-12-1981.] 

Recommendation Sr. No. 16 (Para No. 2 '62) 
The Committee are disappointed to 'note that the scheme formulated by 

the Ministry of Agriculture to train 20,000 ex-servicemen ann~y in agri-
cultural vocations has been shelved for want of funds. A fresh proposal 
10 impart training initially to 2000 personnel has since been taken up with 
the Mini&try of Agriculture. The Committee are unable to understand 
why, if the Ministry of Agriculture had not· got funds for training 20,000 
ex-servicemen, the Defence Ministry did not explore the ~bility of find-
ing resources from their ownbu~. After all, the training of ex:-SUVice-
men is primarily Defence Ministry's responsibility and not thai of Agricul-
ture Ministry. The Committee would like the Defence Ministry to review 
the matter and not allow such a fine schemy to fade away. . 

Reply of Government 
The scheme formulated by the Ministry of Agriculture to train 2'0,000 

ex-servi~men annually in agricultural vocations Was shelved for the lack of 
funds with the Ministry of Agriculture as well as the Minist.r:y of Defence. 
However, as an interim measure the Ministry of Defence have introduced 
a modified scheme to match the number of retiring personnel available for 
stich training from the three Servic~. In collaboration with 10 A.gncul-
tural Universities and Gram Sewak Training Centres, approximately 15 
courses a year are being run and about 300 retirees are being trained. This 
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interim measure has proved very fruitful. Action has already been ~nitia~ed 
to ascertain the number of volunteers likely to be available for this tram-
ing in the future and the scheme would be suitably expanded to accommo-
date ali the volunteers who apply for training und~r this scheme. 

[Ministry of Defence O.M. No. 18(39) /81/D(Res) 
dt. 16-1-1982.] 

Recommendation Sr. No. 17 (Para No.2 '63) 

The schemes for training in agricultural vocations as above and other 
similar schemes for training of personnel in village industries (1200 vacan-
cies per annum) agricultural and farm level vocations (4000 vacancies). 
National Scheme for Training .. Rural Youth for self-employment 
(TRYSEM) and for Intensive Rural Development Programme have an 
added advantage inasmuch as these schemes can stop the exodus of ex-
servicemen from rural areas to cities and will result in enrichment of vil-
lag,~ life by the collective and disciplined efforts of ex-servicemen. The 
Committee would urge the Defence Ministry to spare no effort to make a 
complete success of the schemes for training ex-servicemen in agricultural 
vocations, village industries. sanitation, basic health programme, roads and 
'house construction and other skills in demand in the villages. 

Reply of Government 
This Ministry entirely agree with the Recommendation of the Estimates 

Committee. The Ministry is aware that onc of the most effective ways 
to resettle Ex-servicemen from the rural area~ is to encourage them to re-
habilitate themselves through agricultural and farm level vocations and vil-
1age industries. For this purpose they need to be brought under schemes 
for training and rural development like Scheme for TraiQing of Rural Youth 
for self-employment (TRYSEM). This matter is being pursued in con-
sultation with the Department of Rural development. It has been decided 
that. to start with, pilot programme on experimental basis of training ex-
servicemen for resettl~ment through. village industries and agricultural voca-
tions would be taken up in six States by taking one district in each of the 
States. The Department of Rural Development would be providing to ex-
servicemen the necessary guidelines/advice and also make available the 
existing infrastructure for taking up such programmes of rural development. 
On the basis of the experience gained in there pilot projects, the programme 
of rehabilitation of e~-servicemen through agricultural occupations and 
"Village indUstries would be expanded further . 

. [Ministry of Defence O.M. No. 18(40)/81/D(Res) 
dt. 11-3-82.] 

RecommeDclation Sr. No. 18 (Para No.2 ,64) 
TIle Committee would like the Defence Ministry to include the pro-

~ress made in the implementation of the new comprehensive 'training plan 
for ex-servicemen in the Amiual Report of the Ministry for the informa-
tion of Parliament. . 

Reply of Government 
The annual training prO#!fammes for retiring officers and Other Ranks 

are reflected in the Annual Report of the Ministry of Defence every year. 
This practice would be continued iri the future. 

[Ministry of Defence O.M. No. 18(41)/81/D(Res) 
dt. 20-3-1982.] 
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ReeoDlDleadation Sr. No. 19 (Para No. 1·65) 
"{be Committee find that the tr;Uning scheme being run for GoIthaI at 

Raiwala has been held to be very ,useful by ex-servicemen. The Ministry 
infonned that such schemes are also b~ing f!lIl by Artillery centr~ and 
signals centres. The Committee would suggest ~tw.t tlte Ministry should 
explore the possibility of extendirig similar sch~mes in other regimental 
centre-s also. ' 

Reply of GoverllJDeDt 
The success of the training scheme run at the Gorkha R.ehabiJjWjon 

Unit, Raiwala has undoubtedly opened possi~iltti~s for starting IiD;lilar 
tt'aining programmes at other Regimental Centres. Accordingl~, Army 
~ad'quarters halve been advised to start such programmes at OilIer IteJi-
mental Centres also. 

[Ministry of Defence O.M. No. 18(42)/81/D(Res) 
dt. 8-1-1982.] 

Recommeodation Sr. No. 22 (Para No. 1·6~) 

At present, a large number of training courses for officers and ORs are 
held for a short duration and these do not earn them any degree, o diploma 
or recognised certificate without which it is difficult, if not impossible, to 
find a job in the civil. Directorate General Resettlement is understood to 
~ye taken up certain proposals with certain universities for regular Post-
gplduate courses but due to difficuliies of funds and study leave for officers 
attendllig such courses the proposals have not progressed furth~. The 
Committee are of the view that courses for officers or ORs which do not 
end Ui with a degree or diploma or a professional certificate are of no use 
in employment market. The Ministry should immediately so tie Up their 
vocational programmes with the universities and recognised training insti-
tutes that the personnel undergoing training or pursuing vocational pro-
grammes through correspondence courses or regular courses are awarded' 

degree or diploma, etc. at the end of their courses: This arrangement 
should be made not only for officers but also for other personnel and the 
departmental rules like those for study leave standing in the way of such 
courses should be suitably amended without delay. 

Repl~ of G4wenuneM 

Not on:y officers, but other Ranks also are already being sponsored for 
courses leading to the award of DegreefDiploma in Teaching and National 
Ttade Certificates from the National Council for Training in Vocational 
Trades. Various educational institutions, viz., universities, vocational train-
ing institutes and the University Grants CommissiolT, ha1\fe been approached 
to. enlarge the field of correspondence courses which will culminate in the 
award, of pest-graduate diploma. These courses will be available for all 
ranks of Defence Services personnel, provided they: have the reQuisite 
academi(~ qualifications. 

[Ministry of Defence O.M. No. 18(32)/81/D(Res) 
dt. 20-1-1982.J 

Recommendation Sr. No. 23 (Para No.2 o69} 

The Committee learnt during their tour that in Haryana State while 
re.JlVed vacancies for ex-servicemen were aMailable in certain fields, pro-
fe!illiorinUy ttained ex-servicemen were riot available to be appointed apiDlt 
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thQie vacancies. The Gove,rnm!!nt of H~an~, it is stated, hav~ initiated' 
cr~h training programme for ex-seryi~emen t? fill s.uch vacancIes. The 
Committee would like the Defence Ministry to li81se WIth the State Gove1fl-
ment to find out the areas in which trained ex-servicemen are not avail~le 
to man ILl.: reserved posts and take initiative to organize crash programmes, 
of tl"aining in those areas. 

Reply of the Goverament 

Ne::cs:;ary action has been taken to appr()(lch the &ate Governments to 
find out the' areas· in which trained ex-servicemen are not available to man 
the reserved posts. Once the requisite information becomes available front 
the St<ltc Governments, necessary steps would bt;l Jaken to orJ@!use suitable 
training programmes to make available adequate number of trained ex-
servicemen to man the reserved posts lll1der the State Governments. 

[Ministry of Defence a.M. No. 18(44)/8l/D(Res) 
dt. 4-12-81.] 

Recommendation Sr. No. 24 (Para No.2 '70) 

The Committee ·feel that the training of Defence personnel for rehabili-
tation after retirement should be viewed from two angles: one how the ex-
servicemen can be rehabilitated after retirement and two, whether and how 
theyl can prove to be an asset to the nation in the event of strikes and agi-
tations in essential services which might thr~ten to par8lyse the normal 
life of the nation and hold up production and transport of essential commo-
dities to meet the people's ~eeds. If, with this ~d in view, Defence per-
sonnel are given some sort of training, over and above the training which 
miiht be of immediate relevance to their jobs or self-employment avenues 
after retirement, it will serve a great national purpose. In order to enable 
the authorit:cs to know what type of assistance an ex-serviceIl!.an ~ render 
to the nation in such eventualities, it would be necessary for the Defem:e 
authorities to issue a suitable certificate giving the nature of training im-
parted to him and enumerating the nature of senrices he can competently 
handle before he retires. Ex-servicemen whose services are requisitioned 
on such occ~sions should deem it a privile~ to be able. ~ come to the 
rescue of the people even after retirel!1cent a!1d should be suitably rewarded 
for such services. . .' 

Reply of the Government 

The recommendation of the Estimates Committee has been cOmmuni-
cairo to the three Services Headquaners for their consideration and inq,Je- . 
mentation. Various Ministries connected with essential S6l'Yices· li~. Rail-
way!;, Post & Telegraph, State Electricity. Boards; etc.. are being CORtaoted 
to ascertain the fields· in which ex-servicemen oa'n be utilised in the event 
of strikes and agjtations. They are also being req~ted to intiDJate the 
d~Js of training proposed to be pwvided to the. deiMce. personnel for 
thIS. purpose. On comp1eti()n of such.· training, necessary certificates will 
be )ss~ed to these servicemen by the respective Ministry /Sta.te. Boards ~ftd 
the Dlft'ctorate General Resettlement. 

[Ministry of Defence O.M. No. 18(45)/IH/O(Res) 
dt. 4-12-198t..'. 
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Recommendation Sr. No. 25 (Para No. 2 '71) 
Disabled servicemen are given training in vocations suited to their capa-

bility in Que~m ~ary's Technical School, Kirkee, Pune and a stipend of 
.l{s. 150 p.m. IS paid to them during the period of training. The Committee are 
gl.ad that G~vernment squarely accept responsibility for looking after the 
~lsab)ed . soldiers. But in the absence of complete statistics. the Committee 
are not in a position to judge whether all the disabled soldiers desirous of 
getting vocational training are able to enrol themselves for such training. 
The Committee would like the Ministry to study the demand and avail-
ability of training facilities for the disabled soldiers and apprise the Com-
nuttee of the measures proposed to be taken to meet the demand in full. 

Reply of Government 
The training facilities for the disabled personnel are at present avail-

able at Queen Mary's Technical School, Krikee. It is found that suffi-
{;Ient number of disabled service personnel are not available to utilis·(! the 
existing facilities. at that school, to the full extent. It appears that' all 
the disabled service personnel do not vdiunteer to avail the existing facili-
ties at that school. With a view to motivating the disabled service per-
sonnel to utilise the facilities, service Headquarters have been requested 
to intimate the actual number of disabled personnel available and the 
type of vocational training required by them. Meanwhile, various train-
ing institutes have been contacted to ascertain the type of training being 
provided by them. In this way arrangements are proposed to be made to 
provide training to available disabled personnel in the vocational training 
<of their choice to the extent feasible. 

[Ministry of Defence a.M. No. 18(46)/8l/D(Res) 
dt. 29-12-1981.] 

Recommendation Sr. No. 27 (Para No.2 '73) 
The responsibility of the Ministry should not end with arranging train-

ing to outgoing Defence Personnel, particularly the disabled servicemen. 
The Ministry must also bear the responsibility of arranging placement of 
disabled soldiers in suitable jobs in public and private sector after training. 
Tho Committee strongly recommend that an institutional arrangement 
should be made in the Directorate General Resettlement to sponsor the 
cases of disabled ex-servicemen and pursuing them till they are rehabili-
tated. 

Reply of the Government 
The procedure for the rehabilitation of the out-going Defence Personnel, 

especially the disabled servicemen, is already well established. Full parti-
culars of the disabled ex-servicemen are furnished by the Record Offices 
to the Directorate General of Employment and Training, who is primarily 
responsible for sponsoring the ex-servicemen for emplo~ent. The, parti-
culars are also furnished by the ~ecord Offices. to the Dtrect<?rate C.ene~al 
Resettlement who maintains notnlnal rolls of disabled ex-servIcemen regls-
tered with the Ex-Servicemen's Cell of the DireCtorate General of Employ-
ment & Training. 

Disabled ex-servicemen are accorded Priority-I for purposes of employ-
-ment in the Central Government vac~ncies:· The Directorl;lte General ~e­
'settlement is resp<msible for sponsonng disabled ex-servIcemen agalOst 



21 

vacancies' occurring in the Ministry of Defence and its subordinate offices. 
Ex-Servicemen's Cell of the D.G.E.&T. is responsible for sponsoring them 
against vacancies occurring in Ministries/Departments other than the 
Ministry of Defence. 

Disabled ex-servicemen have been granted relaxation in age and educa-
tional standards for the purpose of employment assistance. In addition to 
these provisions, employing Ministries/Departments under tbe Central Gov-
ernment are required to reserve 3 per cent vacancies for the physically handi-
capped personnel which are also open to the disabled ex-servicemen. 

With a view to enlarging the scope of rehabilitatiOll of disabled ex-
servicemen, the Directorate General Resettlement, during the past one 
year, approached the State Governments where proportionately large 
numbcr of ex-servicemen are located, to make special provisions for the 
rehabilitation of the disabled ex-servicemen. In addition, voluntary organi-
iations, like the Rotary International and Lions Club, have also been approa-
ched to mobilise further help in placing disabled ex-servicemen in suitahle 
jobs. 

[Ministry of Defence O.M. No. 18(48)/81/D(Res) 
dt. 2-12-1981.] 

Recommen:lation Sr. No. 28 (Para No.2 '74) 

'1 he Comm~ttee are informed that a survey was undertaken in 1977 
through the Institute of Applied Man-power Research (Ministry of Home 
Affairs) to assess the prospective job opportunities and requirement of as-
sociated training facilities for Defence Personnel. In the light of that sur-
vey on the job Training program.me and certain other training courses have 
been introduced. The Ministry have however, admitted that the survey 
done in 1977 was rather limited; it was not able to fully as'Sess the job oppor-
tunities in private sector. The Defence Secretary assured that the Ministry 
would undertake a comprehensive survey in consultation with the Central' 
Mimstrics and the States concerned and would hold such survey periodi-
cally. The Committee cannot over-emphasise the importance and useful-
ness of surveys of job opportunities in public and private sector as only then-
can the Ministry tailor their training courses to provide maximum benefit to 
the outgoing Defence personnel. The O:>,mrnittee would like to be appris-
ed of the detailed schemes formulated by the Ministry in this regard. 

\.. Reply of Government 

'1 his Ministry fully agrees with the views of the Committee that train-
ing programmes can be properly framed only if the job opportunities are 
known. Keeping this in view, the Ministry of Finance have issued instruc-
tions to all the concerned Ministries/Departments of the Government of 
India to identify posts in the Central public sector enterprises where ex-
servicemen could be appointed. ' 

The Director General, Employment and Training have also identified 
the fields under which training could profitably be arranged for the retiring 
servicemen. Kt'eping in view their advise to start with the 'On the Job 
Training' scheme has been arranged to cover to ~lected trades. This posi-
tion would be reviewed from time to time. 

Liason has also been established with the State Governments to identify 
areas in which trained ex-servicemen are not available against the reserved' 
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posta, 80 that suitable re~dial measures by way of organization of appro-
priate training progr~es could be taken. 

[Ministry of Defence O.M. No. 18(49)/81/D(Res) 
dt. 20-1-1982.] 

Recommendation Sr. No. 19 (Para Nos. 2 ·75 and 2 ·76) 
The Committee find that the number of ex-servicemen who have found 

jobs after training is not available as feed-back from ex-servicemen is not 
encouraging. The Ministry are now in the process of introducing a special 
feed-back information system by. giving pre-paid printed post cards to 
trainees which they would be required to post on their finding employment 
or when they start self-ventures. 

Tpis is an approach in the right direction and should have been adopted 
much earlier. The Committee would urge the Ministry to take active 
follow-up action to get the feed back from outgoing Defence Service person~ 
nel and review their training courses in the lighJ of feed back received from 

.thcm. 
Reply of the GoveI'lUlient 

Special feed· back information sysi.em has since been introduced and all 
'trainees have been given pre-paid printed posts cards to enable them to 
intimate to the Directorate General Resettlement as and when they find 
employment or start self-ventures. The information thus collected will be 
utilised. for the review of the tra,ining courses.. 

[Ministry of Defence O.M. No. 18(50)/81/D(R$) 
dt. 4-12-81.] 

Recommendation Sr. No. 30 (Para No.2 ·77) 
The Committee feel that a systematic approach is lacking in· the Armed 

Forces set up to ascertain preferences of outgoing Defence personnel in the 
matter of pre-release training well before the date of retirement. The Com-
mittee recommend that sufficiently before the date of release every membef 
of Defence Services should be informed of the training courses, vocational 
and others. which are available and asked to intimate his preferences for the 
courses which he would be like to undergo in the last year of his service. 
While sending this communication, necessary literature giving details of the 
courses, their duration usefulness, cost factor, place of courses, educational 
qualifications necessary and the nature of degree, diploma or certificate that 
will be awarded on the completion of course should be sent to him to enable 
him to make a considered decision in this regard. The Committee would 
like the Ministry to work out a detailed syst~m in this regard. 

Reply of the Government 
All Services Headquarters units and formations are being informed about 

the various resettlement training facilities. A chart giving details of the 
course, course content location of the course, educational and other quaH8-
qltions required, is issued by the Directorate G~neral Resettlement every 
year. Senrice personnel are requested to study the chart and indicate their 
choice. Further details of such programmes are issued under an ArJIiy 
Order. A booklet named "A Guide to Resettlement of Ex-servicemen 
(Training)" containing all these details has been issued to all the units, 
which will enable retirin~ servicemen to choose the training prOj!famme8. 

[Ministry ofDefeooe O.M. No. 18(51)/81/D(Res) 
dt. 4-12-81.] 
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...... _*5. Sr. No. 31{P!IJ'IJ. No •. ~ '7i) 
At present there are only three Training-cum-Production centres ill 

operation in Rohtak, Chhehhrauli (~ryana) and Pauri Garhw~. (UP) for 
training of war widows and their female dependents. The Ministry have 
sta~ t.hat such centres have been o~ned in area.s where t~e~e was conc~n. 
tranon of war widows. The Commlttee would lIke the MlDlStry to reVIeW 
the position inother areas and consider opening such ceptres wherever there 
is need and demand for such Training-cum-Production Centres. 

Reply of Government 
The responsibility of making arrangements for the training of war widows 

and their female dependents can only be discharged by the State Govern-
ments. The recommendation of the Estimates Committee have been brought 
to the notice of the State GovernmentsjUTs Administration with the request 
that arrangements may be made for opening up training-cum-production 
centres for widows and their female dependents in areas where adequate 
number of war widows/their dependents are available. The matter will be 
further pursued with the State Gov~rnments/UTs Administration. 

. [Ministry of Defence O.M. No. 18(52)/81/D(Res) 
dt. 22-1-1982.] 

Recommendation Sr. No. 32 (Para No. 3 ·81) 
For the purpose of employment assistance and speedy resettlement of 

. ex-servicemen Government of India have reserved certain percentage .~ 
posts in Group 'C' (10 per cent) and group 'D' (20 per cent) for ex-sen'We-
men. Government have directed that voluntary organizations receiving 
grants-in-aid from the Government should also be required to make similar 
reservations in their offices. The Committee find that 14038 ex-servicemen 
were appointed in public and private offices all over India in 1978 and 13302 
in 1979 through Employment Exchanges and in addition nearly 3000 ex-
servicemen personnel could find jobs during these years through Directorate 
General Resettlement. This is less than 1/4th of the total number of Defence 
pecsonnel released every year. The Committee are pained to learn that .the 

. actual employment of ex-servicemen achieved against reserved vacancies has 
been only 1.3 per cent on the average in Central Government offices and 
Central Public Undertakings. It is unfortunate that authorities charged with 
the responsibility of recruitment in Government offices should have been so 
indifferent towards ex~servicemen as not! to have given them what was their 
due. Reservation, the Committee feel, is not a matter of favour; it is the 
discharlre of an ohl;m1t;on. . It i" repaYment of the debt which the country 
owes to the ex-servicemen for their sacrifices in the defence of the country. 
The Committee feel that the public and private sector authorities all ever 
the country need to be educated about their duties and responsibilities unto 
the ~x-servicemen. A climate of consideration and understanding for ex-
serncemen will have to be. created by Government if the ex-
servicemen have to get their legitimate rights in employment market. The 
Committee would expect the Defence Ministry to launch a suitable pro-
gramme to create such a climate in collaboration with the Ministry of Home 
Affairs {!.t the Centre and Chief Secretaries of the Governments. 

Reply of Government 
. .There is no denying the fact ~at the absorption of ex-servicemen 

. ~nst ~~ vacancies . in Government DepartmentslPublic Sectot 
1JDdertakings/pnvate sector 18 low. Some of the major reasons for tow 



absorption are the lack of educational and technical qualifications possessed 
by the ex-servicemen, cumbersome employment ~xchange procedures, the. 
lack of effective implementation of the Government orders on reservations 
by the employing Ministries/Departments/Public Sector Undertakings and 
reluctance of ex-servicemen to accept jobs. away from their homes. In 
order to' overcome these draw backs, the Ministry of Defence have taken 
various measures like formulation of training schemes, grant of sponsoring 
powers 10 Rajya Sainik BoardsjZila Sainik Boards, holding' of a confer-
ences of Liaison Officers of Ministries/Departments etc. and educating ex-
servicemen to accept jobs away from their homes. 

With regard to employment of ex-servicemen in the private sector, it 
may be stated that no Government instructions/guidelines exist in this 
regard. However, the Ministry of Defence have been making persistent 
efforts to enlarge the scope of employment of ex-servicemen in this sector. 
In and around Delhi, a constant liaison i& maintained with the various pri-
vate employers. Similarly, Zonal Directors of Resettlement of the Direc-
torate General Resettlement located at Army Command Headquarters have 
also established liaison with private employers located in their respective 
jurisdiction. This Ministry is also in touch with the Chambers of Com-

·meTce and Industry in Bombay, Punjab, Haryana, Delhi, Kamataka, An-
dhra Pradesh, so as to enlarge the scope of re-employment of ex-service-
men. 

In view of these steps taken recently, it is expected that the employ-
ment ex-servicemen in various sectors would improve markedly in the 
future. 

[Ministry of Defence O.M. No. 18(87) /81/D(Res), 
dt. 23-1-1982.] 

Recommendation Sr. No. 33 (Para No.3 ,82) 

The Committee feel that Defence Ministry should study the phenome-
non of under-recruitment of ex-servicemen in Government organizations 
with a view to finding out the reasons therefor and taking corrective action 
in the matter. ' . 

Recom~endation Sr. No. 34 (Para No. 3.83) 
An analysis of the statement that at present only 1.3 per cent of the 

reserved vacancies are filled up by appointment of ex-servicemen in Gov-
ernment Offices and public undertakings reveals that if with such a low 
level of utilisation of reserved vacancies, early 12,000 ex-servicemen can 
find jobs in Government Offices and public undertakings, a full utilisation of 
this quota can fetch jobs to all the ex-servicemen (This analysis is based 
on the figure of 1.3 percent utilisation of reserved quota furnished by the 
Ministry. In the Committee's opinion, this requires verification). If the . 
reservation quotas are fully utilised, and there is no reason why these 
should not be utilised fully, the problem of finding employment for ex-
servicemen will be completely solved. The Committee would urge the 
Defence Ministry to spare no effort to ensure full implementation of the 
concessions announced by the Government in this regard. 

Reply of Government 

.. The question of re-employment of ex-servicemen in civil services/posts 
is.kept constantly under review of the Government and suitable action/ 
remedial measures are taken to increase the absorption of. eX-lervicemen 
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against the vacancies reserved for them. As the percent~ge of ex~service­men re-employed against the vacancies reserved for them IS not satisfactory 
much greater attention is being given to training and ap. important 'On the 
lob Training Programme' was launched last year. The reason for short-
fall in re-employment had also been gone into by the ~aghavac~ari Com-
mittee and remedial measures, as suggested by the saId C01lllll1ttee, have 
been taken. However, as the intake of ex-servicemen in G'"ovemm.ent jobs 
is still below the percentage reserved for them, a Conference of Liaison 
Officers of the Central Ministries was held on 30.10.1981 under the aus-
pieces of the Ministry of H.A, Department of Personnel & AR., t'? consider 
ways and means of optimum utilisation of the reserved vacancIes. The 
following action has been suggested:- . 

(a) All Minstries/Departments should uamine and identify the 
posts in which military experien~. either in general or in a s~ 
cific field or posts would be of di~tmct advan~ge and to 'pro~de 
for sllch experience as an essential or a deSIrable qualification 
and also to consider whether in view of the relevance of the 
experience possessed, lower educational qualifications could not 
be prescribed for ex-servicemen candidates. 

(b) All Ministries/Departments should furnish information on th~ 
vacancies reserves for ex-servicemen in various categories of 
Group 'C' and 'D' posts that are likely to arise every half-yearly 
so as to take steps for filling up these vacancies with suitable ex-
servicemen candidates. 

(c) A suitabl.e procedure may be evolvoo for monitoring the. absorp-
tion of ex-servicemen against reserved vancancies as the existing 
system has not been very effective. 

:Necessary folJow up action is being taken. The position would be fu£-
ther reviewed after the impact of the measures now suggested and imple-
mented becomes known. , 

In addition to the measures referred to above the Directorate General 
Resettlement/Rajya Sainik Boards/Zila Sainik Boards have been given co-
sponsoring powers alongwith the Employment Exchanges w.eJ. 1.1.1982, 
for sponsoring ex-servicemen against reserved vacancies. These organiza-
tions ""ill be given exclusive sponsoring powers w.e.f. 1.4.1982. It is felt 
that this step will also help in increasing the percentage of employment of 
ex-servicemen "[rainst the reserved vancancies 

[Ministry of Defence O.M. No. 18(11)/81/D(Res). 
dt. 2-2-1982.1 

Recommendation Sr. No. 35 (Para No.3 '84) 
, At present Employment Exchanges regist8r ex-servicemen and sponsor 

them foc re-employment. DGR has also got sponsoring powers, but only 
when suitable ex-servicemen are not available with Employment ExchaIIges 
and a non-availability certificate is issued to that effect. This is done rarely. 
From non-official reports reaching the Committee it appears that the present 
arrangement in the Employment Exchanges is considered unsatisfactory. The 
Defel!ce Ministry are also aware of the general dissatistaction with the 
workmg of Employment Exchanges allover the country. While the Defence 
Ministry should certainly bring thi~ matter to the notice of the Ministry of 
Labour to enable the latter to tone up the working of Employment Ex-
changes, the Committee feel that the Minis.try of Defence will have to be 
3-1 93LSS!82 

< 
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permitted to co-sponsor candidates without any pre-condition along with. ·th.e 
Employment Exchanges to safeguard the interests of ex-servicemen and 80 
delay caused thereby. They would like that this should be done witkeut 
del~. 

Reply of Government 
It has been decided to grant sponsoring/co-sponsoring powers to tile Zila 

Sainik Boards/Rajya Saimk Boards/Directorate General ResettlemeDt -in 
respect of the vacancies reserved for ex-servicemen in Group 'C and 'J)' 
posts in the Central Government departments/ offices/public sector ua4er-
takings. Accordingly, the entire work relating to sponsoring of ex-service-
men against the reserved vacancies will be gradually transferred toula 
Sainik Boards/Rajya Sainik Boards/Directorate General Resettlement. They 
will operate as co-sponsoring agencies from the 1st January, 1982 to the 
31st March 1982 alongwith the Employment :Exchanges and from the 1st 
April, 1982 assume full sponsoring powers. In other words, from April 1, 
1982 all vacancies reserved for ex-servicemen in the Central Government 
Deptts./Offices/public sector undertakings will only be from amongst persons 
nominated by Zila Sainik BoardsjRajya Sainik Boards/Directorate General 
Resettlement. The StatejUnion Territory Government have also been re-
quested to grant similar sponsoring powers to the Rajya/Zila Sainik Boards 
in respect of the vacancies reserved by them for ex-servicemen in their de-
partments, offices and public sector undertakings. 

[Ministry of Defence O.M. No. 18(85)/81/D(Rcs), 
dt. 22-1-1982.] 

Recommendation Sr. No. 36 (Para No.3 ·85) 
The Committee take note of the Defence Secretary's observatiuns that 

the Ministry are giving utmost consideration to help officers and other ranks 
to get employment, without any discrimination of position or status. The 
Committee would advise the Ministry to ensure that they should not only 
be fair and impartial to officers and other rank in the matter of helping them 
get re-employment but also appear to be so In order to win the confidence 
of ex-servicemen of all ranks. 

Reply of Government 
It has been the constant endeavour of the Ministry and the Directorate 

General Resettlement to explore avenues of re-employment for officers and 
Other Ranks without any discrimination of rank or service. The Directo-
rate General Resettlement sponsors names of ex-servicemen for p"osts in the 
private sector but the privilege of selecting/rejecting a candidate i,:; entirely 
that of the employer. In this connection it may also be stated that the 
Directorate General Resettlement plays the role of secondary sp0nsoring 
agency the primary agency being Employment Exchanges. Any impression 
that ail ranks of ex-servkemen are not helped equally in finding placement 
for jobs is erroneous and unfortunate. The Dte. Gen. Resettlemt:;nt makes 
concerted efforts to create avenues of employment for ex-servicemen of all 
ranks and for this purpose keeps a constant liaison with as many private 
employers as possible. In any case efforts would be made in the future to 
project the correct picture of the D<lR throu/dl meaningful publicity, so that 
any erroneous impres:;ion about the'DGR discriminating in favour of any 
particular ranks of ex-servicemen is removed. 

[Ministry of Defence O.M. No. 18(10)/81/D(Res), 
dt. 23-1-1982.J 
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Recommendation Sr. No. 37 (Para No.3 ,86) 

The Committee are wlhappy to note that even the Ministry of Defence 
hav.: not utilised the reserved quotas for ex· ,servicemen fully in their own 
effice. In 1979 as against 249 ex-servk:emen appointed in Group 'C', 
thes';.' w,,~ a shortfall of 194; and in the ca'>e of Group 'D' vacancies 65 
,posts out of 107 reserved for ex-servicemen wcr~ left unfilled by ex-service-
men. This is unfortunate. The Defence Ministry arc expected to set an 
exampJe to other Ministries and organizations and utilise the reserved quotas 
for ex-servicemen in their ('wn organisatio'ns fully. 

Repl~' of Government 

I he question of shortfall in absorption ~)f ex-servicemen against the 
vacancies reserved for them in the Defence Ministry Organizations has been 
cXanlined. While it is acknowledged that organizations under this Ministry 
have so far not fully utilised the vacancies reserved for the ex-servicemen, 
efforts arc being made to absorb ex-sericemen to the full extent against the 
vacancies reserved for them. Suitable instructions have been issued to the 
concerned or,ganizations for this purpose. This Ministry assures the Esti-
mates Committee that it would do its utmost to increasing the number of 
ex-servicemen to be absorbed against the vacancies. reserved for them in the 
.()rganizations under this Ministry. 

IMinistry of Defence O.M. No. 18(84) /8 liD (Res) , 
dt. 23-1-1982.1 

Recommendation Sr. No. 38 (Para No.3·87) 
Though Government Department are required to forward quarterly 

returns to the Directorate General Resettlement showing the number of ex-
servicemen during that period the Committee regret that the DGR appointed 
Ministry of Defence did not have this information with them 
initially in respect of para-military forces when it was called on by the Com-
mittee. This is a reflection on the efficiency of the DGR. 

Reply of Government 
The observations made by the Estimates Conunith.:e have heen noted. 

With a view to creating awareness for implem~nting instructions relating to 
submission of returns regularly, a meeting of the Liaison OIIi-.::ers ot all 
Ministries/Department was convened on 30-10-1 n I to impress upon them 
the desirability of strict complianc~ of instructions issued by the Depart-
ment of Personnel & Administrative Reforms in this respect It was decid-
ed that half yearly returns will be submitted by the respective authorities. 
including those of Para Military Forces, regularly in the futur~. It is, there-
fore, expected that the position would improve and Directorate General Re-
settlement would receive the prescribe returns regularly in the future. 

[Mini5try of Defence O.M. No. 18(81)/811D(Res), 
dt. 23-1 ~ 1982.] 

Reoommendation Sr. No. 39 (Para No. 3 ,88) 
Subsequently, the Committee were informed that statistics have been 

received by the Directorate General Resettlement in respect of pam-military 
forces except in the case of BSF wbich have not been ~endjng returns since 
1976. The Committee are unable to 'Understand as to why BSF was aHow-
ed to default w!th impuriity in ~the matter of submission of returns in this 
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regard since 1976. The BSF should do such a thing is unbecoming of a 
disciplined force which it is. The Committee would like the Defence Minis--
try to bring it to the notice of Ministry of Home Affait;:;. 

Reply of Government 

The observations made by the Estimates Committee have been brought 
to the notice of the Ministry of Home Affairs with the request to stress 
upon the authorities of the BSF the need of forWarding the requisite returns 
regularly and well in time. 

[Ministry of Defence O.M. No. 18(15)/81/D(Res), 
dt. 13-11-1981.1 

Recommendation Sr. No. 40 (Para No.3 ·89 

Various matters regarding the employment of ex-servicemen in para-
military forces are stated to have been discussed at a meeting of the repre-
sentativC8 of para-military force convened by the Home Ministry in 
January, 1981 when the need for a periodical projection of vacancies 
meant for ex-servicemen and regular submission of quarterly returns 
showing placement of ex-servicemert was emphasised on them. The 
Committee hope that DGR will now liaise with the Ministry of Home 
Affairs to obtain full information about future projeCtions and past place-
ments of ex-servicemen in para-military forces and analyse them with a 
view to securing full utilisation of reserved quotas i'n para-military forces 
for ex-servicemen. 

Reply of Government 

As the Committee are aware, the BSF have not been submitting returns 
relating to the recruitment of ex-servicemen since 1976. The DG have 
approached the BSF authorities for the regular submission of returns. This 
Ministry have also taken up the matter with the Ministry of Home Affairs. 
The Department of Personnel, who are coqcerned with the absorption of 
ex··servicemen in Central Government Departments, have also written to 
the Ministry of Home Affairs requesting them ta direct the BSF authorities 
to regularly submit the returns. On the basis of the information furnished 
by the BSF authorities a watch would be kept in regard to the full utili-
sation of the reserved quotas for ex-servicemen in the para-military forces. 

[Ministry of Defence O.M. No. 18(19)/81!D(Res) , 
dt. 30-1-1982.] 

Recommendation Sr. No. 42 (para No.3 ·91) 

The Defence Secretary has stated that the position of employment of ex-
servicemen in para-military forces has been unsatisfactory. The Committee 
are conscious of the fa~t that para-military forces have also to keep a young 
profile. because of whIch they are reluctant to take retired Defence person-
nel. The Committee have ·gone into the matter. They feel that Defe'nce 
personnel should be inducted into para-military forces 'towards the end of 
their careers and the intake of ex-servicemen should also 1;Je increased. The 
induction of a large number of disciplined trained and battle tested person-
nel would add to the strength and efficiency of para-military forces. 
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Reply of Government 

The proposal for the lateral induction of Servicemen int.o para-military 
forces towards the end of their Service career is already bemg pursued by 
this Ministry. While con5idering the proposal it has come to notice that in 
most of these forces even the vac'ancies already reserv~d for ex-servicemen 
have not been filled up. To make up this deficiency this Ministry i~ pur~ 
suing with the Ministries controlling the para-military forces the questlOn of 
for increasing the intake of ex-servicemen so that the deficiency against the 
reserved quota is made up. It is expected that with the grant of powers to 
the Kendriya Sainik Board/Zila Sainik Boards/Rajya Sainik Boards to spon-
-sor ex-servicemen against reserved vacancies, there will be better progress 
in filling up the reserved posts from amongst ex-servicemen. The question 
regarding lateral induction of the retiring servicemen into para-military 
forces to fIll the reserved vacancies will continue to be pursued with the 
other Ministries controlling the para-military forces. 

[Ministry of Defence O.M. No. 18(89)/811D(Res), 
dt. 9-3-1982.] 

Recommendation Sr:. No. 45 (Para No. 3 .~5) 

The CominiUee note with concern the very low level of employment of 
ex-Airmen in Government Department and Public Sector Undertakings. It 
is stated that only O. 7 per cent of the Airmen could get jobs in 1977, 1.2 
per cent in 1978 and 1.3 per cent in 1979. According to DGR unlike Army 
personnel who accepted jobs like watchmen, drivers etc., the Airmen and 
educational qualifications which could help them find jobs elsewhere also. 
The Committee would like the Defence Ministry to make a study into the 
reasons for low employment rate in the case of ex-Airmen and take measures 
to improve the situation. 

~eply of Government 
At present there is reservation for ex-servicemen only in Group 'c' and 

'D' posts against which the Airmen are reluctant to take up re-employment 
-since they hold higher qualifications. In the Air Force a vast majority of 
Airmen are technical hands who are holding minimum educational qualifi-
r.ation of Matriculation. They acquire higher qualifications during service 
and are issued with Diplomas in Engineering seTVice at the time of their 
retirement. Although there is no reservation for Defence Services personnel 
in. Group 'A' and 'B' posts, those Airmen, who are from technical trade, 
are eligible for appointment to posts like general candidates by virtue of 
their technical trade diploma and experience. 

Further Air Force personnel are allowed to register their names with 
the Employment Exchange six months prior to their anticipated date of 
release/discharge and get employment without much difficulty. This is also 
one of the facto(S for low absorption of ex-Air Force personnel in civil 
Departments/undertakings. 

The figures of placement of ex-Air Force personnel do not accurately 
reflect the overall picture of their resettlement, the. reason being that a 
large number of Airmen do get employment with public/private undertakings 
against public advertisements. The ·number of such Airmen who get em-
ployment in public/private sector is not available as there is no proper feed-
back from the employers as well as the Ainnen. 
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Due to the persistent efforts of the DGR very recently the Central Gov-
ernment in the Ministry of Home Affairs have extended the concession of 
age rdaxation to ex-servicemen in respect of Group 'A' and 'B' posts. 

To enable Air Force personnel to take the examination/appear for inter.:. . 
views well in advance before their retirement it had been recommended to 
Air Headquarters that they should be permitted to register their names with . 
the Employment Exchanges/Directorate General Resettlement one year be-
fore their date of retirement as is being presently allowed by the Indian 
Navy. This proposal has been accepted by the Air Headquarters and ne-
cessary corrigendum to their earlier Air Force Order is under issue. 

With these concessions it is expected that there would be higher re-
employment of ex-Air Force personnel in Government Departments/under 
takings. -

[Ministry of Defence O.M. No. 18(16)/81/D(Res), 
. dt. 9-12-1981.] 

Recommendation Sr. No. 46 (Para No. 3 ,96) 

The Committee are informed that Government are considering proposals 
to induct ex-servicemen in the Special Battalions being raised by various 
State Governments for the purpose of keeping peace in riot affected areas. 
Government are also proposing to utilise ex-servicemen in raising two Task 
forces each consisting of approximately 1800 person!lel for restoration of 
ecological balance in the Himalayas and other Hilly areas. These are wel-
come proposals. The Committee would expect the Defence Ministry to 
pursue these proposals with a view to promoting employment of ex-service-
men. 

Reply of Government 
The State Governments of Uttar Pradesh and Bihar propose to raise 

Peace Keeping Forces. The Government of Uttar Pradesh have already 
agreed to induct a large number of ex-servicemen in their Peace Keeping 
Force. Bihar has also recently decided to recruit ex-servicemen to their 
Peace Keeping Force. The State Government has been approached to take 
~ maxim1llll number of ex-servicemen for the Peace Keeping Force to be 
raised by them. 

As regards Task Forces for the restoration of ecological balance in the 
Himalayas. it has been decided in principle by the National Eco-Develop-
ment Board to raise two Ecological Task Forces whieh ultimately may have 
1800 ex-servicemen each for Uttar Pradesh and Himachal Pradesh. The 
details of these Task Forces are bei'ng worked out. 

[Ministry of Defence O.M. No. J 8 (88) /81 ID(Res) , 
dt. 28-1-1982.j 

Recommendation Sr. No. 50 (para No.8 '1(0) 
The Committee take note of another measure taken by the Home Minis--

try under which the employing Ministries are required to send other staff 
requirements in advance to DGR and the DGR is required to intimate the 
names and bio data of the Defence Service Officers due to retire within 6 
months to the UPSC or the State Public Service Commissions or the recruit-
ment agencies concerned with selection of personnel of public sector under-
takings and nationalised banks, depending upon the ofih.--ers choice. DGR 
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is also required to maintain liaison with the Bureau of Public sector Enter-
prises for identifying posts in Public Sector Undertaking~ which may. be 
malmul by ex-servicemen and the Public Sector Undertakmgs are reqUired 
to gave preference to ex-servicemen for appointment to high~r posts in 
their security Departments. These are welcome measures. It IS now left 
to the DGR to take the maximum advantage from these measures for the 
resettlement of ex-servicemen. The Committee would lik·.:! to be apprised 
'of the action taken by DGR under those in~tructions and the results 
achie"cd. 

Reply of Government 

The question of placement of service officers in accordance with the 
instructions issued by the Ministry of Home Affairs has been taken up by this 
Ministry with the concerned authorities in right earnest. In order to enable 
the DGR to sponsor suitable officers to man the posts in the Ministries and 
public sector undertakings, it is necessary that the posts on which the 
Servke Officers could be employed arc identified. Suitable instructions re-
gar~ng identification of posts in public sector undertakings have since been 
issued by the Bureau of Public Enterprises in June 1981. Tnis matter was 
also' discussed in a meeting of the liiliso'n Officers of the Central Ministries 
held in the Ministry of Home Affairs, Department of Personnel & A.R. on 
30-10-1981. . Once the identification of posts on which Service personnel 
can be employed is completed, steps will be taken to sponsor retiring sel'-
vice personnel to posts which can be manned by ex-serviceme'n to good 
advantage. This matter is being pursued with the concerned authorities and 
is expected to yield the desired· results. 

[Ministry of Defence O.M. No. 18(1.3) 181/D(Res) , 
dt. 20-1-1982.] 

Recommendation Sr. No. 51 (Para No.3 .101) 

The Committee are glad to note that, through the efforts of the DGR, 
243 Defence personnel got employment in foreign countries during the last 3 
years. They hope that, while continuing efforts in this direction it will be 
ensured that Defence personnel are sponsored for foreign assignment as are 
capable of keeping the national interests above personal interest and project 
a good image of the country. 

Reply of Government 

'The recommendation made by the Estimates Committee has been noted 
for compliance. Every effort is made by the Directorate General Resettle-
ment to sponsor ex-servicemen for employment abroad. With this object in 
view, a close liaison is maintained not only with Directorate General Em-
ployment & Training, Ministry of Labour, but also with private agents en-
gaged in recruitment of manpower for employment abroad and public sector 
employees/undertakings for construction work and transport industries. 
While sponsoring ex-servicemen for jobs abroad the national interest is kept 
in .. iew and the endeavour is to sponsor only such ex-servicemen who are 
considered capable of projecting a good image of the country. 

[Ministry of Defence O.M. No. 18 (95) /811D(Res) , 
dt. 2-12-1981.] 



Recommendation Sr. No. 52 (Para No.3 '102) 
The woefully low level of employment of ex-servicemen against reserved 

posts in offices and organizations under Central Government-as low as 1.3 
per cent as stated by the DGR hims~lf-highlights the imperative need for a 
strong implementation machinery to be set up at the Centre. The present 
arrangement of having a liaison officer in the Directorate General Employ-
ment & Training, a liaison officer in DGR and ~ Deputy Secretary level .of 
officer in each Ministry to monitor intake of ex-servicemen and oversee im-
plementation of Government instructions regarding reservation quota aopears 
all right on papers but has failed to produce results. • 

Reply of Government 
At the outset it may be stated that the figures of placement of ex-service-

men do not correctly reflect the overall picture of their intake in Govern~ 
ment/Public and Private Sectors for the reason that a large number of ex-
servicemen do get employment in these sectors against public advertisement 
and through their own efforts. Their number is ~ot available with the 
DGR as there is no feed-back either from the employers or the ex-service-
men. Further the quarterly/half yearly returns from the employing Minis-
tries/Departments/Public Sector Undertakings are not received regularly. 
In the absence of regular receipt of returns/feed-back from the employers 
and ex-servicemen, it has not been possible so far to work out the actual 
intake of ex-servicemen in various sectc.s. 

The low level of employment of ex-servicemen against reserved pools in 
offices/organizations un4er Central Government is due to various reasons. 
These are briefly discussed below :-

(a) The low absoJ]Jtion of ex-servicemen in Group 'C' posts to some 
extc.nt is attributable to their low educational qualification as 
majority of them are under Matric. Some of them lack tech-
nical qu~lifications. 

(b) Ex-servicemen are desirous of being re-employed in the areas/ 
states where they settle down. They are not prepared to take 
up employment in other areas where such opportunities exist. 

(e) At present Employment Exchange on whom the demands are 
placed by the various employers are primarily responsible for 
placement of ex-servicemen but the response from the Employ-
ment Exchanges is not quite satisfactory. The procedure is 
cumbersome which causes considerable delay in sponsoring of 
ex-servicemen, thereby resulting in v.lcancies remaining un-
filled. 

(d) (i) Even though the Government instructions on reservation of 
vacancies for ex-servicemen and their implementation'pro-
vide adequate safeguards for fuller utilisation of the re-
served vacancies, their implementation by the individual 
offices/organizations is not always satisfactory. ThiS is 
one of the major reasons for shortfall in filling up of the 
reserye<'l vacancies. 

(ii) Further in accordance with the instructions issued bYJpe 
Ministry of Home Affairs, Department of Personnel &; 
Administrative Reforms, each Minsitry /Department is ,re-
quired to appoint a Liaison Officer for monitoring the 
implementation of Government orders in respect ot eK-

servicemen. Some Ministries bave not yet appointed the 
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Liaison Officers. Where they have been appointed, they 
appear to be ignorant of their detailed duties. In particu-
lar, they do n~t oversee the implementation of directions 
of the Government to ensure fuller utilisation of vacancies 
reserved for ex-servicemen. 

With a vie~ to improving the situation, the following steps have been 
'taken by the DIrectorate peneral Resettlement :_ 

'(a) Although Service personnel acquire considerable experience 
through in service courses before their release/retirement from 
the Armed Forces, the lack of formal educational qualifications 
and expertise for civil jobs results in their low employability. To 
overcome this weakness amongst ex-servicemen and improve 
their employability, the DGR has taken the following steps :-

(i) Ex-servicemen are being encouraged through various media 
to acquire_ higher educational standards before their retire-
ment. 

Oi) 

(iii) 

(iv) 

(v) 

For preparing ex-servicemen for competing for Group 'C' 
reserved posts in the nationalised banks, training courses 
are being organised for them at various training centres of 
the nationalised banks all over the country under the aegis 
of the Directorate General Resettlement. 23 such courses 
with a capacity of 30 to 40 ex-servicemen per course have 
have been planned for the year 1981. 

DGR has formulated a pre-release 'On the Job Training 
Scheme' for ex-servicemen. This scheme envisages train-
ing ex-servicemen as fitters, welders, plumbers, motor-
vehicle mechanics and so on, in factories/plants, of various 
Central Government Departments/Institutes/Public Sector 
Undertakings· for a period of nine months, so .that they 
could acquire the requisite technical qualifications and ex-
pertise required for their absorption in civil jobs soon after 
their retirement. The first batch of ex-servicemen is 
already being trained with effect from the 1st May. 
1981. In all ten trades are being covered. At the end 
of the training period ex-servicemen will be awarded 
National Trade Certificate by the National Cot.;ncil for 
Trade and Vocational Training and absorbed in the 
enterprises to the extent of the reserved vacanci.;::; avail-
able. The remaining ex-servicemen are to be cn:ourag-
ed to take up self-employment. 

Coaching of ~rvice personnel at the Delhi Institute cf 
Management Services has also been planned to prepare 
them to compete in the following examinations : 
(aa) Inspector of Central Excise/Income Tax; 
(ab) Clerks Grade and Stenographers; and 
(ac) Auditors/Junior Accountants. 

Another scheme envisages giving them training in steno-
graphy with a yiew to preparing them for competitive 
examinatidns conducted by various Government/Public/ 
private sector organizations. 
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(b) !n view ot the. shortcomings in the present system of sponsor-
mg of e~-servlcemen by the Employment Exchanges, it has 
been decided that Secretaries of Zila Sainik Boards would be· 
vested with co-sponsoring powers with effect fwm 1-4-1982. 

(c) I~ order to eradicate the lacunae in the areas of implementa-
tJ?n of Government's directions in respect of ex-servicemen, 
Dlre~torate General Re~ettlement, in conjuction with the 
~lDlst~y of Hom'e Afi'alfs, Department of Personnel & Admi-
lllstratlve Reforms, convened a Conference oi Liaison Officers 
of th~ Mini~tries/Departments on the 30th October, 1981. 
The lDstruch?ns of the Government on the aspects indicated 
below have been brought to the notice of the Liaison Officers 
with a view to ensuring strict implementation of the same :_ 

(i) Identification of posts in Ministries/Departm.::nts which 
can, with advantage, be manned by ex-servicemen. 

(ii) Procedure for collection of information pertaining to re-
served vacancies for ex-servicemen in various Ministries/ 
Departments/Public Sector Undertakings including 
nationalised banks. 

(iii) Monitoring of the implementation of Government orders 
issued from time to time so as to ensur.e speedy resettle-
ment of ex-servicemen. 

( d) Further, the Liaison Officer of the Directorate General Emp-
loyment and Training is personally visiting the Ministries/ 
Departments from time to time and impressing upon the con-
cerned Liaison Officers the necessity of implementation of the 
Government orders on this subject strictly. 

From the position explained in the foregoing paragraphs, it would be 
evident that the low ievel of employment ot ex-servicemen against reserv-
ed vecancies in Central Government Office/Public Sector is not only attri-
butable to tho.:: implementation of Government instructions, but also due to 
the lack of educational/technical qualifications amongst the ex-servicemen. 
It is aho due to lack of proper response from the Employment Exchanges 
in sponsoring ex-servicemen as well as absence of feed-back information 
from 1he employers and ex-servicemen themselves. Various masures', as 
explained above have been initiated to improve the situation with a view 
to achieving enhanced placement of ex-servicemen against reserved vacan-
cies. It is expected that with the vigorous steps being taken, the ~ituation 
would improve in the coming years. 

[Ministry of Defence O.M. No. 18(20) /811D(Res), 
dt. 8-12-1981.] 

Recommendation Sr. No. 53 (Para No. 3 '103) 

'ihe Committee note that a small Committee consisting of Secretary 
(Personnel), Secretary (Defence), Secretar¥ (Labour, Er.nployme~t . and 
DGR is to be constituted to oversee the poltcy as well as Implementational 
aspec{j.:; of the resettlement of ex-servicemen. It is no doubt a well-repre-
sented· and high-powered Committee from whom the Estimates Committee 
expect results ~ in concrete terms. The Estimates Committee would also· 
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expect this Committee to review the efficiency of measures taken so far 
to promote employment of ex-servicemen in civilian posts with a view to 
mating them more effective and fruitful. 

Reply of Governme.nt 

A High Level Committee as' suggested by the Estimates Committee, 
ha~ ,;ince been constituted under this Ministry's O.M. No. 9(55)/81/D-
(R,~) dt. ]G-/-1982 (Copy enclosed). 

lhe' High Level Comm'ittee would also review the efficiency of measures 
takt:!1 to promote employment of ex-servicemen iri civilian posts with a 
ViC'i, tt making them more effective and fruitful. . 

[Ministry of Defence O.M. No. 18(21) /81/D(Res), 
dt. 8-3-1982.} 

No. 9(55)/81.jD(Res) 
Government of India, 
Ministry of Defence, 
New Deihi, the 16th January 1982. 

OFFICE MEMORANDUM 
Sub:':Cct :-Constitution of a Committee to oversee the policy as well as 

the implementational aspects of the resettlement of ex-service-
men. 

In pursuance of the Recommendation of the Estimates Committee 
(l1)~U-b 1) of the Seventh Lok Sabba that a high level Committee may be 
constitute4- to oversee the policy as well as the implementatidnal aspects 
or tne resettlement of ex-servicemen, it has been decided to constitute a 
Ct)T)l;TI'fl~e consisting of the following Members :-

1. Secn:tary, Mini~try of Defence, 
2. Secretary, Department of Personnel and Administrative Re-

forms. 
3. Secretary, Ministry of Labour and Employment. 
4. DireclOr General Resettlement. 

-. The Committee would review the measures taken to resettle ex-
ser'v,cemen in civilian life periodically with a view to making them more 
etfcfiive and fruitful. 

.5d/· 
(S. K. Bhatnagar). 

Addl. Secretary to the Govt. of India. 

1. Shri P. K. KauI, Secretary, 
Ministry of Defence.' 

2. Shri A. C. Bandopadhyay, 
Secretary, Department of Personnel & A.R. 
New Delhi. 
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3. Shri BC Deshmukh, 
Secretary, Ministry of Labour, New Delhi. 

4. Major General Avtar Singh, A VSM 
Director General Resettlement, New Delhi. 

Recommendation Sr. No. 54 (Para No.3 '104) 
Th~ Committee would like that the position regarding employment of 

ex-servIcemen in Central Government Offices and Undertakings vis-a-vis 
reservation quota in absolute numbers and percentages is mentioned speci-
fically in the Annual Reports of the Ministries/Departments of the 60vern-
ment of India and the Public Sector Undertakings to enable Parliame:1t to 
evaluate their performance in this field also. . 

Reply of Government 
The Recommendation made by the Estimates Committee has since 

been brought 10 the notice of the Ministries/Departments of Government 
of India fortompliance. A copy of the instructions is enclosed. 

[Ministry of Defence O.M. No. 18 (22)/811D(Res), 
dt. 2-12-1981.] 

O.M. No. 18(22)/8li/D(Res) 
Government 01 India 
Ministry of Defence 
New Delhi, the 21 st October 1981 

OFFICE MEMORANDUM 
SUBJECT :-Employment of ex-servicemen ;n Central Governl1cnt 

Offices/ Undertakings. 

The undersigned is directed to state that the Estimates relati"ng t J the 
Resettlement of ex-servicemen were examined recently by the Estimates 
Committee of the Seventh Lok Sabha. With a Vlt!W to ensure placement of 
ex-servicemen against the vacancies reserved for them that Committe·3 ha$ 
made th~ following recommendations !-

"The Committee would like that the position regarding cIi1jJloy-
ment of ex-servicemen in Central Government Offices and 
Undertakings vis-a-vis reservation quota in abs01ute nillp.ber 
and percentages is mentioned specifically in the Annual Re-
ports of the Ministries/Departments of the Government of 
India and the Public Sector Undertakings to enable Parbment 
to evaluate theii- performance in this fie1d also." 

2. Ministry of Home Affairs etc. are, therefore, requested to issue 
"Suitable instructions to all their office and Public Sector Undertaking'! to 
mclude the information desired by the Estimates Committee in their 
Annual Report. 

Sd/, 
(R. K. DHIR) 

Deputy Secretary to the Government of India 
All Ministrie~/Deptts. of the 

Government of India. 
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Recommendation Sr. No. 55 (Para No.3 ,105) 

The Committee would also 1tke that the Defence Ministry should give 
consolidated account of retirement of ex-servicemen and their employ-
ment, separately and cumulatively in the Central and State Government 
Offices and their undertakings and in the private sector in thoir annual re-
ports to enable Parliam'ent to have an overall view of the ex-servicemen 
resettled on jobs throughout the country from year to year. 

Reply of the Government 

The information shoVfing separately the employment of ex-servicemen 
in Centml/State Governments/Services/Undertakings and in private sector 
IS reflected in the Annual Report of the Ministry of Dffenceevery year 
However, the cumulative account of employment of ex-servicemen has not 
so far been reflected in the Annual Report. Instructions have been issued 
to DGR tu do so in the future. In this connection a copy of this MinisJry's 
Memo No. 18(23)/81/D(Res) dt. 18-11-81 is enclosed. 

[Ministry of Defence O.M. No. 18(23) 181/D(Res), 
dt. 2-12-1981.] 

No. 18 (23) lSI /D(Res) 
Government of India 

Ministry of Defence 
New Delhi, the 18th November 1981 

SUBJEcT:-Consolidated account of retirement of ex-servicemen and their 
employment. 

It . may be recalled that the Estimates Committee of the Seventh Lok 
Sabha examined the progress relating to expenditure incurred on Resettle-
ment of Ex-servicemell early this year. That Committee has since render-
ed its 15th Report to the Lok Sabha on 30th April, 1981. 

2. In their Recommendation No. 55 the Committee has desired that 
a consolidated account of retirement of ex-servicemen and their employ-
ment, separately and cumulatively in the Central and State Government 
Offices and their Undertakings and in the private sector should be given 
in the Annual Reports to enable the Parliament to have an overall view 
of the ex-servicemen resettled on jobs throughout the country from year 
to year. 

3. According to existing practice the information regarding employ-
ment of ex-servicemen in the Central/State Government service/Under-
takings an~ in private sector is included in the Annual Report of the Minis-
try of Defence every year. However, cumulative account of employment 
of ex~servicemen is not shown in the Annual Report. In the light of the 
rtcoinmendation made by the Estimates Committee, it has been decided 
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1hat the cumulative account of employment of ex-servicemen should .:tlso 
,be given every year in the Annual Report of the Ministry of Defence. 

DGR is, therefore, requested to comply with the decisions tale'n if' this 
regard. 

Sdj-
(R. K. DHIR) 

Deputy Secretary to the Government of I.ldia 
Director General Resettlement. 
Secretary Kendriya Sainik Board 

Copy forwarded to : 

DS (Plg.II). 

Recommendation Sr. No. 56 (Para No. 3 ,106) 

The Committee are informed that barring a few States, posts have been 
rcserve.d for ex-servicemen in almost all the States. A total of 8,710 cx~ 
servictanen were employed in State Government offices, their State t.;nder 
takings and local bodies etc. in the States in 1978, in 1979, the number 
was 8844. The Committee find that there is no reservation in Assam-
Kerala, Meghalaya, Nagaland and Orissa. The Government of U.P. have 
reduced the .quota of reservation to 3 per cent in Groups C & D posts. The 
Government of Bihar have totally done away with the reservations. The 
level of reservations in a number of other States is not the same as at the 
Centre. The Comniittee would like the Defence Ministry to study the 
problem of unemployment among ex-servicemen including the annual in-
crease in their number Statewise and persuade the State Government'! to 
fix quotas of reservations at appropriate levels commensurate with the 
size of the community of ex-servicemen seeking resettlement on .iobs in 
the respective States. The Committee would expect the Defence Ministry 
to continue to follow up the matter with the States concerned till the need-
ful is done. 

Reply of the Government 
A statement indicating the percentages of vacancies reserved b'y the 

various State Governments/UTs Administration for reemployment .of ex-
servicemen in Government Departments and State Public Sector Under-
takings is enclo~ed. There is no uniform practice in this regard. The 
:question of having uniform percentages of reservation in all Sta!es and 
Union Territories in line with the reservations made by the Centre has been 
taken 'Up with the State Governments and the Union Territories Adminis-
tration several times'. This matter was also discussed in the XIV meeting 
of the Kendriya Sainik Board held on the 29th October, 1980. This matter 
would continued to be pursued with the State Governments and the UTs 
Administration where so far the requisite percentages of reservation have 
not been made. 

{Ministry of Defence O.M. No. 18 (24) 181/D(Bcs) , 
dt. 2-12-l-981] 
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RESERVATION OF VACANCIES FOR EX-SERVICEMEN BY STATE 
GOVERNMENTS AND UN~ON TERRITORIES. 

State/Union Percentage of vacancies Remarks 
Territory -------.---- -

Class III Class IV 
-------~---~.--~- ----- ---~-- -----

I. Andhra Pradesh . 2°/ ,0 2°/ ,'0 

2. Andaman & Nicobar 10~~ 20~~ 
3, Arunachal Pradesh iO°{, 20~~ 
4. Assam 
5, Bihar 
6. Chandigarh 10% 20% 
7. Dadra, Nagar Haveli 10% 20% 
8, Delhi 10~~ 20% 
9. Goa, Daman & Diu 10% 20% 

10. Gujarat 10% 20% 
11. Haryana 20% 20% 
12. Himachal Pradesh 15% 15% Only in non- tech-

nkal. 
13. Jammu & Kashmir 5% 10% 
14. 
IS. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 
25. 
26. 

27. 
28. 
29. 
30. 
31. 

1. 

2. 

3. 

Karnataka. 10% 10% 
Kerala 
Laksbadweep 10% 20% 
Madhya Pradesh 9% 14% 
Maharashtra 15% ]5% 
Manipur .0 10% 20% 
Megbalaya 
Mizoram 10% 20% 
Nagaland 
Orissa 
Pondicherry 10% 20% 
Punjab 20% 20% 
Rajasthan 12P~ 12t% 60% posts ill the 

Armed 
Constabulary also 
reserved. 

Sikkim 15% 15% 
Tamil Nadu 10% 
Tripura 2% 2% 
Uttar Pradesh 3% 3% 
West Bengal ]0% 10% 

RESERVATION IN CLASS I AND n POSTS OF STATE GOVERNME."'ITS 
AND UNION TERRITORIES 

Andhra Pradesh Non-technical 2% 
Medical 6% 
Engineering 32% 

Haryana In all posts 5% 

Himachal Pradesb Non-technical dass I 15% 
Class II 15% 
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4. Kamataka In all posts 10% 

5. Madhya Pradesh Public Health, Pub}ia 50 %only ECOs and' 
Works and Educatlct., SSCOs eligible for 

reserved posts. 

6. Punjab PCS (Executtve) 20% 
7. Uttar Pradesh In all posts 8 % only SCOs and 

disabled ex-service-
men eligible. , 

8. West BengaJ Class I 10% 
Class II 15% 

Recommendation Sr. No. 58 (Para No.3 '108) 
Private Sector has a great potential for employing ex-servicemen but 

the Committee are disappointed to find that from an intake of over 800 
ex-servicemen 1976, which was not high by- any standard, the number 
dropped to less than 500 in 1979. 'Ole Committee are aware that Govern-
JDent cannot forceth e private sector to make any reservations for ex-
servicemen and that the. trade unions attitude could also be an obstacle in 
this regard. 'The DGR's initiative to establish contact with new units before 
the new labour gets in is a step in the right dit"ection provided it is vigoro-
usly followed up. The Committee would suggest that DGR should make 
standing institutional arrangement to establish dialogue with representative 
organizations at various levels in private 'sector with a view to arriving 
at an understanding that the ex-servicemen should be shown greater con-
sideration than in the past. The Committee have no doubt that if a 
systematic approach is made and the usefulness of employment disciplined 
and trained ex-servicemen is properly impressed upon the organizations 
and employers in private sector, much better results can be achieved. The 
Committee would like the Ministry to start a vigorous campaing in this 
hitherto neglected but potential sector to find more employment for ex-
servicemen. 

Reply of Government 
The question of placement of ex-servicemen in the private sector has 

been under constant review by the Defence Ministry through the Directorate 
General Resettlement. Instructions were issued by the Ministry of Home 
Affairs., Department of Personnel and Administrative Reforms in May, 
1977 for providing reservation of vacancies to the extent of 10% in the 
lower and middle level posts of voluntary organizations which receive grant 
in aid from the Central/State Govts. Directorate General Resettlement has 
been making concerted efforts to enlarge the scope of employment assistance 
in the private sector to retired Defence Service personnel. In and around 
Delhi, DGR maintains constant liaison with various employers in the 
private sector. Similarly, Zonal Directors of Resettlement of tlte DGR 
located at' Army Command Headquarters have also established liaison with 
the private employers located in the rest>ective States of their jurisdiction. 
DGR has also approached Chambers of Commerce and Industries in 
Bombay, Punjab, Haryana, Delhi, Kamataka, Andhra Pradesh for en-
larging the scope of re-employment of ex-service personnel. 

The available fhrures of placement of ex-service personnel do not 
correctly reflect the overall picture of their intake in private sector, because 
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a large number of them get employment in this sector agail!st public ~ver­
tisements and through their own efforts. Their number IS not availablo 
-with the Directorate General Resettlement as there is no feed-back from tho 
privai~ employers as well as the concerned ~x-servicemen. ~times, tho 
private employers do not comm~n~te the result of ~lection of ex-
servicemen sponsored by the DGR lDsplte of repeated remmders. It needs 
to be appreciated that in the absence of feed-back from the empl!lyers ~d 

- ex:-«rvicerilen, it is very difficult to ascertain intake of ex-servicemen m 
tM private sector. .. 

[Ministry of Defence O.M. No_ ] 8(26) /81/D(Res) 
dt. 21-11-1981] 

Recommendation Sr. No. 59 (Para No.3 ·109) 

The Committee feel that DGR should also consider making discreet 
attempts to impress upon the trade unions in selected areas the need for 
their cooperation in the rehabilitation of ex-servicemen. 

Reply of Government 

It is confirmed that Director General and officers of the Directorate 
General Resettlement make discreet attempts to impress upon the trade 
union leaders in selected areas the need for their cooperation in the rehabi-
litation of ex-servicemen. 

lMinistry. of Defence O.M. No. 18 (27) /81/D(Res) 
dt. 2-12-198lJ 

Recommendation Sr. No. 60 (Para No. 3 -110) 

The Committee note with concern that the placement of war disabled 
a-servicemen has not been encouraging at all. As agninst a waiting list of 
ovec 560 at the beginning of 1979 and 500 in 1980, the Defence Ministry 
could secure placement for only 69 and 73 in these two years respectively. 
-The Defence Ministry would do well to Identify jobs which the disabled 
ex-servicemen all their waiting list can handle and then make more 
concerted efforts to locate suitable jobs for their rehabHitation. 

Reply of Government 

Registration and sponsoring of the war disabled ex-servicemen is 
primarily the responsibility of the Directorate General Employment and 
Training (Ex-servicemen Cell) under the Ministr1 of Labour. Full parti-
culars of war disabled ex-servicemen are furnished bv th~ Record omces 
to the Directorate General Employment and Training' (Ex-servicemen Cen) 
and to the Directorate General Resettlement. Thus the Directorate General 
Resettlement also maintains nominal roll of disabled ex-servicemen 
registered with the Ex-servicemen Cell, of the DGE&T. The disabled ex-
servicemen are accorded "PRIORITY-I" for purpose of employment in 
the Central Government vacancies. The Directorate General of Resettle-
ment is responsible for sponsoring disabled ex-servicemen against vacan-
cies. occuring in the Ministry of Defence and its subordinate offices. Ex-
servicemen Cell (DGE&T) is responsible _ for sponsoring them against 
vacancies occuring in Ministries other than the Ministry of Defence. The 

4-1 93LSS/82 
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dii;abled ex-servicemen sponsored against vacancies reserved for ex-service-
men are not expected to be rejected in a routine manner by the employing 

. MinifOtries/Dcpartmcl1ts. In order to elimmate routine rejections of a Special 
Committee has been constituted comprising representatives of the Ministry 
of Labom Dte. G::n. RcsetLement and of the employing Ministry/Depart-
ment. Ex-senicemen Cell (DGE&T) is required to refer cases of routine 
rejec!ions for exami'l1alion by the Special Committee and for advising the 
employing Ministries/Departments accordingly. Refer cases of routine 
rejections for examination by the special Committee and to advise the 
employing Mini's!{ cs/Dcpartments accordingly. 

The concessions in age, educational qualifications and reservation of 
vacancies have also heen provided for early absorption of the war disabled. 

The Directorate General Re~ettlement, during the past one year, have 
requested the Chief Secretaries of the State Governments of Uttar Pardesh, 
Punjab, Haryana, Rajasthan, Bihar, Jammu,& KashInir and Himachal 
Pradesh, where proportionately larger number of disabled ex-servicemen 
are located, to mobilise all possible assistance for the placement of such 
personnel in suitable jobs. In addition, voluntary organizations like the 
Rotar/' International and the Lions Gub have also been approached to 
mobilise further help in their placement. It is hoped that these measures 
will result in ~chieving better placements of the disabled ex-servicemen. 

The Committee of Experts set up by the Cabinet Secretariat has 
identified jobs suitable for different categories of war disabled with a view 
to providing guidelines for their placement. 

The Directorate General Employment and Training have published a 
report in 1980 on the survey of jobs identified for the handicapped in vari-
eus industries during the past few years. Further, a survey is being under-
taken by them to identify jobs suitable for ex-servicemen in general in dif-
ferent public sector undertakings. The above mentioned surveys/reports 
a'nd the proposed survey would provide the necessary insight in the place-
ment of the disabled service personnel. 

Not all disabled service personnel are mobile enough. Those with severe 
handicap need to be provided "Sheltered Employment" Pos~ibilities of 
ostablishing sheltered workshops with the assistance of the industries in the 
public and private sectors, v.:h1Ch subseq.uentl~ could run. a~ cooperatives,. is 
being explored by DGE&T m consultatlOn WIth the Mimstry of SocIal 
welfare. 

With the measure akeady taken and proposed to be undertaken it is 
expected that the placements· of war disabled would increase to the desira-
"Ie extent, in the near future. 

[Ministry of Defence O.M. No. 18(94)/81!D(Res) 
dt. 4-12-1981] 

Recommendation Sr. No. 62 (Para No. 3 '112) 
Side by side with the efforts to have educational qualifications loweroo 

for ex-servicemen the Defence Ministry should consider measures to help 
the ex-servicemen pUrsue condensed or correspondance courses to improve 
their educational qU8llifications wherever possible. . 
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Reply of Government 
To help the servicemen to improve their ed~cational. q~l~ficatioDS, 

details of correspondence courses conducted by vanous Umver,sltlcS,. have 
already been circulated among the Service Headquarters and iormatlOns/ 
units. During the liaison visits of the Director Gene!M R~ettlement and 
atha oihcers to various formations/units, they make It a pomt to address 
ihe serving per,sonnel and apprise them of the facilities available in different 
uni,ersities. The serving personnel are encouraged to undertake such COI"-
respondence courses so that their change over to a civilian life after retire-
ment becomes smoother. 

[Ministry of Defence O.M. No. 18(93) /81/D(Res) 
dt. 4-12-1981] 

Recommendation Sr. No. 63 (para No.3 ·113) 
The Committee are informed that out of 412 trades in three services. 

234 trades have been equated with civil trades and the National Council 
for Training in vocational Trades had decided to issue National Trade 
Certificates in such cases. An inter-service Sub'-Committee has been set 
up to look into the position of other· trades. Since equation of Defence 
Services trades with civil trades is of vital importance to ex-servicemen fQr 
getting jobs, the Committee would expect the Defence Ministry to have the 
remaining trades also equated with the civil trades" if necesS:Rry, by giving 
the ex-servicemen a short course of further training. In order to avoid 
such a difficulty in the future the Defence Ministry may also consider revis-
ing the course 'curriculum and syllabi of such trades as have no civil 
equivalent at present so as to 11lfke them equivalent with civil trades for the 
purpose of employment. 

Reply ef Government 
An inter-services Sub-Committee has been set up to establish equation 

of the remaining unequated service trades with civil trades speedily. This 
Committee is already in touch with various organizations like the Directo-
rate General Errtployment and Training in the Ministry of Labour, the 
Ministry of Health & Family Welfare and the Ministry of Education & Cul-
ture for progressing thiS' matter. 

During 1981, an Army signal trade known as 'Yeomen of Signals' has 
been equated to 5 trades on the civil side. Equation of 4 meteorological 
trades of the Indian Air Force/Navy has already been finalised and is 
being incorporated in the 'Guide to Occupational Classification & Registra-
ti~n of Service Application & Employment', Likewise the Ministry of Health 
have been approached for equation of undermentioned medical trades :_ 

(a) Operation Room Assistant. 
(b) Ambulance Assistant. 
(c) Psychiatric Nursing Assistant. 
( d) Special Nursing Treatment Assistant. 
(e) Nursing Assistant. 

To' avOid difficulties in future equation of trades, the Service Head-
quarters have been advised to revised the course curriculum and syllabi, 
wherever this is required, to bring them at par with the existing curriculum 
and syllabi of the civil trades. 

[Ministry of Defence O.M. No. 18(29)/81/D(Res) 
dt. 21-11-1981.] 



Rec:ommendatioa Sr. No. 64 (para No.3 '114) 
While a State Government (Government of Haryana) have already 

decided to treat Army first class with 15 years of service educationally 
equivalent to Matriculation for the purpose of employment, this matter is 
still at consideration stage in the Central Government. The Committee 
expect the Central Government to give a lead to the States in such matters 
rather than let it be the other way around. 

Reply of Govemment 

This Ministry is well aware of the difficulties encountered by ex-service-
men in finding jobs after their release from service due to the lack of educa-
tional qualifications. The question of equivalance of military experience 
and examinations passed by ex-servicemen during their military service is 
already under active consideration in consultation with the l\-finistry of 
Home Affairs. This Ministry assures the Estimates Committee that the 
matter will continue to be progressed with the Ministry of Home Affairi 
till a solution is found . 

. [Ministry of Defence O.M. No. 18(3) /811D(Res) 
dt. 11-3-1982] 

Recommendation Sr. No. 66 (para No. 4·61) 
The Committee are informed by the Ministry that as the job avCMlues iJt, 

the country are limited, ex-servicemen are encouraged to: take self-employ-
ment ventures. In this field the Ministry, it is stated, assist the ex-service-
men entrepreneurs by sponsoring their cases for allotment of industrial 
plots, guiding and helping them in preparation of project reports and 
assisting them in getting credit facilities from financial institutions. But, 
from the reports reaching the Committee it appears that the ex-servicemen 
are not satisfied with the assistance rendered by DGR in helping them ~t 
up self-employment ventures. Ex-servicemen have complained of lack 01 
guidance and lack of information from the DGR. The Committee hav. 
also found that even though the Ministry claim to be giving guidance to 
the ex-servicemen entrepreneurs in the preparation of project reports, they 
have no statistics to show as to how many ex-servicemen approached them 
for guidance and how many entrepreneurs they gave guidance. The Minis-
try also did not keep any records till an enquiry was made by the Com-
mittee as to the number of persons who approached them for assistance in 
getting credit from banks and how many cases they succeeded in getting 
credit for them. This shows a very unsystematic way of working which 
makes it impossible to assess the performance of the hieracy of officers of 
DGR. The Committee would like that the guidance and inf@nnation net-
work in the DGR should be systematised so as not only to provide prompt 
guidance to the ex-servicemen who approach the Ministry but also to keep 
a proper record of the work done. 

Reply of Gonrnment 
Self-Employment Directorate m the Directorate General Resettlement, 

CODlprises besides the Director, three other officers viZ. one deputy Director 
(Agriculture), one Assistant Director (Industries) and one Assistant 
Director dealing with transportation. aDd agencies. 
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The industrial cell of the Directorate of Self Employme!lt prcwides 
.JUidance to the ex-servicemen entrepreneurs, w~ ~t DGR,. on1~ iJ;t gene-
ral terms. This guidance takes the form of discussm~ and Identifying the 
indhidual requirements and aspirations of the ex-servIce personnel an~ 
informing them of the industrial policy in vogue in the coun!IY. JJ;L parti-
cular, the guidance in setting up small scale industrial units IS provided as 
follows :-

(a) List of items which fall under the Small Scale sector; 
(b) List of items of defence requirements, which can be purcba.sod 

by DGS&D, Department of Defence Supplies and Ordna.ce 
Directorate; 

(c) Scope of industries in various' States; 
(d) List of household items; 
(e) List of items which are banned for production; 
(f) Procedure for registration with OOS&D; and 
(g) Proforma and guidance for making project report. 

Project profiles on different items obtained from the Small Industries 
Servke Institute (SISI), New Delhi from time to time are also maintained. 
Besides, the project profiles in four Volumes, which have been brought out 
by National Small Industries Development Organisations of the Ministry of 
Industry have also been procured for consultation by the ex-servicemen 
entrepreneurs. For specialised.: guidance, ex-servicemen entreprene1lCs need 
w approach Small Industries Service Institute and District Industries Centre8 
in States. These Institutes and Centres have a team of ex.perts in vanous 
fields of industrial technology and are expected to provide the requisite 
~idance to Small Scale entfepreneurs. 

The Directorate of Self Employment has prepared a brochure for the 
~uidance of ex-servicemen entrepreneurs desirous of setting up small scale 
industries, which contains information with regard to the organizational 
structure, sources of inputs, procedures involved and detailSi of the schemes 
being implemented by the OOR for the promotion of small industries by 
ex-servicemen entrepreneurs. These· brochures are distributed on demand 
to the ex.-servicemen entr.epfeneurs who approach Self-Employment Direc ... 
torate for seeking guidance. Copies of these brochure have. also been sent 
to Rajya Sainik Boards and Zonal Directors for dissemination to the ex-
servicemen. ' 

The Self-Employment Directorate of the Directorate General Resettle-
ment and Rajya Sainik Boards in the States have been approaching various 
financial institutions like the leading nationalised banks and State Financial 
Corporations to get loans on soft terms with the minimum rates of interest 
and margin money contribution fro1l! the ex-servicemen. Applications of 
ex-servicemen are sponsored to various financial instltutions by the Direc-
torate General Resettlement from time to time. 

'fhe Directorate General Resettlement and Rajya Sainik Boards in the 
States have approached various State Governments f-or allotting industrial 
plots to the ex-service personnel at concessional rates and as and when 
schemes for development of industrial areas are undertaken by various 
States, reservatioa. Of industrial pilots for the ex-!.Iervice personnel is sought 
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from th~. In the XIVtl) Meeting of the Kendriya Sainik Board, it had 
been projected that all States may reserve some industnal plots for ex-
service entrepreneurs. 

The Ministry of Defence have also recently taken up with the State 
Governments the question of reservation of industrial plots for ex-service-
men. 

With regard to statistics of providing guidance to the ex-Servicemen 
entrepreneurs, it may be stated that neceisary guidance is provided to those 
ex-service personnel who visit the otfice of the Directorate General Resettle-
ment. Such ex-servicemen are only those who either belong to Delhi or 
pass through Delhi. Apart from the Directorate General Resettleme:1t 
assistance/guidance is provided by th~ Zonal Directors in each Command 
Headquarters and the Secretaries of the Rajya Sainik Boards in States. 
However, the point raised by the Estimates Committee with regard to main-
taining a record of the work done has been taken note of and is being 
implemented. 

[Ministry of Defence O.M. No. 18(7) 181/D(Res) 
dt. 8-12-19811 

Recommendation Sr. No. 67 (para No ... ,62) 

The Committee note that a book containing infomlation regarding 
assistance provided by DGR in different fields has been printed (March 
1981) and will bc made available to the interested ex-servicemen shortly. 
This gives credence to the complaints of ex-servicemen that information on 
settin~ up self-employment ventures was not hitherto available in a proper 
way. The Committee feel that such guide books should have bee1.l issued 
long ago. They would like that copies of the guidebook now printcd 
should be supplied to all the interested ex-servicemen and the book should 
be updated f.rom time to time. 

Reply of tbe Government 
A Guide to Resettlement of Ex-servicemen was first published in 1976 

and the same has been updated and issued in ' 1980. This guide is very 
comprehensive and covers all important aspects of resettlement and welfare. 
Self-employment is only one of the subjects covered in this book. The 
other main SUbjCC,S covered are resettlement orgdnization, resettlement 
benefits, re-employment, resettelment training, concessions and welfare 
and general information for the retirees. 

In addition to the Guidebook, special brochures covering specific !>ub-
jects have been published by the DGR. These are updated from time to 
time and issued to all concerned. 

The Directorate of Self-employment has already brought out a brochure 
on self-employment, which is supplied to all those ex-servicemen who 
approach the Directorate for guidance on self-employment. It is bein! 
printed in English, Hindi and other important regional languages for wider 
circulation aU over the country. The brochure contains information relat-
ing to avenues of self-employment, avenues in the field of small scale indus-
tries, agro industries, resettlement of eX-servIcemen In Great Nicobar Island, 
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purchase of tractors, disposal vehicles, typewriters and duplicators by ex-
servicemen, allotment of Regimental shops/unit shops national tourist taxi 
permits. tmnsportation of coal and agencies available in the field of fertili-
zers, cement and products of public sector undertakings, etc. 

The Directorate has also prepared a brochure on small industries for 
the guidance of ex-servicemen. This brochure bas been circulated to 
Rajya Sainik Boardli for their infonnation and guidance to ex-servicemen. 

The brochure contains infonnation on the following aspects :-.. 
(1) Existing deiinition of the terms small scale industries, tiny indus-

tries, village and cottage industries; 

(ii) Organizational structure at the Central and State level for the 
promotion of small ind~tries; 

(iii) Procedure for setting up small industries; 

(iv) Sources of input~, such as finance, land and building industrial 
estates, machinery and equipment, raw material marketing and 
technic!!l know-how and consultancy servicC6. 

(v) Details of the lichemes being operated by the Cenkal an. 
State Governments for the promotion of small indmtries, suck 
as industrially backward areas, capital subsidy iicheme, credit 
guanmtee schemet tax concessions, facilities available und« 
Integrated Rural Development Scheme and training of. Rural 
Youth for lielf-employment scheme etc. 

(vi' Assistance provided by the Directorate Generdl Resettlement 
and the Ministry of Defence for small scale industries. 

[Ministry of Defence O.M. No. 18(4) /811D(Res) 
dt. 4-12-1981] 

Rec.mmendation Sr. No. 69 (para No.4 ·64) 

The Committee find that there is no reservation of industrial sheds/plots 
for ex-servicemen in the States except in Haryana where 10 per cent of the 
industrial plots have been reserved for them. Following the 14{h meetiag 

. of the Kendriya Sainik Board held in October, 1980 all State Governments 
have been r~uested by the Ministry to make specific reservation of indus-
trial plots for ex-servicemen in all industrial estates being developed by 
them. Their decisionii is still awaited. The Committee would like tlte 
Defence Ministry to follow up this matter with the State Go\'ernments and 
secure re!!ervation of reasonable percentage of industrial plots for ex-
servicemen in the States. 

Reply of the Gonrnment 

The observations of the Estimates Committee have been noted for com-
pliance. This Ministr.Y is already in touch with the State Governments! 
UTs Administration in connection with the implementation of the decisiOil 



taken in the XIV meeting of the Kendriya Sainik Board to encourage small 
scale industries run by ex-servicemen as a measure of rehabilitation. They 
have also been requested to reserve a percentage of industrial plots for ex-
lervicemen. In this conn,ection a cop)' of this Ministry's letter No. 13 (4) / 
80fD(Res) dt. 14-10-81 is en«losed. 

To 

[Ministry of Defence O.M. No. 18(33)/81/D(Res) 
dt. 2-12-1981] 

No 13(4)f80/D(Res) 
GoveJ1UD.ent of India, 

Ministry of Defence 

New Delhi, the 14th October, 1981 

The Secretary, 
Industries Department, 
Government of (All State Governments/UTs) 

SUB: Reserl'atioll oj Industrial Plots to the Ex-Servicemen Entrepreneurs. 

Sir, 

1 am directed to say that the question df resettlement and rehabilitation 
of ex-servicemen in their civil life after retirement has been engaging the 
attention of the Government for quite some time. As you are aware, for 
mainU!ining the youthful profile of Armed Forces a large number of per-
,onnel of these Forces are retired at an early age. Most of the officers 
retire at the ~ge between 48 and 54 years and Other Ranks at the age 
.between 32 to 41 years. Approximately 50,000 persog,nel including about 
1000 oiicerl), retire every year from the Armed -Forces. Th~ir rehabilita-
tion is a stupendous national task and the GoveJ1l!!l.ent lire taking all possi-
ble stept; for their rehabilitation. 

2. !ihile inaugurating the XIVth Meeting of the Kendriya Sainik Board 
keld on 29-10-1980, the Prime Minister had suggested that ex-«rvicemen 
should be encouraged to set up small scale industries for their rehabilita· 
tion in civil life. It is very difficult for an ex-serviceman to compete in the 
open auction for the purchase of industrial plots as they have· limited re-
sources. The only way they can be encouraged to set up small scale 
industries is to reserve some industrial plots for them. Some of -the State 
GovemmentsfUnion Territory Adnrinistration like Delhi, Haryana are 
Jiving some concessions/reservations for allotment of industrial plots to 
oK-servicemen. It is, therefore, requested that necessary instructiops to 
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~reserve 4-5% of industrial plots for ex-servicemen may be issued to au con-
cerned Departments of your State Government/Union Territory ~­

-tion. 

Yours f8idlfully, 
Sel/-

(R. K. DHIR) 
Deputy Secretary to the Govt. of India 

Recommendation Sr. No. 72 (Para No. 4 '69) 
The Committee welcome the proposal of the Ministry to start an Ex-

. Service!neL. Industrial Development Corporation with the aim eX producin& 
certain i.tems which would have easy marketability like rum, ground aUa 
and dal, (tc This would be a good venture not only to provide employ-
ment to ex-servicemen but also to encourage ancillary units of ex-service-
men entrepreneurs to come up. The C.ommittee would urge the ~ 
to finalise this proposal and start the Corporation as early as posslblo. 

Reply of Government 

The Ministry of Defence is pwsuing the setting up of industrial uaiis 
!"un by ex-servicemen which would offer employment opp011unities to ex-
servicemen. EfIor§ are being made to set up atta grinding mill, tyre re.-
treading plant and a rum disbllery. Other such industrial ventures would 
be considered after gaining atJequate experience in the field. 

[Ministry of Defence a.M. No. 18(5) /81/D(Res) 
dt. 21-11-1981] 

Recommendation Sr. No. 73 (Para No.4. 70) 

The Committee see no reason why ex-servicemen entrepreneurs should 
not be encouraged to set up ancillary units in the public sector undertak-
ings and Ordnance factories working under the Ddence Ministry. In fact 
the Mihistry should give preference to ex-servicemen's ancillary u.oits iu. 
the undertakings under their control. 

Reply of Govetnment 

It is recognised that assured market is one of the pre-conriitiO'DS for 
the" success of any industrial enterprise. This is more so in the case of 
small seale units set up by the ex-servicemen. For ancillary unitll of tte 
public lIector undertakings there is doubt an assured market. With regard 
to Cehtral Public Sector Undertakings, the Small Industries Services 
Institutes are engaged in identifying and promoting new items for ancillary 
industries, besides rendering technical and managerial assistance to tIe 
existing ancilliuy units. In addition. ex-servicemen entrepreneurs are siven 
5 % subsidy on items, manufactured by them for supply to Defence 
Services. For encouraging ancillary units run by ex-servicemen suitable 
instructions have been issued by the Department of Defence ProductioJ:l._ 
to the public sector undertakings working under their control, A ropy of 

".the instructions is enclosed. 
[Ministry of- Defence a.M. No. U(75) 181!D(lk.s) 

dt. 13-3.-19.&2] 
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REGISTERED' 

New Delhi the 20th February, 1982. 
To 

The Chairman, 
HAL Bangalore 
The Chairman-cum-MD, 

HEML Bangalore 
MDL Bombay 
GSL :Vasco da gama, Goa 
MDNL Hyderabad 
GRS&E CALCUTTA 
PTL Secunderabad 

The Managing DiI'6Ctor 
BEL Bangalore 

IIDL Ilyderabad 

SUSJECT:-Allililitanco to Anoillary Unit, run by Ex-serviceRleo. 
Sir, 

I am directed to forward herewith a copy of Ministry of Defeqc. 
U.i>. Nt). 18(75)/81/D(Res), dated the 10th February, 1982 on th • 
••• ve-mentioned subject tor information and necessary action. 

Yours faitk£u1ly, 
Sd/-

N. P. Gupta 
Deputy Secretary to the Govt. of l'ndia 

MOST JMMEDATE 
MINISTRY OF DEFENCE 

D(RES) 
SUBJECT :-Assistance to Ancillary Units run by Ex-servicemen. 

Ex-servicemen needing resettlement are also encouraged to start self-
employment ventures particularly in the field of . small scale industries. 
However, a major problem faced by the ex-servicemen entrepreneurs is 
with regard to the marketing of the products. In this context, i~ is felt that 
ancillary unit." in Defence proouction undertakings should provide ·assuretl 
market. This issue was recently considered by the Estimates Committee 
of the Lok Sabha which have made the following recommendation:-

"The Committee see no reason why ex-servicemen entrepreneurs 
should not he encouraged to set up ancillary units in the pu_lic 
sector undertakings and ordnance factories working under the 
Defence Ministry. In fact the Ministry of Defence should 
give preference to ex-"servicemen's ancillary units in the under-
takings under their control." 

2. For setting up ancillary units, ex-servicemen need encouragement 
bV way of reservation for them and arrangements for a package of inputs 
through Defence production undertakings. Accordingly, Department of 
Defence Produc;tjon is requested to issue suitable instructions to the Under-
takings under their control to consider reservation of at least 15 % ()f the-
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ancjllary units to ex-servicemen entrepreneurs and to provide a package 
of inputs for them. 

3. A copy of the instructions issued may kindly be endorsed . to this. 
section. 

DS (A&."\1) 

sd/-
(S. N. Bhargava) 

D.;puty Secretar1 eN-II) 

MID U.o. No. 18(75)/81/D(Res) dt. 10-2-1982. 

Recomm~ndation Sr. No. 74 (para No. 4.71) 

The Comnuttee were dismayed to learn that initially the Defence 
Ministry did not have any information about the details of self-employment 
schemes introduced by State Governments for the benefit of ex-servicemen. 
Subsequently, the Ministry informed the Committee that there were no 
specific self-employment schemes for the ex-serviceme·n in the States as 
such. The Committee do not think this statement is quite correct. There 
are schemes for allotment of industrial plots, shops and national transport 
vermits in certain States. This shows that the Ministry have not beeD able 
to establilih effective communication with the States. The Comm.ittee 
would urge that the Ministry shou1d take up with the State Government! 
the question of introduction 'of self-employment sche!Des and persuade 
them t. m~roduce such schemes on the same lines as done at the Centre 
for the benefit of ex-servicemen. Defence Ministry should follow up this 
matter till they succeed in having such schemes introduced in States. 

Reply of Government 

The Self-employment schemes formulated by State Governments are 
piece-meal and ad-hoc in naturc. There are schemes for allotment ad' in-
dustrial plots/sheds, national transport permits, allotment of Jai Jawan 
Stalls, agencies of milk booth etc., but they are not implemented by State 
Governments on any uniform and regular basis. Even in the case of graBt 
Gf transport permits, the directives issued by the Ministry of Transport foc 
providing 10% reservation for ex-servicemen have not been uniformally 
if'1pJemented by the State Governments. 

The question of allotment and implementation of self employment 
schemes for ex-servicemen by the State· Governments is continually being 
pursued with the State Governments. In October, 1980, when the XIV 
Meeting of the Kendriya Sai.niL Board held, this question was specially 
brought out during the deliberations of the meetin~ Almost all the States 
agreed to make reservation for exservicemen .. Subsequently the State 
Governments were reminded to implement the undertaking given by them 
in the meeting. So far the ~tate Governments of Haryana, Kamataka, 
Tamil Nadu and Union Territory of Delhi have agreed to introduce self-
employment schemes for ex-servicemen. The matter would continue to be 
pursued with other State Governments till there is tangible progress. 

[Ministry of Defence O.M. No. 18(92) /1 liD (Res) 
dt. 22-1-1982}' 
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Recommendation Sr. No. 76 (Para No.4 '74) 

The Committee also welcome the scheme to grant 5 per cent· price 
preference on the value of items of Defence origin purchased in an open 
tender .competition from the small scale units run by ex-servicemen. They 
eould like this scheme to be given pUblicity as that ex-servicemen entrepre-
n.eurs can take full advantage of it. 

Reply of Government 

':f~e Directorate General of Resettlement are taking steps to give wide 
,publicIty to the scheme, so that more and more ex-servicemen entrepreneurs 
.could take advantage of it. 

[Ministry of Defence O.M. No. 18(54) 181/D(Ros) 
dt. 20-1-1982] 

Recommendation Sr. No. 77 (Para Nos. 4 ·75 and .. ,76) 

The Committee take note of the dissatisfaction prevailing among ex-
servicemen with the functioning of State Financial Corporations. Parti-
cularly the Punjab State Financ~al Corporation set up to provide financial 
:aisistance to ex-servicemen. 

The Committee agree with the Ministry that since the State Corpora-
tion have been set up by the States, the Defence Ministry are not in a 
position to make any study or comments on the working of the Corpora-
tions. The Committee feel that the Defence Ministry can at least commu-
nicate the feelings of ex-servicemen on the working of the Corporations to 
the State Governments concerned for remedial actIOn. 

Reply of GovenuaeBt 

The q»estion of dissatisfaction prevailing among e.x-servicolBen with 
the fuBetioning of State Financial Corporations has been brougkt w the 
notice of tke concerned State Governments with the. request to make such 
corporatism/institutions useful agencies for rendering financial assistance 
to ex-servicemen. The Government of Punjab have been seJilarately 
requested k> take action to streamline the functioning of the StateC'erpora-
tions connected with the grant of financial assistance to ex-servicemen in 
the light of the observations made by the Estimates Committee. In this 
connection copies of this Ministry's ~etters No. 18001)/81{D(Res) 
dt. 14-12-1981 and No. 18(101)-A/811D(Res) dt. 14-12-1981 arc 
,e.closed for information. 

[Ministry of Defence O.M. No. 18(101)/D(Res) 
dt. 20-i-1982.] 
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MOST IMMEDIATE 

No. 18(101)-A/Sl/D(Res) 
Government of India, 
Ministry of Defence, 

New Delhi the 14th Dec. 1981.' 

SuBJECr :-Financial Assistance to Ex-servicemen by State Finucial Cor-
poratiODi. 

Sir. 
I am directed to say that the progress relating to the Resettlement of 

Ex-servicemen was reviewed by the Estimates Committee of the Seventh 
Lok Sabha early this year. One of the aspects reviewed by that Commit-
tee related to the financial assistance given to the ex-servicemen by the 
State Financial Corporations. 

2. The Estimates Committee has p~ularly examined the workin, 
of the Punjab Ex-Servicemen Corporation and has made its observations 
in their Report. A copy of the Recommen!iation No. 77 and paragraphs 
4 . .fO to 4.46 from the 15th Report of the Estimates Committee is forward-
ed fer favour of consideration and 'necessary action by the State Govern-
ment. 

3. It i~ requested that the State Government may kindly consider 
streamlining the functioning of the Corporations connected with the grant 
of fi:nancial assistance to ex-servicemen in the light of the observations or 
the Estimates Committee of the Lok Sabha with a view to removing the 
prevailing dissatisfaction among ex-servicemen and also to making the 
State Corporations/Institutions useful agencies for rendering financial 
\lssistance to ex-servicemen. 

4. It is further requested that the comme'nts of the State Government 
may please be furnished at a very early date so ,that the Estimates Commit-
tee, if necessary, be informed. 

Yours faithfully, 

Sd/- (R. K. DHIR) 
Deputy Secretary to the Govt. of India_ 
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MOST IMMEDIATE 
No. 18 (1 01) /81/D(Res) 

Government of India, 
Ministry of Defence, 

New Delhi the 14th December '81. 

All State Governments/UTs Administration (Except Punjab). 

SUBJECT :--Financial Assistance to Ex-servicemen by Stat..:: Finallcial 
Corporations. 

Sir, 
I am directed to say that the progress relating to the Resettlement of 

Ex-servicemen was reviewed by the Estimates Committee of the Seventh 
Lok Sabha early tltis year. In that regard the Committee has drawn attention 
to the dissatisfaction prevailing among ex-servicemen with the func-
tioning of State Financial Corporations. The Committee has stressed that 
Financial Corporations set up by the State Governments should render 
financial assistance to the ex-servicemen in establishing industries and the 
rules framed for the purpose should be simple and the procedure followed 
for obtaining loans should not be cumbersome. 

2. It is therefore, requested that the State GoverJ!1l1ent/UTs Adminis-
tration may kin!i1y consider streamlining the functioning of the corporations/ 
institutions set up by'them in connection with the grant of financial assis-
tance to ex-servicemen with a view to removing the prevailing dissatisfac-
tion among ex-servicemen and also to making such corporations/institu-
tions useful agencies for rendering financial assistance to ex-servieemen. 

3. It is further requested that the comments of the State Government 
may please be furnished at a very early date so that the Estimates Com-
mittee may, if necessary, be informed. 

Yours faithfully, 

Sd/-
(R. K. Dhir) 

Deputy Secretary to the GoTt. of India 

Recommendation Sr. No. 82 (para Nos. 4 ·82 and 4 ·83) 

The Committee take note of the scheme for resettlement of ex-service-
men in Andamans & Nicobar Islands started in 1969-70 and the difficulties 
which the settlers have been facing resulting in some desertions. The 
scheme aimed at settling 2000 ex-servicemen but so far a total of 330 ex-
servicemen bave been inducted from various States and out of this number, 
52 settlers have deserted. The Ministry of Home Affairs, it is stated have 
proposed to inc.rease .facilities for the settlers with a view. to helping them 
overcome the difficulties. A Study Team of experts of Mmistry of Science 
and Technology was set up last year (1980) to suggest the future strategy 
to be followed in respect of development and exploitation of forest wealth 
medicInal herbs and if p05sible, also marine resources. The resettlement 
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:scheme has been halted pending the study of the ecological system by the 
Study Team of experts. 

Needless to say, the scheme is good not only for the . rese~ement of 
ex-servicemen but also from various other angles of 'na~lOnal lDlPO~nce. 
The Committee, therefore, cannot over-emphasise the need for 8J.V1ng 
every possible assistance to ex-servicemen families wbo have settled there 
so as to make thci~ living as comlortubk as It could be and to attract ~ore 
ex-servicemen to the Island for permanent settlement. The COmmlttee 
would recommend that the Defence MinisLry should keep themscl~s in 
cl06e touch with the progress of this scheme and the problems of the ex-
servicemen settlers and do every thing possible to make it a succeSi. 

Recommendation Sr. No. 83 (Para No.4 ·84) 

The Committee note that fishing industry for export has a good poten-
tial in the islands but, it is not making satisfactory pro~ess for want of 
proper equipment like trawlers. The Committee would urge the Defence, 
Ministry to take up th~ question of supply of proper equipment f.or deve-
loping fishing industry in the island so as to introduce an economic content 
in the resettlement scheme. 

( 

Recommendation Sr. No. 84 (para No.4 '85) 

The Committee hope that as soon as the report of the Study Team f)f 
experts is received, followup action will be taken by the Government with 
a view inter alia to giving maximum benefit to the settlers or those who 
may be inducted in the island hereafter . 

. Reply of Government 

Under the Special Area Development Programme, a l'roject for re-
settlement of ex-servicemen in Great Nicobar Island was started in 1963. 
It was decided to induct families of ex-servicemen in batches gradually 
and to restrict their number to 1000 families. Notwithstanding the deser-
tion by some ex-servicemen families, the programme of induction of ex-
iervicemen families would have continued, but for the decision of the 
Ministry of Home Affairs to set up a team of experts of the Department 
of Science and Technology to suggest the future strategy to be followed 
in respect of the development and exploitation of forest-wealth, medicinal 
herbs and marine resources of the Island. 

It is true that ex-servicemen settlers in Great Nicobar have been facing 
some difficulties from time to time. It is the endeavour of this Ministry 
to remove such difficulties as far as possible in consultation with the 
Andaman and Nicobar Administration, who areadmiriistering the scheme. 
Apart from looking after the comforts of the settlers, fresh id~s and pro-
posals for removing the hardships of the settlers and improving their eco-
nomic conditions are aJio examined from time to time. The question .f 
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JKOOldting fishery in and around the Andaman &. Nicobar Islands as an 
mdu,try is already under consideration of the Andamau and Nicobar-
Administration. Every effort will continue to be made to find avenues for 
pnj\iding economic incentives to the settlers, so that the programme 
could prove a success. 

[Ministry of Defence O.M. No. 18(8)/81!D(Res) 
<!t. 23-1-19821 

Recommendation Sr. No. 87'(Para No.5 '65) 

The Co'mmittee are glad to note that the Defence Ministry have formu-
lated a proposal for sanctioning family pension for surviving widow~ of 
those servicemen who retired before 1-1-64. They would urge that the 
proposal should be followed up vigorously and finalised at the earliest. 

Reply of Government 

It has been decided in principle to pay as financial assistance a sum 
of Rs. 50/- per month per widow to the widows of those servicemen who 
retired before 1-1-1964 and are· in penury. The expenditure will be 
borne by the Centre and the States/Union Territory Governments on 
50 : 50' basis. The matter is being pursued and orders will be issued as 
SOOn as approval of all concerned authorities is obtained. 

[Ministry of Defence O.M. No. 18(58)/811D(Res) 
dt. 20-1-19821 

Recommendation Sr. No. 89 (Para No.5 ·67) 

The Committee are informed that question of retirement age of 
Defence personnel is linked with the need to maintain youthful profil. of 
Armed Forces. The Government it is stated. reviews the situation from 
time to time and recently the age of retirement of all ranks has been en-
hanced. Some other proposals in th;s regard are stated to be under the 
consideration of the Government. The Committee have no doubt that 
Government will take suitab1e decision in this regard keeping in view the 
paramount requirement to maintain operational efficiency of Armed 
Forces. 

Reply of Government 

'fbe age of retirement of all ranks of the Armed Forces is reviewed 
tmm time to time. It is ch~~ .. ~ed whenever considered necessary, after 
taldng . in view all relevant factors, including the paramount requirement. 
to m.aintain operational efficiency of the Armed Forces. At present, there 
is DO general proposal to enhance the age of retirement of th~ personnel 
of the Armed Forces. 

[Ministry of Defence O.M. No. 18(60) 18l/D(Res) 
dt. 17-rt-1981J 
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Recommendation Sr. No. 91 (Para No.5 ·69) 
The Committee are glad that in a number of States, namely Himachal 

Pradesh, Haryana, Jammu and Kashmir,· Madhya Pradesh, Maharashtra 
(only Bombay), Tamil Nadu, West Bengal and Kerala, legal provisions 
have been made under the Rent Control laws to enable· the retiring service 
personnel to have their houses vacated on their retirement for their own 
use. But there are stilI a large number of States left where similar legal 
protection has not so far been given. Now when the approach to legal 
protection has been endorsed by the Kendriya Sainik Board, the D~fence 
Ministry should pursue the matter vigorously with State Governments 
where such legal protection has not so far been accorded with a view to 
expediting the enactment of suitable law to protect the interest of retiring 
service personnel. 

Reply of Government 

The Ministry of Defence is aware of the need to bring about uniform 
legal provisions in all the States/UTs to enable the service personnel to have 
their houses vacated on their retirement for their own use. This matter bas 
been pursued with the concerned authorities of the State Government for 
a long time. The necessity for such legal provisions for ex-servicemen has 
also been discussed in various meetings of the Kendriya Sainik Board. 
Recently, this was again discussed in the XIV Meeting of the Kendriya 
Sainik Board held on 29-10-1980. The matter continues to be pursued 
with those States where legislation to safeguard the interest of retiring service 
personnel to have their houses vacated on their retirement for their own me 
has not yet been enacted. This Ministry would continue to pursue th~ 
matter with the State Governments in question till the necessary legislation 
has been enacted in all the States and Union Territories. 

Ministry of Defence O.M. No. 18(62)/811D(Res), dated 21-11-1981. 

Recommendation Sr. No. 92 (para No. 5 ·70) 

The Committee are glad to note that in 17 States reservation of houses/ 
plots for allotment to serving and ex-servicemen personnel has been made. 
The Committee would expect the Defence Ministry to pursue this matter 
with the other States to have similar concessions extended to the serving 
and ex-servicemen personnel·in the matter of allotment of houses/plots. 

Reply of Government 
The suggestion made by the Committee to take up the question of 

allotment of houses/plots for allotment to serving and ex-servicemen per-
sonnel in States other than those where such reservation have been made 
has been noted. Kendriya Sainik Board has written to the Secretaries of 
Rajya Sainik Boards to take up this -matter with their respective State 
Governments. A copy of the Kendrya Sainik Board's letter No. 189-KSB/ 
Concess/1981 is enclosed. This matter would be. pursued with the State 
Governments. 

Ministry of Defence, O.M; No. 18(63)/811D(Res), dt. 4-12-81. 
5-193 LSS/82 
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No. 189-KSB/Concess/1981 - . 
Government of India 
Ministry of Defence 

Kendriya Sainik Board, 
Maulana Azad Road, 

New Delhi-llOOll 
19th November, 1981 

The Secretary, 
Rajya Sainik Board 

SUBJECT :-Allotment of Houses/Plots to Ex-Servicemen 

Appended below is an extract of recommendation No. 92 of the Esti-
mates Committee (1980-81) of the 7th Lok Sabha. 

"The Committee are glad to note that in * 17 States reservation 
of houses/plots for allotment to serving and ex-servicemen personnel 
has been made. The Committee would expect the Defence Minis-
try to pursue this matter with other States to have similar conces-
sions extended to serving and ex-servicemen personnel in the 
matter of allotment of houses/plots". 

2. It is, therefore, requested that ~ case for reservation of a percentage 
of house plots/houses in urban areas wherever the State Government deve-
lops/allots land for residential purposes may be taken up with your State 
authorities for the benefit of both serving personnel of Armed Forces and 
Ex-Servicemen, their widows and dependents. In this connection your 
attention is invited to Item X-B of the minutes of the XIth Meeting of the 
Kendriya Sainik Board which was held in New Delhi on 30th April, 1976, 
a copy of which is appended below :-

ITEM X-B: Housing Colonies for Armed Forces Personnel and Ex-
Servicemen. 

"60 All State Governments agreed to consider various mea-
sures such as reservation of homes and urban plots for serving per-
sonnel and ex-servicemen- of the Armed Forces in housing colonies 
being set up or proposed in the future in urban areas. Assistance 
is also to be given to Co-operative Societies of serving personnel 
and ex-servicemen formed with the object of setting up Defence 
Colonies. 

61 Reference made t9 this subject by some of the Members 
are given at @Appendix to this note." 

@Appendix not enclosed. 
Action: An States/UTs. 
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3. Action taken in the matter may please be intimated at an early date. 

Sd/- Wg Cdr 
(M A Kamath) 

for Secretary, 
Kendriya Sainik Board 

~ Recommendation Sr. No. 93 (Para No.5 ·71) 

The DGR, it is stated publishes publicity material for the benefit of 
ex-servicemen. "A guide to Resettlement of Ex-servicemen" a compre-
hensive booklet describing various concessions and facilities provided by 
Central and State Governmen!s was published in 1976 in English and in 
197P- il;l Hindi. But surprising this "Guide" is not intended to be distribut-
ed automatically to retiring servicemen. The Committee see no, reason 
why the publications like the aforesaid "Guide", which are brought out 
for the use of ex-servicemen, are not distributed to retiring servicemen. 
The Committee recommend that the Ministry should select publications 
of special use to ex-servicemen and supply them to all servicemen before 
their retirement as a matter of course. 

Reply of Government 

The book "A Guide to Resettlement of Ex-servicemen" covers various 
concessions and facilities available to ex-servicemen for their resettlement 
and welfare in a compreh~ive form, and, is designed to be a reference 
work. Its revised version brought out in 1980 is available in English 
only and costs Rs. 7.7SP per copy. All the infprmation contained in the 
book is riot required by every defence retiree. Moreover, its free distribu-
tion among 70,000 retiring personnel eyery year will involve an annual 
recurring expenditure of over Rs. 3 lakhs without commensurate advan-
tage. 

It has now been decided to bring ()ut in English, Hindi and other re-
gional language f01ders/booklets each dea1in~ with a specific aspect of 
resettlement or welfare. These will be available from the Directorate 
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General Resettlement, Records Offices and the Zila Sainik Boards to the 
retirees free of cost. 

[Ministry of Defence O.M. No. 18(64)/81/D(Res) dt. 23-12-81] 

Recommendation Sr. No. 94 (Para No. 5 ,72) 

The Committee expect th~t these publications should be updated periodi-
cally so that these give the latest information about resettlement scheme 
for the benefit of ex-servicemen. 

Reply of Government 

Tbe publications brought out by the Directorate General Resettlement 
are updated as and when necessary. I"n this connection it may be stated 
that the chart of resettlement training courses first produced in 1978 was 
updated in 1980. The revised action of the- book "A Guide to Resettle-
ment of Ex-servicemen" was also brought out in 1980. Brochures con-
taining updated information regarding nisettlement facilities are also being 
issued regularly. 

[Ministry of Defence O.M. No. 18(74)/81/D (Res) dt. 22-12-1981] 

Recommendation Sr. No. 95 (Para No. 5 '73) 

The Committee find that the DGR has brought on separate books in 
Hindi for States of Madhya Pradesh, Uttar Pradesh and Rajasthan detail-
ing concessions and facilities made available to ex..servicemen by States 
and Central Government. Similar books in other States were expected to 

. be produced by the Rajya Sainik Boards but the Committee regret to note 
that except in Punjab, Tamil Nadu and Maharashtra no such book.s have 
been published in other States. The Committee would like that DGR 
should review the need for publication of such books in regional languages 
and if, the pUblication of such books in regional languages is considered 
necessary then they should ensure that such books are published in all the 
States where a sizeable number of ex-servicemen live. 

Reply of Govenunent 

As a measure of economy the literature meant for officers is brought 
out in English only. But action has been initiated to bring out the book-
lets/folders meant for Junior Commissioned Officers and Other Ranks' not 
only in English but also in Hindi and some regional languages e.g. the 
folder 'Be your Own Employer', dealing with self-employment: is being 
brought out in English, Hindi and nine other regional languages. 

Rajya Sainik Boafds are also bemg urged to bring out booklets in 
their regional languages to publicise the facilities and concessions being 
extended by theA State Government concerned. So far the Boards in 
Maharashtra, Kerala, Assam, West Bengal, Meghalaya, Tripura, Mizoram, 
Uttar Pradesh, Jammu & Kashmir and Goa, Daman & Diu have brought 
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(Jut such publications and production of similar booklets for Orissa, Gujarat 
and Union Territory of Chandigarh is in hand. 

[Millistry of Defence a.M. No. 18 (64) /II/81/D(Res) dated the 
22nd December. 19811 

Recommendation Sr. No. 96 (Para No. 5·74) 

The Committee are informed that the Defence Ministry give wide 
pUblicity to resettlement schemes through the media of 'Sainik Samacpar' 
which is published in 10 languages, All India Radio in 'Forces Programme' 
and newspapers and advertisements. The Committee agree with the Minis-
try that the pUblicity of resettlement schemes should be selective and not 
overdone. But it should, nevertheless, be adequate to carry, the message 

.10 ex-servicemen at regular intervals. 

Reply of Government 

The pictorial weekly 'Sainik Samachar' and the 'Forces Programme' 
of the All India Radio carry the information and news regarding re~ttle­
ment of ex-servicemen. Whenever any important decision is taken at the 
Central level, the news is released through the Director of Public Relations, 
Ministry of Defence, to all newspapers in the country in their own languages. 
Similai'1y, in the States, the Rajya Sainik Boards release to the Press the 
information concerning State level deci~ions. 

Recently, a multi-media multi-lingual intensive publicity campaign bas 
been launched to carry the information down to the Jawah in the field and 
the ex-servicemen in the villages. Taking points have been provided to 
Unit Commanders. Folders "Be your Own Employer", "Your Tomorrow" 
and "Resettlement Assistance to Defence Service Officers" and a Sheet 
giving in a nutshell, the concessions available to Junior Commissioned 
Officers and Other Ranks have been produced and further production of 
more such literature is in hand. PlaIl!led use of media of brQa9casting is 
also now being made. Already the Director General Resettlement has 
bwadcast talks' from different AIR Stations about various facilities being 
extended to Ex-servicemen for their resettlement. Talks by officers of the 
Directorate General Resettlement on different aspects of resettlement ~re 
being recorded for broadcast from All India Radio. 

Ministry of Defence O.M. No. 18(65)/81/D(Res) dt. 22-12-1981. 

Recommendation Sr. No. 97 (para No. 5·75) 
The Committee recommend that programmes and interviews with know-

ledgeable persons on resettlement schemes should be broadcast from 
Radio stations also apart from Delhi station. 

Reply of· Government 
At the instance of this Ministry, the Directorate General, All India 

Radio, has issued instructions to its 15 stations to broadcast special pro-
grammes for the Forces, which include talks discuSsions, etc. . concerning 
resettlement and welfare of ex-servicemen. Other AIR stations have 
~greed to include such items in their ·general transmissions. The Ra.iya 
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Sainik Boards have also been requested to help the radio stations in their 
regions in preparation of suitable items. 
Ministry of Defence O.M. No. 18(66)/81/D (Res) dt. 22-12-1981. 

Recommendation Sr. No. 98 (Para No.5 ,76) 

The Committee would also suggest that whenever a new resettlement 
scheme was introduced or liberalisation on an existing scheme took place, 
a press release in different la!lguages should be 'issued for general infor-
mation. 

Reply of Government 

The suggestion of the Committee is being . implemented. It is the. 
practice that whenever a new resettlement scheme is introduced or liberali-
sat ion of an existing scheme takes place, wide publicity is given throilgh 
the a\,;knowledged information media in the country in different regional 
languages. 
Ministry of De,fence O·M. No. 18(67)/8l!D(Res) dt. 29-12-1981. 

Recommendation Sr. No. 99 (para No.5 '77) 
The Committee find that copies of Government orders and notification 

having a bearing on resettlement of ex-servicemen are sent to the Indian Ex-
servicemen League which is expected to undertake dissemination of the 
information further. It is highly doubtful if the League-a private though 
recognised body of ex-servicemen-would be despatching copies of 
Government orders ~tc. to all nooks and corners of the country at their 
cost. The Committee would like the Ministry to make random study to 
assess the extent of publicity which the League is able to give to resettle-
ment measures and plug the gaps in the light of the random study. 

Reply of Government 
To enable voluntary bodies like the Indian Ex-Services League to 

disseminate news of interest to ensure that they are provided by DGR with 
news items prepared on the basis of Government orders, The news items 
are published in the monthly magazi'ne "Indian Ex-Servicemen" published 
by the Indian Ex-Services League. This bulletin ha.s 1300 subscribers-
A survey recently conducted shows that out elf 41 news items s'ent to the 
League during the period November, 1980 to October, 1981, 40 had been 
pub1ished. To obtain wider dissemination of information of late, the DGR 
has started supplying news items to other ex-servicemen associatio'ns also. 

Ministry of Defence O.M. No. 18(68)/81/D(Res) dt. 2-2-1982. 

Recommendation Sr. No. 100 (Para No. 5 '78) 
The Committee are unable to appreciate the DGR's opposition to mak-

ing the copies of Government orders on resettlement measures available to 
all those who may register their names with the Ministry for the purpose. 
Since the ex-servicemen and their organizations find the present level of 
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publicity too inadequate the Committee would like the Ministry to review 
the matter and make the publicity material available if necessary ex-pay-
ment to all those who may express a desire to have it. The Ministry will 
do well to maintain an open mailing list and included in the names of all 
those who are prepared to pay for the material. 

Reply of Government 

Orders and instructions issued by the Government in regard to resettle-
ment of ex-servicemen are published in the weekly 'Sainik Samachar'. 
All those persons who are interested to get themselves acquainted witl\. such 
information, are advised to subscribe to this weekly. 

Moreover, to facilitate wider dissemination of this information, organi-
zatlOllS of ex-servicemen which show interest in receiving such news are 
also placed on the mailing lli>t. The news releases as . well as printed 
folders/booklets also are sent to them free of coot. 
Mi'nistry of Defence O.M. No. 18(69)/81/D (Res) dt. 22-12-19.81. 

Recommendation Sr. No. 101 (Para- No. 5 ,79) 
There are eight different funds administered by Kendriya Sainik Board 

tor the welfare of ex-servicemen, dependents and war disabled with some-
What over lapping aims and objects. DGR informed the Committee that 
the question of amalgamation of funds was examined sometime ago but 
the amalgamation could not be done because of certain legal difficulties 
and in view of specific purposes of the different funds. The Defence 
Secretary, however, agreed that there is scope for rationalisation of these 
funds. 1be Committee feel that multiplicity of funds all of which have 
in the ultimate analysis a common· objective of helping 'the ex-servicemen 
and the dependents of war casualties in their difficulties adds to confusion 
and creates unnecessary administrative and paper work without commensu-
rate advantages. The CoJIlDlittee would suggest that a seriouS' exercise to 
amalgamate all or tn'Ost of these funds should be carried out with a view 
to rationalising their aims and objects and streamlining their administra-
tion and control without difficulty or detracting from the specific purposes 
tor which they were set up. 

Reply of Government 

The Kendriya Sainik Board is at present administering the following 
eight Funds:-

(a) War Bereaved and Disabled Servicemen Special Relief Fund. 
(b) Special Fund for Reconstruction and Rehabilitation of Ex-

servicemen. 
(c) Armed Forces Reconstruction Fund. 
(d) Armed Forces Benevolent Fund. 
(e) l'lag Day Fund. 
(() Indian Gorkha Ex-servicemen Welfare Fund. 
(g) Indian Soldiers' Sailors' and Airmen Board Fund. 
(ll) Services Welfare Fund. 
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The question of amalgamating these Funds has been considered by 
t~e Managing Committ:es of various Funds again and again in the past 
Jive years. The Managmg Committees of the War Bereaved and Disabled 
Servicem'en Special Relief Fund and Special Fund for -Reconstruction and 
Rehabilitation of Ex-servicemen during their deliberations on the 10th 
Uctober, 1979, decided to appoint a Committee consisting of the three 
Chiefs of Staff, Defence Secretary, Financial Adviser (Ministry of Finance/ 
Defence) and Director General Resettlement to· go into the question of 
amalgamating these Funds and to define the aim, objectives and scope of 
the amalgamated FuI1.d. . 

The Managing Committee of the Armed Forces Benevolent Fund and 
Armed Forces Reconstruction Fund decided to explore the possibility of 
amalgamating these two Funds and to define the objectives and scope of 
the amalgamated Fund. 

The amalgamation of the War Bereaved and Disabled Servicem'en 
Special Relief Fund and the Special Fund for Reconstruction and Rehabi-
lItation of Ex-servicemen has not been considered feasible by the Commit-
fee set up for this purpose on the ground that the scope and objectives of 
the two Funds are entirely different. However, amalgamation of the 
Armed Forces Benevolent Fund and Armed Forces Reconstruction Fund 
bas been considered. feasible, provided the objectives of the donors are 
given requisite weightage in the scheme of the amalgamated fund. The 
amalgamation of the remaining four Funds, i.e. Flag Day Fund, Indian 
Uorkha Ex-Servicemen Welfare Fund, Indian Soldiers, Sailors and Air-
ments Board Fund, and Services Welfare Fund is not practicable on ac-
count of the following reasons :--

(i) The Indian Gorkha Ex-servicemen Welfare Fund has altogether 
a separate entity for the benefit of Gorkha Ex-Servicemen of 
Indian origin. Therefore, it is considered that this Fund can-
not be merged with any other Fund as long as Indian Gorkhas 
are to be treated as a separate group. 

(ii) 

(iii) 

(IV) 

The Services Welfare Fund was established recently with a 
grant of Rs. 30 lakhs from the National Defence Fund to meet 
additional expenditure invo'lved on the pay and allowance of 
Welfare Officers appointed by the Indian Red Cross Society in 
various Military Hospitals. Since the object and purpose of 
this Fund is distinct from other Funds, it was decided not to 
m~rge this Fund with any other Fund. 

The Indian Soldiers, Sailors and Aiimen's Board Fund is meant 
for 'providing special pension to blinded soldiers. Once again, 
this Fund has a distinct purpose and hence it is not considered 
appropriate to amalgamate it with any other Fund. 

The Flag Day Fund has acquired a speci~l identity and rational 
significance over the years. Further, smce there are a large 
number of transactions in this fund during the year, it is con~ 
sidered advisable that this Fund is allowed to maintain its 
independent entity. 

[Ministry of Defence O.M. No. 18(70)/81/D(Res) dt. 2-12-1981] 
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Recommendation Sr. No. 102 (Para No. 5 ·SO) 

From an analysis of the accounts of some of these funds for the last 
five years, the Committee regret to note that even the interest on these 
funds has not been fully spent on the ex-servicemen and other for whose 
welfare these were set up. Special Fund for Reconstruction and Rehabi-
lItatIOn of Ex-servicemen grew from 2.72 crores as on 1-4-75 to Rs. 3.55 
crores on 31-3-80 and, the expenditure on aid projects in 1979-80, for 
example, was less than Rs. 3 lakhs as compared to the interest income of 
over Rs. 28 lakh in that year. The corpus of the Armed Forces Re-
construction Funds, Armed Forces Benev01ent Fund, Indian Gorkha Ex-

- servicemen's Welfare Fund, Flag Day Fund and the War Bereaved and 
DIsabled Ex-Servicemen Speci?l Relief Fund has been increasing from 
year to year. The Committee cannot but conclude from this that the 
needy and deserving ex-servicemen and others eligible for assistance from 
the .Funds have either not. got any assistance from the Funds or got in-
adequate assistance. The Committee would like, the Ministry to study 
this unhealthy phenomenon and the mentality to accumulate funds when 
the needy ex-servicemen and others may be crying for help. If they can-
not be helped in their hour of difficulty the purpose of establishing the 
Funds is defeated. The Committee would recommend that detailed 
guidelines on the utilisation of Funds should be issued and a watch kept 
on their utilisation from year to year. 

Recommendation Sr. No. 103 (Para No. 5 ·81) 

Against this background, the complaints received from ex-servicemen 
that it is "well nigh impossible" for ex-servicemen to obtain any financial 
assistance from these Funds because of rigid rules assume special signifi-
cance. The C01l1mittee are pained to learn that even the Defence Ministry 
consider the rules governing the utilisation of Funds "hide··bound" and 
"uld and ancient" making it difficult to use them for the benefit of the 
ex-servicemen to the extent they should be used. The Committee would 
lIke the Ministry not to lose any more time to institute an Independent 
evaluation of these Funds vis-a-vis the demands received for financial aid 
from ex-servicemen and others and rationalise the rules to' pennit maxi-
mum and timely financial help to the needy consistant with the aims and 
objects of the Funds. The liberalisation of Rules alone will not achieve 
the purpose fully unless those charged with the responsibility of administra-
tion of the Funds are oriented to take a more human, flexible COnl'passion-
ate and pragmatic attitude to~ardS' the needy ex-servicemen. 

Reply of Government 
The question of full utilisation of welfare funds for the benefit of ex-

-servicemen and their dependents has been carefully re-examined. During 
the last few years the inconie from War Bereaved and Disabled Service-
men Special Relief Fund, Special Fund for Reconstruction and Rehabili-
tation of Ex-servicemen, and Flag Day Fund could not be utilised to the 
full. Income from other Funds, viz. the Armed Forces Benevolent Fund, 
Armed Forces Reconstruction Fund; Indian Go'rkha Ex-servicemen Welfare 
Fund and Services Welfare Fund was· more or less utilised to the full extent. 
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In order to ensure that income from those Funds which are not at pre-
sent utilised fully should be spent to the full extent, the following measures 
have been taken ;-

(a) War Bereaved and Disabled Servicemen Special Relief Fund: 

(i) One-time grant of Rs. 3 lakhs to each Regimental Centre for 
construction /furnishing of War Memorial Hostels for the wards 
of war widows, war disabled and attributable cases in a phased 
programme subject to the availability of funds. 

(ii) Payment of maintenance grant of Rs. 1200/- P.A. per child for 
the eligible children staying in such War Memorial hostels. 

(iii) Payment of Rs. 200/- per month to the wives/children of para-
plegics who wish to stay in the Paraplegic Homes to take care of 
their husbands/fathers. 

(iv) One-time grant of Rs. 13 lakhs for construction of Shaheed 
Bhawan and an annual grant of Rs. 5 lakhs for maintaining 
Training-Cum-Production Centre at Shaheed Bhawan, New 
Delhi run by War Widows Association. 

(b) Special Fund for Reconstruction and Rehabilitation of Ex-Service-
men: 
(i) It has been decided to extend grants for construction of Sainik 

Rest Houses (with commercial complex at the ground floor). 
(ii) It has been decided to further liberalise the payment of interest 

subsidy on loans upto Rs. 1 lakh taken by Cooperative societies 
of ex-servicemen from banks. 

(c) Flag Day Fund : 
An annual grant of Rs. 10 lakhs has been sanctioned for meet-

ing the expenditure on purchase of medicines for tr:e!ltment of ex-
servicemen/their dependents suffering from chronic/malignant 
diseases lik.e T.B., Leprosy and Cancer, at selected Military Hospitals. 
This will be a major step for optimising the. utilisation of donations 
and interest earnings in respect of this Fund. 

In the light of these measures it is expected that the total annual income 
from all the Funds would be fully utilised on welfare of ex-servicemen, war 
widows, war disabled and their dependents . 

[Ministry of Defence O.M. No. 18(72)/81/D(Res) dt. 20-1-1982.] 

Recommendation Sr. No. 104 Para No. 5.82 
The independent evaluation, as recommended above, should also be 

extended to the Funds placed at the disposal of State Governments many of 
which have also not made much use of the Funds as is seen from the infor-
mation furnished by the Ministry. 

Reply of Government 
An assessment of the utilisation of welfare funds at the disposal of State 

Governments has sin~ been made. It. is found that the income from the 
Welfare Funds is generally utilised for the purpose for which the fUl\.ds 
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have been created. The corpus of Welfare Funds together with their income 
and expenditure in some of the major States for the ye_ar ending 31st March. 
1981 is given below:-

Sl. Name of State Corpus of Annual Annual 
No. Fund (in Income Expenditure 

lakbs) (in lakhs) (In lakhs) 

1. Bihar 60 ·17 4-00 5 -10 
2. Haryana 145'00 9-23 9·23 
3. Himachal Pradesh 64-90 6-03 ~-93 
4. Madhya Pradesh 66·25 6·00 5-00 
5. Rajasthan 139'00 11 -62 9'41 
6. Maharashtra 72·06 6-76 4·86 
7. Uttar Pradesh W7-OO 33-91 27·82 
8_ Jammu & Kashmir 62-00 ·5-17 5·27 
9. Tamil Nadu 101 -00 7-42 6-00 

10. Punjab. 263'00 21-00 19'85 

It will be evident from the above figures that the annual expenditure of 
the State Welfare Funds generally matches with the income from the Funds. 
However, a watch will be kept on the future utilisation of Welfare Funds by 
the State Governments. 

[Ministry of Defence O.M. No. 18(73)/81/D(Res) dt. 23-1-1982.] 

Recommendation Sr. No. 107 (para No.6 '23) 
The Committee do not agree that the _ DGR should be converted into a 

Corporation; nor do they agree that there should be a separate Directorate 
in each service headquarters to look after resettlement of p~rsonnel of the 
respective services separately. The Committee do not think it would be 
right to appoint a retired service officer or an officer from lAS or other 
Central Services as the head of the Directorate General Resettlement. The 
Committee are of the view that only a senior service officer who knows the 
problems of servicemen, who has been working amongst them and who-
has a feeling for them can be suitable officer to head this organization. 

Reply of Government 
This Ministry agree with the views of the Committee that the Directorate 

General Resettlement should not be converted into a Corporation, nor should 
thele be a separate Directorate in each Service Headquarters to look after 
resettlement of personnel of respective services separately. This Ministry 
also agree with the view of the Committee that only a senior Service Officer 
should head this organization. This is the existing practice and would be 
continued in the future. 

[Ministry of Defence O.M. No. 18(106) /81/D(Res) dt. 1-2-1982-] 

Recommendation Sr. No. 108 (Para No.6 '24) 
The head of Directorate General Resettlement has a chalknging task of 

mobilising active support and cooperation of top officials of State and 
Central Governments and Chief Executives of public and private sector 
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undertakings. The personal stature and status of the head of Directorate 
are important factors in meeting the challenges successfully. The Com-
mittee would like the Defence Ministry to consider whether the Directorate's 
head has sufficiently high status to make a success of his job. 

Reply of Government 
The Ministry has carefully examined the question of the status of 

Director General Resettlement. The Director General is presently of the 
rank of Major General, which is a sufficiently high rank. The status of the 
heads of most of the other inter-services organizations under this Ministry 
is that of a Major/Brigadier. Raising the status df the DGR will necesi-
tate the raising of the status of other posts in the organizations also by one 
step otherwise the normal structure of the organization will be vitiated. This 
Mini:;,try, therefore, do not feel any requirement of raising the status of t.he 
Director General Resettlement. 

[Ministry of Defence O.M. No. 18(106)-1/D(Res)/81 dt 1.2.1982.] 

Recommendation Sr. No. 112 (Para No.6 ,45) 
The Kendriya Sainik Board coordinate the work of Rajya Sainik Boards 

and exercises overall supervision over Zila Sainik Boards. The Commi.ttee 
are not aware whether the present set up encourages or at least permits 
movement of ideas from Distt. level upwarded and brings about interaction 
between Zila and Rajya level· Boards and between Rajya and Kendriya 
Boards. In the opinion of the Committee such an inter-action is very ne-
cessary for the fulfiltnent of the objects for which these Boards have been 
set up. The Committee would like the Defence Ministry to give this aspect 
of the working of the Boards a careful thought. 

Reply of Government 
There is already inbuilt mechanism for interaction amongst various levels 

of Sainik Boards Organization at present. Sainik Boards in the States are 
permanent departments of the State Governments with the Rajya Sainik 
Boards controlling & coordinating the activities, including the budget of the 
Zila Sainik Boards under their jurisdiction. The Secretary of the Rajya 
Sainik Boards makes annual inspections of all the Zila Sainik Boards in the 
State. He also attends the quarterly meetings of the Zila Sainik Boards. 

As for the interaction between Rajya Sainik Boards and the Kendriya 
Sainik Board, annual meetings of the Rajya Sainik Boards as also of those 
of the Managing Committees of the various welfare funds with the States 
are attended by the Director General Resettlement/Secretary of the Kendriya 
Sainik Board. Directors, Resettlement Zones are members of the Boards & 
also invariably attend meeting of Fund Managing Commitee as members/ 
coopted members. Further, since 1979 annual zonal meetings of Secre-
taries, Rajya Sainik Boards are held under the aegis of the Directors, Re-
settlement Zones, just prior to the. annual meetings of the Secretaries of the 
Rajya Sainik Boards at New Delhi, which are invariably chaired by the 
Rajya Raksha Mantri . 



69 

The ex-servicemen rallies and other functions connected with the ex-
servicemen organized by the Zila Sainik Boards enabl~ _the authorities t? 
understand the problems of ex-servicemen and take action to re~~ss theIr 
grievances. Such rallies etc. also serve the purpose of apprecIating and 
understanding the requirement of welfare activities. 

[Ministry of Defence O.M. No. 18(11l)/81/D(Res) dt. 2.12.1981.] 

Recommendation Sr. No. 113 (Para No.6·46) 

The Committee find that one of the functions of the Secretariat of Ken-
driya Sainik Board is to interview ex-servicemen and the representatives of 
their associations who may visit the Board's office for the redress of their 
grievances. The Committee are very keen to ensure that the ex-selvicemen 
who come for interview. with the officers of the Ken~riya Sainik Board should 
not be kept waiting unduly long. They should be properly received, seated 
and attended to prolllptly. The Committee would lil:e the Defence Ministry 
to not only issue proper instructions in this regard but also see that these 
instructions are followed by all concerned. 

Reply of Government 

The ex-servicemen and representatives of their Assciations who visit the 
Kendriya Sainik Board are properly received. ~eat¢ and attended to prompt-
ly. All officers and staff of the Board have been directed to extend all 
courtesy and facilities to the visitors. A copy of the fresh instructions issued 
in this regard is enclosed. 

[Ministry of Defence O.M. No. 18(112)/81/D(Res) dt. 17-11-19811 

No. 18(112)/81/D(Res) 
Government of India 
Ministry of Defence 

New Delhi the 6th November, 1981. 
SUBJECT :-Arrangements at the Kendriya Sainik Board Secretary for visi-

tors. 

As Kendriya Sainik Board are aware, the Estimates Committee of the 
Seventh Lok Sabha examined the progress relating to the expenditure incur-
red on Resettlement of Ex-servicemen early this year. That Committee have 
since rendered its 15th Report to the Lok Sabha on 30.4. 1981. 

2. In t~eir Recomm~ndation No. 113 the Committee have desired that 
t~~ ex-servIcemen and the representatives of their associations who may 
VISit the Board's office for interview with the officers of the Board should 
not be kept waiting unduly long. They should be properly received seated 
and attended to immedately. ' 

3. KS Board are, therefore requested to issue suitable instructions to 
all officers and staff members of the Board to extend all courtesy and faci-
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liti~ to the visitors. It should be emphasised on all concerned that these 
. m~ructions should be strictly adhered to. 

Sd/-
(R. K. DHIR), 

Deputy Secretary to the Government of India. 
Director General Resettlement • 
Secretary, Kendriya Saillik Board 

Recommendation Sr. No. 114 (Para No.6 ,47) 
From the memoranda received from ex-servicemen it appears that they 

are not fully satisfied with the present structure and working of the Zila 
SaiJlik Boards It has been stated that Distt. Magistrate who is the Presi-
den't of the Zila Board does not give them a fair hearing; other ranks are 
not adequately associated with the Zila Board. Secretary, Zila Board, does 
not have adequate powers so much so that he has to take Distt. Magistrate's 
orders before doing even small things. As the Zila Sainik Board are under 
the administrative control of State Governments, the Committee have not 
gone into their working from a critical angle. But they do feel that Zila 
Boards should have the confidence of the ex-servicemen at the Distt. level 
and should be able to help them in their difficulties as otherwise the purpose 
of having Zila Boards would be defeated. The committee would. suggest 
that the Defence Ministry should bring the gist of ex-servi.:::emen's views to 
the notice of State Governments and !luggest to them to look into the ex-
servicemen's complaints sympathetically. 

Reply of Government 
This Ministry share the concern of the Estimates Committee about the 

effectiveness of the Zila Sainik Boards for meeting the needs of ex-service-
men and winning their confidence. In order to achieve these objectives and 
to strengthen the Sainik Boards Organisations, this Ministry had set up a 
Committee in October, 1979 for the revitalisation of the Sainik Boards or-
ganisations allover the country. The Committee has since submitted its 
report which has been accepted by the Central Government. The recom-
mendations of the Committee have been circulated to the State Govern-
ments for their comments and acceptance of their share of the expenditure 
involved before final Government orders could be issued. It is felt that 
with the implementation of the recommendations of the Committee, the 
Zila Sainik Boards would become more effective in looking after the re-
quir~ments and removing the difficulties faced by them. 

[Ministry of Defence O.M. No. 18(113)/81/D(Res) dt. 25.1.1982.] 

Recommendation Sr. No. 115 (para No.6 ·48) 

A Committee is stated to have been set up by Kendriya Sainik Board 
to go into the working of Sainik Boards and make recommendations for the 
revitalisation. The Estimates Committee are informed that the matter is 
now at the final stage and the report of the Committee is expected to be 
finalised shortly. The Estimates Committee would like to be apprised of 
the recommendation of the Revitalisation Committee and follow-up action 
taken thereon by the Ministry. 
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Reply of Government 

In pursuance of the decision of the XIllth M~eting of the Kendriya Sai-
nik Board held on 18.4. 1979, a Committee on Revitalisation of Sainik: 
Board Organizations in India was constituted in January, 1980 under the 
chairmanship of Additional Secretary, Ministry of Defence A Sub-Com-
mittee was also set up to assist the Committee. The Committee has since 
finalised and submitted its Report to the Government. The Government have 
also agreed in principle to the recommendations of the Committee. A 
summary of the recommendations made by the Committee is enclosed. 

The Recommendations of the Committee on Revitalisation of Sainik 
Board Organisations in India have been referred to the State Governments/ 
UTs Administration for their acceptance and for working out the fuianciaI 
implementations. This matter will be progressed further on receipt of 
their response. 

[Ministry of Defence O.M. No. 18(114)/81/D(Res) dt. 7.12.1981.] 

RECOMMENDATIONS OF THE COMMfITEE FOR REVITALISA-
TION OF THE SAINIK BOARDS ORGANISATION IN INDIA HELD IN 
ROOM NO. 102 SOUTH BLOCK, NEW DELHI ON 16fH MARCH 

1981. 

The recommendations made by the Committee constituted under the 
Chairmanship of Additional Secretary, Ministry of Defence ~or suggesting 
measures to revitalise the Sainik Boards Organisation in· India are summaris-
ed below:-

(I) New Zila Sainik Boards can be set up by the con~ned State 
Governments themselves if the population of ex-servicemen and 
families of serving/deceas~ service personnel is 7,500 and 
above. In other cases, pnor approval of the Central Govt. will 
be required for setting up of new Zila Sainik Boards. 

(II) The standard establishment of a Zila Sainik Board should be as 
indicated below:-

(a) For Zila Sainik Boards with a population of 7500 and over 
of ex-servicemen and families : 

(i) Secretary 
(ii) Asstt. Secretary 

(iii) Superintendent/Head Clerk 
(iv) Welfare Organiser . 

(v) Clerk UDC/LDCJ • 
(vi) Clerk Typist 
(vii) Accounts Clerk 
(viii) Peon 

1 
1 (For Zila Sainik Boards 

where the population of 
ex-servicemen and fami-
lies is more than 
20,000). 

1 
1 
1 
1 

(And one for every 
additional 10,000 ex-
servicemen and families 
of serving/deceased 
personnel). 
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(ix) Chokidar 
(x) Driver (Where an independent 

transport is authorised). 
(xi) Sweeper (Instead of Class IV 

as recommended by the 
Sub-Committee). 

(b) For Zila Sainik Boards with a population of below 7500 
ex-servicemen & families. 

(i) Secretary . . . 
(ii) Superintendent/H~ad Clerk 
(iii) Welfare Organiser 
(iv) Clerk UDCjLDC 
(v) C!~rk Typitst 
(vi) Driver . 

(vii) Sweeper 

1 
1 
1 
1 
1 
1 (Where an independent 

transport is provided). 

(C) Where additional staff of the above mentioned categories 
is required to be provided, it is to be provided at the 
instance of the States themselves subject to the norms for 
provision of additional staff as per State Government rules. 

(d) Where the new categories of posts other than those speci-
fied in sub-para (a) and (b) above required, prior appro-
val of the Centre is to be obtained. 

(e) Prior sanction of the Centre is also to be obtained where 
posts of Assistant Secretary are required in Zila Sainik 
Boards which have a population of less than 20,000 ex-
servicemen and families. 

(III) The Committee did not recommend any standard establishment 
for the Rajya Sainik Boards. The revision of the existing cate-
gories of staff upwards or downwards in these Boards is also 
to be left tb the State Governments to decide as per their norms. 

(IV) The TA/DA of the Secretaries, Welfare Organizers and other 
staff of the 'Rajya and Zila Sainik Boards should also be regu-
lated in accordance with prevailing rules on the subject in force 
in the concerned State. 

(V) The requirements of office accommodation, furniture and other 
office requirements, including contingent expenditure of the 
Rajya Sainik Boards and Zila Sainik Boards are to be met as 
per the State Government rules and norms. 

(VI) The Committee recommended that-
(a) all Rajya and Zila Sainik Boards should be authorised 

office telephones. 
(b) all Secretaries/Directors of State/Union Territories Rajya 

Sainik Boards should be authorised both office and residen-
tial telephones. 

(VU) The Committee recommended that-
(a) Independent transport should be authorised for all Secre-

taries of the Rajya Sainik Boards. Where Rajya Sainik 
Boards have a complement of 3 or more officers, additional 
transport may be authorised with prior sanction of the 
Central Government. 
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(b) Independent transport should be authorise4 to all Zila 
Sainik Boards having a population of 20,000 or more ex-
servicemen and families under their jurisdiction. 

e c) Where geographical and otller special circumstances justify, 
independent transport for other Zila Sainik Boards may be 
sanctioned with prior approval of the Central Government . 

. (VII)) The pattern of record-keeping in the Rajya and Zila SaiDi!' 
Boards should be in conformity with that followed by thelt 
respective State Governments. 

(IX) The Committee recommended that-
(a) (i) Secretary of the Rajya Sainik Board should be a' Class 

I Gazetted Officer with a status of Head of Depart-
ment enjoying administrative and financial powers of 
similar Head of other Departments in the State 
Government. He should also be accorded a status of 
an ex-officio Deputy Secretary in the State Govern-
ment. 

(ii) The Offiee of the Sainik Board at the State level 
should be designated as Department of Sainik Wel-
fare and its Secretary jDirector as Director, Sainik 
Welfare. 

(iii) For tbe purpose of continuity and efficient function-
ing, the ex-service officers appointed to the post of 
Director, Sainik Welfare, should. be given a tenure of 
service of minimum three years at a time of aPPOint-
ment. 

(b) (j ) Secretaries of tbe Zila Sainik Boards should be Class 
I Gazetted Officers with a status of Head of Office 
with similar administrative and financial powers as 
enjoyed by other Head of Offices in the District 
administration. 

(ii) The Office at the District level should be designated 
as Zila Sainik Welfare Office and its Secretary as Zila 
Sainik Welfare Officer. 

(c) All Rajya Sainik Boards and posts of Secretary/Director 
Rajya Sainik Boards, should be· declared as permanent 
departments and posts respectively as has already been 
done in the case of Zila Sainik Boards. 

(X) The guidelines laid down in respect of sharing of expenditure 
on the majnt~nance of Zila Sainik Boards in letters Nos. 5 (4) 54-
55/ISSAB dated. 13-8-1955, 9(3)j55-56jIS-.<:;AB dt. 17-4-56 
and D.O. letter No. 27(23)/61/JSSABj6338jD(AD-I) dated 
19-7-1%2, should continue to be followed :-
(a) The Budr.ets of the Boaros will be examined and sanction-

ed by the State Governments, but copies of the sanctioned 
budgets will be furnished to the Central Board. The 
Central Government on reviewing the estimates may draw 
the. att~~on o! .the .States ;0 any items of expenditure, 
whIch In Its OpInIOn appear exorbItant and can be curtailed. 

6-193LSSi!'2 
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The Boards shall continue to furnish statements of actual 
expenditure and; audit repom. to the Central Board. 
The responsibility for ensunng that the observations made 
in audit reports are investigated and other recom.m.eDda-
tions made therein are implemented will devolve on the 
States. Each District Soldiers', Sailors' & Airmen's Board 
shall also be required to submiv an annual report at the end 
of each financial year describing the activities during ~he 
year under report. 

However, in regard to the payment of the share of the Centre of the 
maintenance expenditure, it was recommended by the Committee that this 
should be transacted as under: 

(i) 50% to be released in the month of Iune following the receipt 
of the Budget &timates from. the States; 

(ii) 40% to be released in the months of NovemberjDecember on 
receipt of the Revised Estimates from. the States; and 

(iii) balance of 10% on receipt of audited statement of accounts 
from the States. 

(XI) The Committee recommended that the definition of eX-5ervice-
men, as given in the Department of Personnel and Administrative 
Reforms Notification No. 39016/16-79jEstt. (C) dated the 
15th December, 1979 should be adopted uniformly by the Sainik 
Boaros Organization for use in connection with their we]fare 
activities. 

(XII) The undermentioned revised charter of duties of the Zila Sainik 
Boards was recommended by the Committee : 
(a) The We]fare responsibilities of the Zila Sa.inik Boards will 

encompass all such traditional activities performed by the 
Boards as heretofore with particular reference to : 

(i) Settlement of financial problems such as pension and 
other retirement/release benefits/dues to ex-service-
men and grants and assistance in kind to ex-service-
men beneficiaries and their dependents from the 
Central/State Governments or other organizatjons 
such as the Indian Red Cross Society, etc. 

(li) Maintain close liaison with the pension disbursing 
authorities/agencies in the district to ensure prompt 
and correct payment of pension and reliefs to ex-
servicemen pensioners or their dependents. 

(iii) Providing assistance for settlement of land and other 
disputes. 

(iv) assist families of serving personnel in regard to their 
safety/security during absence away on duty of the 
serving personnel. 

(v) promote and maintain under the guidance of the Stato 
Rajya Sainik Boards, welfare measures in the district 
SUch. as a Rest Houses for ex-servicemen. old age 
pensioners homes, Jawans Bhavans/shops, vocational 
and other training facUities etc. 
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(vi) provide assistance for medical treatment in Military I 
civil/hospitals. 

(vii) maintain liaison with other welfare organizations 
such as the Indian Red Cross SOCiety, etc. with a view 
to enlarge the field of additional sources of welfare 
and concessions for ex-servicemen and their families/ 
dependents in the district. 

{viii) Maintain an up-t<KIate register of war widows and 
dependents of those disabled in action with a view to 
ensure their welfare and security. 

(b) The responsibilities of the Zila Sainik Boards in regard to 
resettlement of ex-servicemen are :-
(i) To maintain close end effective liaison for purpose of 

resettlement through employment of ex-servicem.en 
with. 
(1) local Central/State/Private Industrial organiza-

tions; 
(2) local employment exchange particularly in States 

where co-sponsoring powers for re-employment 
of ex-servicemen. 

(3) local revenue authorities in connection with 
schemes for resettlement on land of ex-service-
men. 

(4) District Industries/Block Development Offices 
and assisting such of those ex-servicemen 
desirous of setting up small industries. 

(ll) assist ex-servicemen in fonning and setting up of c0-
operatives for their self-employment. 

(iii) Provide all resettlement assistance to war widows and 
dependents of war disabled as well as those who die/ 
are disabled while in service due to attributable reasons. 

(c) Other responsibilities of the Zila Sainik Board are :-
(i) Organise Flag Day and Flag Day collections and any 

other authorised fund raising measures in the district. 
(li) Organise rallies/re-union of ex-servicemen. 
(iii) Explore avenues for providing educational and voca-

tionai/training facilities for ex-servicemen and their 
dependents to enable them to seek and obtain employ-
ment or set up self-employment schemes. 

(iv) Assist the three Services whenever called upon to do 
so, to disseminate information within the district re-
garding terms and conditions of service in the Armed 
Forces, publicity for recruitment notices, publicity for 
assistance rendered by the Armed Forces in times of 
natural calamities, notifications of awards of gallantry 
and other decorations, introduction of welfare schemes 
for service personnel and their families, etc. 
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The Committee recommended that in those States where the-
Secretaries of the Zila Sainik Boards are Indian Commis. 
sioned Officers (as di§tinct from ECOs/SSCOs) and do not 
get any pensionary and retirement benefits after retirement/ 
release from their posts, they should be paid a terminal 
gratuity at tbe rate of Rs. 1,000/- for each year of satis-
factory service rendered by them subject to a minimum 
qualifying service of two years. They should also be made 
eligible for other terminal benefits such as encashment of 
leave concessions, eligibility to the membership of Group 
Insurance Scheme, etc. 

(b) The Committee also recommended that ex-Emergency 
Commissioned and Short Service Commis~oned Officers, 
who are appointed as Secretaries 9f the ZiIa Sainik Boards, 
should be considered by the State Governments for perma-
nent absorption into the State Civil Service Cadre after 
completion of 2 years of satisfactory service. Where such 
officers cannot be absocbed in the State Civil Service, they 
should be made entitled to terminal and other benefits as 
applicable to ex-Indian Commissioned Officers mentioned 
in sub-para (a) above. 

(XIV) The Committee recommended that suitable re-orientation train .. 
iQg for the staff of the Zila Sainik Boards organisation especially 
for welfare Organisers, should be arranged under the aegiesc 
of the concerned Rajya Sainik Boards. 

ReoommendatioD Sr. No. 116 (Para No.6 '49) 

The Committee are concerned to note that Indian ex-services League is. 
not as united an association of ex-servicemen as it appears to be, They find 
that there have been paralled bodies within the League each claiming to be 
the "genuine" league. The Committee are not happy at this development. 
Tbey are aware that it is a non-official organization on which the Defence 
Ministry or the OOR has no control. But the Committee do feel that for 
safeguarding the interest of ex-servicemen, there is an imperative need for a 
strong and united organization of ex-servicemen which cannot only take up 
their problems with various agencies for effective action but can also be 
consulted by Government on welfare and resettlement measures. 

Reply of Government 

The Ministry of Defence fully share the concern of the Estimates Com-
mittee in regard to multiplicity of ex-servicemen associations and in-fighting 
in tbe Indian Ex-Servicemen League. For bringing about a united and 
effective organization of ex-servicemen, the Ministry of Defence has been 
dealing only with the Indian Ex-servicemen League, which is the premier 
organization of ex-servicemen. Similarly, instructions have been issued to 
the States to deal with the affiliate associations of Indian Ex-Servicemen 
League at the, State and District' levels. The Executive Committee of the 
Indian Ex-servicemen League is' also seized of the problems faced by the 
organization and is in the process of amending its constitution so as to make 
it more broad-based and strong. ' 

[Ministry of Defence O.M. No. 18(115)/81/D(Res) dt. 4-2-19821 



·CHAPTER III 

RECOMMENDATIONS/OBSERVATION WHICH THE COMMlTTEB 
DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S 

REPLIES 

RecommeDllatioa Sr. No. II (Para No. 1 -(7) 

Thc Col'M8ittee see no reason why officers who do not have minimum 
pensionable service ate not considered for any resettlement course of 
"trdinmg. This will be subjecting them to douDle hardship which is un-
13W. ' 

Rep Jy of Government 

There is absolutely no iliscrimination in the allotment of training 
courses to retiring officers, including those officers who do not have mini-
mum pensionable service. Detailed guidelines have been framed for 
selection of officers for training courses, However, in view of the large 
number of officers applying for the limited number of courses being con-
<Iueted by this Mmistry, preference is given in allotment of training courses 
1{) ollicers in their last' 18 months of service or 12 months after their re-
1irement. Other officers get lower priori!y. Special courses,. such as .in 
Hotel Management, have also been arranged for Short Sel'VJce CommIs-
sioned OfIiccrs. 

I Ministry of Defence O.M. No. lS(8)/81/D(Res) dt. 20-1-1982] 

Recommendation Sr. No. 26 (Para No.2 ·72) 

The Committee recommend that the stipend of Rs. 150/- p.m. fixed 
some years ago for payment to disabled soldiers during the period of 
training should be reviewed in view of general rise in cost of living and 
suitably raised. 

Reply of tbe Government 

The disabled soldiers who are under training are paid a sum of Rs. 
150i;'- per month as stipend by the Kendriya Sainik Board, in addition to 
the payn1ent of Rs. 100,/- to Rs. 150/- per month by the respective State 
-Governments as maintenance charges. Under the cUrcumstances, any 
increase in the stipend of the disabled personnel under training at Queen 
Mary's Technical School is not considered necessary at present. 

[Ministry of Defence o.M. No. 18(47)/81/D(Res) dt 4-12-1981] 

Recommendation Sr. No. 110 (para No. 6·26) 

The Defence 'Secretary has observed that it will not be a bad idea to 
have a Central authority answerable. to Parliament for the welfare and 
resettlement of ex-servicemen and their depenc:funts on the s~Iile lines as 

11-



78 

tb~ Commissioner of Scheduled Castes and Scheduled Tribes. The Com-
mIttee would expect the Defence Ministry to evo'lve a complete scheme to 
translate the idea into a reality. 

llepJy of (rovermwment 

.J he question of having a Central authority answerable to Parliament 
for the welfare and resettlement of ex-servicemen and their dependents on 
the same lines as the Commissioner of Scheduled Castes and Scheduled 
Tribes, as suggested by the Est~tes Committee, has been carefully 
examined in this Ministry. The Committee is aware that the Kendriya 
Sainik Board with the Raksha Mantri as Chairman and the following as.its 
Members lays down the board policy relating to the resettlement and 
welfare of ex-servicemen. 

MEMBERS 

( a) Other Ministers in the Ministry of Defence. 
(b) Chief Ministers of Jammu & Kashmir, Kerrua, Rajasthan, 

Punjab, Himachal Pradesh, Haryana, Madhya Pradesh, West 
Bengal, Maharashtra, Assam, Orissa, Bihar, Tamil Nadu and 
other Ministers from Andhra Pradesh, Gujarat, Kamataka and 
Uttar Pradesh. 

(c) Two Members of Lok Sabha 
(d) One Member of Rajya Sabha 
(e) Secretary, Ministry of Defence 
( f) Three Services Chiefs 
(g) Financial Adviser, Ministry of Finance (Defence) 
(h) D.G.A.F.M.S. 
(i) Director General of Employment & Training of Ministry of 

Labour & Em'ployment. 
(j,l Director General Resettlement, Ministry of Defence. 
(k) Secretary General, Indian Red Cross Society 
(I) President, Indian Gorkha Ex-servicemen's Association. 
(m) Six Senior Retired Officers 
(n) Two Retired Junior Commissioned Officers 
(0) Lady Member 
(p) Secretary, Kendriya Sainik Board-Secretary. 

The Directorate General of Resettlement of which Kendriya Sainik 
Hoard is a part a.nd pa,rcel, functions under the administrative control of 
the Ministry of Defence. The Ministry of Defence is answerable to the 
Parliament in regard to the functioning of the Directorate General of Re-
settlement including the Kendriya Sainik ~oard. . The .t~o Houses of. the 
Parliament are already represented on the Kendnya Sairuk Board t~ough 
its Members. The activities ot the Directorate are included in the Annual 



79 

Report of this Ministry, which is presented to the Parliament every year. 
Matters relating to the resettleII1ent are also brought before the Parliament 
in reply to the Parliament Questions. The Consultative Committee of. the 
Parliament attached to this Ministry also discusses the various questions 
relating to the resettlement, of ex-servicemen. 

It is, therefo're, felt that it will not serve any useful purpose to reorga-
nise the Directorate General of Resettlement on the lines of the Commis-
sioner of Scheduied Castes and Scheduled Tribes. 

[Mini~try of Defence O.M. No. 18(109)j31jD(Res) dt. 12-3-82) 

RecollUDelldatio. Sr. No. 111 (Para No. 6·44) 

.. ,·.tb.f kendriya Sainik Board set up under the Ministry Qf Defence is 
res~ble for laying dQWn general policy with regard to matters affecting 
tbe~lfare of ex-seryjcemen. It contrru the welfare funds, coordinates the 
work of Rajya Sainik Boards, exercises overall supervision and budgetary 
control over Ziia Sainik Boards etc. The Board, consisting of over 40 
mem.berE with Raksha Mantri as the Chairman, mee,ts once a year. The 
CoJDIl).ittee agree with the Defence SeCretary that the Kendriya Board is a 
very gOod machinery for involving the Ministries and others concerned 
with the problems of ex-servicemen. But if the Kendriya Board has to 
create an impact in the field in which it operates it should set up a small 
Working Group which can meet as often as necessary, at least once or twice 
a quarter to review the progress made. in the implementation of decisions 
taken at the annual meetings of the K.endriya Board. The Committee! 
reCommend that Working Group under the Chairmanship of Defence Se-
crc..tary should be established as an executive arm of the Kendriya Boards 
to give !he decisions of the Board a concrete shape at all India level. 

Reply of Government 

The Estimates Committee have separately suggested that a High Power-
ed Committee consisting of Secretary, Ministry of Defence, Secretary, 
Department of Personnel and Administrative Reforms, Secretary, Ministry 
of Labour and Employment and Director General Resettlement to oversee 
the policy as well as the implementational aspects of the resettlement of 
ex-servicemen, which include the working of the Kendriya Sainik Board as 
well. Accordingly, a High. Powered Committee, as suggested by the Esti-
mates CommJ.ttee has been constituted under this Ministry Orders' No. 
9(55) /81 /D(Res), dated 16-1-1982 (Copy enclosed). .' . 

With the setting up of the High Powered Committee it is felt that cons-
titution of another Working Group under the Chairmanship of Defence <, 
Secretary as suggested by the Estimates Committee in this recommendation 
is not feU necessary. 

LMinistry of Defence O.M. No. 18(11O)j81jD(Res) dt. 28-1-1982] 
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No. 9(55)/81jD(Res) 

Government of India 

Ministry of Defence 
New Delhi, the 16th January 1982 

OFFICE MEMORANDUM 

SUBJECT :--Constitution of a Committee to oversee the pobcy a.i well as 
the implementational aspects of the resettlement of ex-
servicemen. 

In pursuance ot the Recommendation of the Estimates OJounittee 
(1980-81) of the Seventh Lok Sabha that a high level Committoo~ be 
COQstit\lted to oversee the policy as well as the implementational a of 
tlte resettlement of ex-servicemen, it has been decided to constitu~ a. Oom-
mittee consisting of the following Members :-

1. Secretary, Ministry of Defence. 
2. Stx-retary, Department o[ Personnel and Administrative Reforms. 
3. Secretnry, Ministry of Labour and Employment. 
4. Director General Resettlement. 

2. The Committee would review the measures taken to re.seU.1e ex-
servicemen in civilian life periodically with a view to making them. more 
effe:cme and fruitful. 

Sd / - S. K. Bhatnagar 
Addl. Secretary to the Government of India. 

1. Shri P. K. Kaul, Secretary, Ministry of Defence. 
2. Shri A. C. Bandopadbyay, 

Secretary, Deptt. of Personnel & A.R., 
New Delhi. 

3. Shri B. C. Deshmukh, 
Secretary, 
Ministry of Labour, 
New Delhi. 

4. Major General A vtar Singh, A VSM, 
Director General Resettlement, 
New Delhi. 

..... 



.CHAPTER IV 

RECOMJ.\1ENDAHONSIOBSERVATlONS IN RESPECT OF WHILE 
RBPUES OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

COMMITTEE 

Recommendation Sr. No. 68 (Para No. 4 ·63) 

The Committee are also informed that the DGR are not equipped to 
prepare project reports of industries for ex-servicemen. They ~\'e fhem. 
-on1y guidance; they procure project profiles of industrial items requiiecl by 
.ex-servicemen and give them to ex-servicemen to prepare their own pro;ect 
reports. Expert guidance is arranged with the SmaIl Industrial Services 
Institutes. Ex-servicemen having no background to enter into business or 
prodUCtioR field require a more detailed guidance for preparation of. pro-
jects reports than is given at present. The Committee feel that OOR 
·should not act merely as a post office, they should involve themselves -.ore 
intimately with the problems of ex-servicemen entrepreneurs, otherwise 
there is no use of setting up a separate Dil-cctorale of Self-Employllleo.t. 
DGR should keep with themselves model project reports of industrial Units 
of various kinds for the benefit of ex-servicemen. They should al.3& baNe 
e).perts who can explain to the entrepreneurs the details of industrial projects 
.and actually help them drawnup project reports and also improve them, if 
necessary OOR should also follow up each contact and see how they can 
resolve the difficulties which ex-servicemen entrepreneurs might be facing in 
executing their projects. The Committee would like the Ministry to re-
organise the D~rectorate of Self-Employment in DGR to make it of real 
practical use to inexperienced ex-servicemen entrepreneurs. Such an 
arrangement will also have to be made at State level for the conveJiience of 
ex-servicemen entrepreneurs. 

Reply or Government 

The Industrial Cell of the Self-Employment Directorate of the DirectD--
rate General Resettlement is designed to provide guidance to ex-servicemen 
entrepreneurs on various steps to be taken for setting up industrial units viz. 
preparation of project reports, securing credit at concessional rates and 
sponso.rin.g cases for allotment of sheds/plots in Industrial Estates ctc_ It 
is not feasible to structure this Cell to render expert service on drawing up 
pro~ reports and complete other formalities relating to the setting up of 
industrial ventures. The Central and State Governments have already 
established institutions like Snmll Industrial Services Institutes, Branch 
'1 nstitutes, Extension Centres and District Industrie" Centres, which are 
manned by experts in the fields of economics, technical guidance, training, 
marketing, credit, raw-material and preparation of project reports. A ex-
serviceman desirous of establishing an industrial unit can obmin the requi-
site ad,,;se and knowledge of the facilities available under one roof in one 
of these organizations. This Mini~try is of the opinion that restructuriAg of 
:the Industrial Cell of the Self-Employment Directorate of the Directorate 

81 
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General Resettlement on the lines suggested by the Estimates Committee 
would amount to duplication of the facilities which have already been 
established all over the countxy. The significant role which this Cell can 
play is to give guidance to ex~ervicelilen entrepreneur to which organizati~n 
could make available the requisite information to them and help thcJ:Il m 
s~ up industrial units. This role is being played by the Cell thrtJugh 
pelsooal guidance and through bringing out suitable brochures, handOuts 
etc. 

[Ministry of Defence O.M. No. 18(6)/81/D(Res) dt. 25-1-1982] 

Recommendation Sr. No. 75 (Para No. 4·72 and 4·73) 

:' 1t~~ Committee welcome the suggestion that, non-official Defence bod.ies 
qf ,~-~rvicemen should be encouraged to take up group cooperative 
sc1JCRleS, for setting up' industrial units as ancillaries to already established 
pu~li~ .. sector undertakmgs. , . 

. The Committee are happy to note the Defence Secretary also considers 
it necessary to organise such cooperative societies of ex-servicem.en. The 
C~ittee recommend that the Defence Ministry should draw up a model 
scheme for setting lip cooperatives of ex-servicemen entrepreneurs and make 
effortts to encow'age ex-servicemen to set up CO<?JlCrative ventures. At the 
sante time, the Defence Ministry should issue drrectives to the production 
and ,other enterprises under therr control to patronise the cooperative ven-
t~ of ex-servicemen. Without active patronage by production centres, 
the dooperatives will face the risk of failure which the Ministry should avoid 
at airy cost. 

Reply of Government 

'lhe cooperative form of organization, particularly industrial coopera-
tives,. have not generally proved successful in our country. A large num-
ber of industrial coopt:rdtives have gone sick. There is no separate insti-
tution for financing lhe industrial cooperatives and the existing cooperative 
banks are primarily agriculture oriented. One of the major factors of the 
poor perfonnance of industrial cooperative is poor management. Normally,. 
all members in the cooperative do not take equal interest in ils working. 
The lack of common interest on the part of the members leads to its failure. 
Ex~er"icemen are generally persons of limited means, It would not be 
a worth-while proposition for them to put their hard earned money in indus-
trial ventures whose chances of success are limited, It would be in the 
greater interest of ex· servicemen to provide them. with adequate incentives 
for the promotion of individual ancillary industrial units of ex-servicemen 
1'& the public sector undertakings. The public sector undertakings· under 
the control of the Ministry of Defence have already been requested to do 
their best to promote ancillary units of ex:-servicemen. . 

, I ~1inistry of Defence O.M. No. 18(53)j81/D(Res) dt. 9-3-82] 

Recommendation Sr. No. 78 (Para No. 4 '78) 

. '.'. '1;be Committee feel that the Defence Ministry must be stir themselves 
to tal:e stock of the difficulties of ex-servicemen in raising capital for starting 
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self-employment ventures, without which none of the self-emplo~ent 
schemes formulated by the Ministry will be able to take off. The Minis~ry 
sh6uid first arrange to have financial consultants in the OOR wh<;> can adVl!'e 
tJi~;ex-servicemen entrepreneurs on the formalities for approaching finanClal 
ins'6tutiolls with concrete proposals for raising ~edit an~ thereafter help 
theh"l ';" chasing their proposals for an early sanction credIt. 

• , Recommendation Sr. No. 79 (para No. 4 ,79) 

,''';Such 'an arr~ngemt;nt at the Centre alO?e would not be able to. meet the 
ne~ cf ex-serVIcemen spread all over India. Such ~ expett adylse s~~d 
be"provided at least at the State level under the auspIces of Ra1ya Sainlk 
Bollros. 

Recommendation Sr. No. 80 (para No. 4 ·80) 

,Tile Defence .Ministry should approach the Ministry of Finance and the 
Chiet Executives of Banks and Financial Institutions for making the· proce-
dur~ and formalities of advancing loans to ex-servicemen as simple as 
thCtip can be consistent with requirement of the situation. The formalities 
of guarantee, security and margin money will also have to be discussed .with 
these authorities to make them less cumbersome. In fact, if schemes for-
mulated by ex-servicemen are sound, viable and productive, the banks and 
financial institutions should be persuaded to show indulgence and not insist 
on the guarantee or margin money rigidly, as has been agreed to by them 
in • the case of certain other categories of entrepreneurs. The COmmittee 
would strongly recommend that the ex-servicemen. entrepreneurs should be 
eligible to get credit Oil most favourable terms from batiks etc. and should 
not· be denied benefits extended to any other category in identical field. The-
~m~;.1:tee could judge the perfomtance of Defence Ministry in this regard 
by the results. 

Recommendation Sr. No. 81 (Para No.4 ·81) 

it Defence I ... tinistry fail to persuade banks or financial institutions to 
waivt guarantee or relax conditions of security or margin money, the 
Defence Ministry, in the Committee's view, are morally bound to use the 
resources and funds at their command to come to the rescue of ex-
servicemen entrepreneurs by standing guarantee and providing margin 
money tor them. It will be sad indeed if a properly formulated, sound and 
viable scheme fails to come off just for lack of credit, guarantee, security 
of margin money. 

Reply of Government 
t:x-scrvicemen desirous of. rehabilitating themselves through self-

employment require loons for running small scale industries, transport busi-
ness and other commercial activities. Their requirements are both foc 
term IOqn and working capital. Normally, the working capital require-
mepb are met by the banks and term loon requirements by State Financial 
Corporations, set up by 1110St of the States and Union Territories. The 
financial institutions, viz. the Nationa1ised Banks and the State Financial 
Corporations have already been approached to make available soft tenus 
I~)s with low margin requiretnents to ex-servicemen entrepreneur. So 
far·. ~hc St.\te Bank of India, Punjab National Bank, Canara Bank a.nd 
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'United Commercial Bank have a§rced to ~xtend the required fa..:uil!es. 
Similarly, the Union Territory of Delhi has also agreed to reduce the r..:qutre-
menl of margin money to 10% on l~ans upto Rs. 3 lakhs for small ~liCale 
industries, as against the normal requirement of 20% to 25%. The ~tates 
of Haryana, Himachal Pradesh and Orissa have also agreed to lowe:- the 
margin;' rate of Joans for small scale industries and purchase of trucks· 

·Other State Govemments/UTs Administration are being constantly u.rged 
to fall ill line with these States. Efforts are .also being continued to per-
suade other Nationalised Banks and financial institutions to come forward 
to assist the ex· servicell~n entrepreneurs. It has also been decided that 
ex-servicemen cntreprcu(.urs should be given interest subsidy on l()alls 
obtained by them from banks. This subsidy is available to individual zrrtre-
prcneurs upto loans of Rs. 25,000/- and Rs. 1 lakh to the i'ldustrial cC)Ope-
ratives of ex-servicemen. 

The question of making available consultancy services to ex-servi-.:omen 
entrepreneurs at the Centre as well as in. the State capitals has been examin-
ed carefully. As it is the Centre as well as the State Government~ have 
already established financial as well as other institutions, -from where (!-KpCrt 
advice on preparation of project reports, obtaining credit llI1d other related 
matters could be obtained. Thus, the ex-servicemen entrepreneurs C3Jl 
avail themselves of expert guidance in the matter of setting up an industrial 
uuit under one roof. It is, therefore, felt that it would amountJ to duplQ-
tion of ~fforts if similar facilities are created in the Directorate Gener.al 
Resettlement or in the Rajya Sainik Boards. The Self Employment . Cell 
of the Directorate Gcncrnl Resettlement and the Rajya Sainik Boards 
would, no doubt, continue to play the important role of giving guidance- to 
the ex-servicemen entrepreneurs about the institutions and organization 
where they could obtain expert advice relating to their self-employ-ment 
pro_iects. 

[Ministry of Defence O.M. No. ] 8(100) /Sl/D(Res) dt. 20-1-1982] 

Recommendation Sr. No. 85 (Para No. 5 '63) 

The Committee cannot be oblivious of the heartburning that the disparity 
in pensions. would be causing to ex-servicemen. It is natural in the present 
day society in which rank structure implies differential emlouments and this 
is as valid before retirement as afterwards. The Committee appreciate 
the limitations placed by the general pensions policy on the Defence Minis-
try which are otherwise fully conscious of the wlequality that has resulted 
from this policy. This issue is like a thorn in the flesh of ex-servicemen 
and this 'thorn' freshens and deepens the wound almost every month when 
an ox:-servicemen who had a senior appointment in the Armed Forces is 
chagnned to find that his pension packet is woefully smaller than that of an 
ex-servicemen who was many grades junior to him. In the Armed FOrce 
the pensions are in most cases fixed with reference to the rank held and 
not, as done in the civil side. with reference to the pay drawn Juring the 12t'st 
year. Seen against this background what an ex-serviceman desires is that 
pension after retirement should remain related to ranks just as the pensions 
and pay were related to rank before retirement. It is an extension of the 
-~eIl. establi~hed pre-retjrem~t principle to post-retirement period on a con-
tInUIng baSIS. The CommIttee gone into this matter. They strongly feel 
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that oi&parity in pensiom. is inequitable and unfair and there is no justifica-
tion Jo perpetuate it particularly among ex-servicemen where r.mk: ~truct~e 
has always been a principal determinant of emoluments, perks and pnvl-
leges. The Committee recommend that this matter should be examined 
wUh a fresh approach as above and a just solution found to end the disparity 
in pensions to the satisfaction of large body of ex-servicemen. 

Reply of Government 
. ] ilc rates of pension of service psrsonnel are laid down not only with 

rderence to rank but also with reference to the maximum pay prescribed 
fOJ each rank. Accordingly, as and when therc is a change in their pay 
scales, the rates of pension are also revised. The rates of pension also 
undergo a change whenever there is a change in the formula fC'r 
determining pensions. The rates of pension of service personnel were, 
the£efor~. revised several times in the past due to the change in the 
red])(mable pay of each rauk or change in the formula for assess-
mtDl of pensioo. For example, scales of pay of each rank were 
rmsed with effect frem 1-1-73 as a result of the reconunendatioI15 of the 
Third Pay Commission. Based On the revised scales of pay of each ran14 
rates of pensions of servicemen were also revised. As the individuals who 
had retired prior to 1-1-73 did not draw pay in the revised scales of pay, 
they cannot be made entitled to the revised rates of pension which were 
based 011 the revised scales of pay. 

Rates of pension of Government servants, both civili.ms and defence 
pel!Sonnel, are reguJated as pel the rules. in vOgUe at the time of their retire-
ment. Accordingly, pension once sanctioned as per the rules is not 
enhanced. This has naturally. r~sulted in disparity in the rates of pension. 
However, this disparity has been reduced to some extent by grant of tem-
porary/adhoc increa~e and aJhoc. relief to those who retired prior ~o 1-1-?3, 
dependmg upon theIr' date of retIrement. Further, those who retIred pnor 
to 30-Y-1977 are entitled to full periodic relief while in the case of those 
who retired on or after 30-9-77 and have been benefited by the merger of 
dearness pay, are entitled to periodic relief at a reduced rate, w~ich is. less 
by 20 r6. For instance, the former category of pensioners arc at present· 
entitled tG periodic relief at 65 % of pension, subject to a· minimum of 
Rs. 65/- and a maximum of Rs. 325/- per month, while the latter category 
are entitled to periodic relirf at 45% of pension subject. to a minimum of 
Rs. 45/- m:d a m3xlmmn of Rs. 225/- per month. Again, pensioner& 
who retired prior to 1-1-73 arc entitled to an adhoc relief ranging from 
Rs. 15/- to Rs. 35/- per month, which is not admissible to these who 
retired on or after this date. 

[Ministry of Defence O.M. No. 18(56) /81 /D(Res) di. 11-3-821 

Recommendation Sr. No. 86 (Para No. 5 ·64) 

The Committee would ;ilso recommend a fresh appt"cach towards the 
commutation of pensions, especially when certain State Governments have 
already agreed to restore commuted value of pension after the expiry of 
certai~ period. Revision. of pension rates coupled with restoration of 
commuted value of pensiom after a certain period would go a long way in 
creating an atmosphere of goodwill among ex-servicemen. and boosting the 
morale of services. 
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Reply of tbe Governinent 

The questlLlI af restoration of commuted portion of pensi('ns of the 
Armed Forces pensioners after they have outlived their expected span of 
life is 110t peculiar to the Armed Forces pensioners alone, but applies equally 
to civilian pensioners and has to be considered in the overall ccntcxt."'ne 
scheme of commutation of pension has to be viewed as part of the package 
which is based on the longevity of the entire lot. of retired employees. This 
is in the nature of life iilsurance, the financial viability of whkh depends Gn 
a balance between losses and gains. However, as a result of the d~IUrulds 
made by pensioners, the request for restoration of the commuted portion 
of the pension is being examined by t.the Ministry of Finance, Department 
of Expenditure. It will take sometime before a final decision is reached. 

& regards the question of restoration of the commuted portion of p\!n-
sion by certain State Governments in respect of their pensioners, it may 
be stated that the State Governments are free to make rules for their 
employees and they do not consult the Central Government 1 he Cen-
tral Government also do not follow the State Governments in the'ie matters. 

[Ministry of Defence O.~. No. 18(57) /81/D(Res) dt. 4-12-1981] 

Recommendation Sr. No. 90 (Para No. S '68) 

The Committee note that the widows of servicemen who di~d in wars 
were granted more liberalised benefits. The widows of those ~ervicemen 
who die in harness also get benefi!s but according to the Ministry as bet-
ween the two, the war Widows should get more liberal benefits. While the 
Committee agree with this view that the war widows: deserve sp\!cial benefits 
they feel that widows of servicemen killed in war like operations in various 
parts of the country should be shown more consideration than at present 
The argument which justifies grant of special benefits to war widows also 
applies to an extent to widows of warlike operations. The Committee, 
therefore, suggest that this matter should be reconsidered and a suitable 
decision taken enhance the benefits of widows whose husbands are killed 
while on duty in warlike operations in peace time. 

Reply of Government 

According to this Ministry's letter No. 2000847 jPen-C/71 dated the 
24th February, 1972, tIle widows of servicemen killed in action or on duty 
in war iike operations in peace time are eligible to liberalised pension. 
Children allowance, family gratuity, war injury pay and Constant Attend-
ance Allowance. The awards sanctioned in the aforesaid letter also cov~r 
rasualities : . 

(i) in the international wars of 1965 (including Kutch and Kargil 
operations), 1962 and 1947-48 (Kashmir operations), as well 
as the Goa and .H)derabad operations; 

(ii) (a) as a result of fighting in war-like operations or border 
skirmishes either with Pakistan on. tho cease-fire line or 
an} other country. 
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(h) while fighting against armed hostiles like Nagas and Mizos. 
(c) during fighting in service with peace-keeping MISsions 

abroad. 

Orders were also issued in 1979 extending the admissibility of libera1ised 
lsionary awards to the families of servicemen killed while dealing with 
agitating para-military personnel. Periodical reliefs are also admissible 

them w.eJ. 1-1-1981. 
[Ministry of Defence O.M. No. 18(61) j81/D(Res) dt. 7-12-81] 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WIllCH 
. FINAL REPLIES OF GOVERNMENT ARE STILL AWAITED 

Recommendation Sr. No. 20 (para No. 2·66) 

The Committee feel thllt mstead of postponing the voc;:'1ioll'l1 traltllng 
towards the last year of serving personnel's careers, it may be worthwhile 
starting a process whereby some time is set apart every week during the 
entire servi~ career of Defence Personnel for the purpose of giving voca-
tional training within the unit itself right from the beginning so that by the 
time ORS/JeOs retire they are well-equipped in the vocation of their 
choice. The Committee W':-hl1d like the Ministry of to cXJ.miue this matter . 

. Reply of Government 

The three Services have been apprised of the Recommendation made 
by the Estimates Committee. As the matter is required to be examined in 
detail, keeping in view the operational commign.ents of the Services, it is 
likely to take sometime before a decision is arrived at. The final decisiori 
in this matter taken in consu:tation with the three Services head':Juarters 
would. be intimated to the Estimates Committee. 

[Mmistry of Defence O.M. No. 18(43)/81/D(Res) dt. 2-2-19821 

Recommendation Sr. No. 47 (Para No. 3 ·97) 

The working Group of Officer (1976) had made a recommendation for 
lateral induction of Df'fpn('c IJersonnel of all ranks when they arc due for 
release from the Armed Forces. The Committee take note of the instruc-
lions issued by the Ministry of Home Affairs (May 1979) that in respect 
of Groups A & B posts in li"ll' C(;ntral Government requ;led to be tIDed by 
transfer or deputation of GO\("mment servants, a provi:.ion skiUld be made 
in the recmitment rules whereby armed forces personnel with requisite. 
qualifications etc. due to r~':i,e within a period of one yen, can also be con-
sidered for app<.intmtllt 10~'uch posts on deputation/transfer or on short 
term contract basis. Thi'S is a welcome move. But the Committee have 
not beer. informed whether the If;cmitment mles in r.::spc." of Groups A & 
B posts have since been a(r.t:!ll~CC to make a provision to allow later induc-
tion of Defence personnel to ciVilian posts on deputation or transfer and 
whether officers are in fact being taken on deputation / transfer under this 
system. Now when a policy decision has been taken by Government it is 
the duty of Defence ?vfinistry to follow it up with all the .\fi:listri'!s to enSure 
that the system of lateral induction of Armed Forces personnel into civilian 
posts become a reality. The C(.mmittee would like b ~.;:ncw whetlJer and 
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to what extent this new system has helped Defence personnel to go on de-
putation/transfer to civilian posts. 

Recommendation Sr. No. 48 (Para No. 3 ·98) 

The Committee recommt.:.H.I tlmt the system of lateral mduction of 
Armed Forces personnel ir.to ci\'ilian posts should not be confined to 
Groups A' & B posts cmly; :t ~!wuld be extended to all catl!gories of posts. 

Reply of Government 

This Ministry is actively pursuing the question of lateral induction of 
Armed Forces personnel to all categories of posts with the Ministry of 
Home Affairs, Department of Personnel & Administrative Reforms. The 
Ministry had rec~ntly organised a meeting of Liaison Officers of all the 
MinistriesjDepartments of t!lC Central Government and urgec that a review 
should be made not only of Recruitment Ru1es for posts of categories 'A' 
and 'B' but the Ministry of Home Affairs approached for amending the 
Ru1es, so that the personnel of the Armed Forces due to retire or being sent 
to reserve within the period of one year could be inducted to civil posts. 
This matter will be putsoo,j vigorously with the Ministry of Home Affairs to 
ensure that the Recruitment Rules are amended by the various Ministries/ 
Departments as directed by the Department of Personnel.'.: Admmistrative 
Refomls. 

lMinistry of DefenceO.M. No. 18(1)/81/D(Res) dt. 12-1-1982] 

Recommendation Sr. No. 57 (Para No. 3 ~lO7) 

The Committee take Jlcte of the recommendation of the Working Group 
of Officer (1976) that Special Cell shou1d be constituted under the Chief 
Secretary or the Secretary (Services) of each State to monitor the imple-
mentation of reservaoon policy for ex-servicemen ;n their State and keep 
the DGR informed of the progress of implementation. The Working Group 
had also recommende.d certain measures for promoting re-employment of 
ex-servicemen in the State S(Tvices etc. The Defence \Iinistrv arc flot 
aware of the extent to which th~ Working Group's recommelldations have 
been implemented. The Committee had expected that, if the progress 
reports were not received from all the States, the Defence Ministry should 
have established personal contacts with the defaulting States of ascertain tlre 
position. The Committee would like that instead of waitin"g; passively for 
returns. from States for indefinite period Defence Ministry should be stir 
themselves to reach out fo Ihe State Governments COil;:Ci'O'i to get the pro-
gress reports from them in order to know the progress made by them in this 
regard. The Committee consider the setting up of coordination and moni-
toring cells in each State to be of paramount importance for implementing 
employment progr/lDlllle for the rehabilitation of ex-servicemen. The Com-
mittee wou1d recommend that the Defence Ministry shou1d -take up the 
mittec with the States at the highest level with a view to persuading them 
to set up coordination and monitoring cells and implement other recom-
mendaticns of the Working Group. The Committee woul1 cxp~~t the 
Ministry to apprise them of the uptodate position in respect of all the States 
and the measures taken to have the Working Group's recommendations 
implemented within 6 months .. 
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Reply of Govemmeot 

The State Governm~ntjUTs Administration have been requested to 
implement this Recommendation of the Estimates C~ttee.. .It ~, no 
doubt, take some time f4Jr the States GovernmentsjUT:l AdmlllJ:.trahon to 
take a view in this regard and to implement the recommendation. The 
Estimates Committee would be informed of the uptodate position in due 
cour~e. 

[Ministry of Defence O.M. No. lS(25)/Sl/D(Res) dt. 20-1-1982J 

Recommendation Sr. No. 61 (para No. 3 '111) 

The Committee find that the Department of Personnel and AR have 
ad'vised the Ministries and department of Government of India to consider 
prescribing lower qualifications for ex-servicemen candidates for recruitment 
to posts for which their military experience could be of distinct advantage. 
Similar step has been commended to Bureau of Public Enterprises for 
posts in public sector undertakings and also to State Governments. This is a 
good gesture but the Committee have not been informed wh~her this advise 
has been acted upon· or not by the offices of Central Government. State 
Governments and public sector undertakings. The Committee would urge 
that Government decision to grant relaxation of qualification to ex-service-
men should be translated into.action expeditiously. The Committee would 
like the Ministry to pursue this matter with the Ce'nral and State authori-
ties and report the outcome of their efforts to the Committee. 

Reply of Govermnent 
The question of prescribing lower qualifications for ex-servicemen for 

recruitment to posts for which their service experience could be of distinct 
advantage is already under cX3ilunation in consultation Wilh the Department 
.:If Personnel and AR of the Ministry of Home Affairs. This matter would 
continue to be pursued with the Ministry of Home Affairs and its outcome 
would be reported to the Estimates Committee indue course. 

I Ministry of Defence O.M. No. IS(14)/81/D(Res) dt. 23-1-82] 

NEW DELHI; 

. April 26, 1982 
Vaisakha 6, 1904 (Sako) 

S. B. P. PATTABI H RAMA RAu 
ClUlirman, 

Estimates Committee 



APPENDIX 

Vide Introduction 

Analysis of action taken by Government on the 15th Report of Estimates Committee 
(7lh Lok Sabha). 

I. Total number of Recommendations . . . ., 1 16 
II. Recommendations which have been accepted by Government (No.1, 

2,4, to 19, 22 to 25, 27 to 34, 35 to 40, 42, 45, 46, -50 to 56, 58 to 60, 
62 to 64. 66 to 67,69,72,73,74,76,77,82,83,84,87,89,91 tolO4, 107, 
108, 112 to 116). 86 

Percentage to total 74 % 

III. Recommendations/observations which the Committee do not desire 
to pursue in view of Government's reply (Nos. 21,26.110, III). 4 

Percentage to total 3 % 

IV. Recommendations/observations in respect of which Government's 
replies have not been accepted by the Committee. (Nos. 68, 75, 
78,79,80,81,85,86,90) • • 9 

Percentage to total 8 % 

V. Recommendations/observations in respect of which' final replies 
of Government are still awaited. (Nos. 20,47, 57, 61,3, 41,43,44, 
49, 65, 70, 71, 48, 88, 105, 106, 109) 17 

Percentage to total 15% 
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-. 110. 
Name of Alent 

DELHI 

24. Jain Book At,epl;Y, Con-
U1Ight Place, New Delhi. 

25. Sat Narain N Sons, 31"1, 
Mobd. Ali Bazar, Moo 
Gate, DeIIIi:; 

26. Atma Ram ~ Sons, Kash-
DlCI'C Gate, DeIhi-6. 

If. J. M. Jaina '" Brothers, Mon Gate, Delhi. 

23. The' Central News Agency, 
23/IJO. Connaught Place, 
NewDdbi.. 

'21. 'I1ac Eugiish BOok Storc; 
1-1.0 Connaught CircuS, 
NewDClhi. ' 

3t. laQhmi Book Store, 42, 
~, Matbt, ~, 
..... NewDclbi •. 

31. 1Iahrec JIrotbels, 18&. La';' 
patni Market, DeIhi-6. 

32. 3'&,. Book Depot, Clap. 
,..... ~ K.uan, ,ltarol 
.. mwDclhi. 

. 
Agr:rJcy 'Sl. Name of Agent 

No. No. 

11 

- 3 

,9 

11 

15 

20 

,23 

27 

66 

33. Oxford Book & Statioucry 
Company, Scindia HOUle; 
Connaught Place, New 
Delhi-I. 

34. People's Publishing House, 
Rani lhansi Road, New 
Delhi. 

35. The United Book Agenoy, 
48, Amrit Kaur Market, 
Pahar Ganj, New Delhi. 

36. Hind' Book Housc,82, 
Janpath, New Delhi. 

37. Bookwell, 4, Sant Naran-
karl Colony." Kingsway 
Camp, DeIhi-9. 

MANIPUR • 
38. . Sh1:i N. Chaoba Sinsb., 

News Agent, Ramlal Paul 
High ',Scilool' ~, 
ImphaL 

AGENTS IN FORBIGN 
COUNTRIES 

39. The Secretary, Establish-
ment Department. ,'Ibe 
High <;ominission of India, 
India House, A1dwycb., 
LONDON, W. C.-2 • 

76 

95 

96 

77 

59 
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